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Office of Directorate General of Foreign Trade
New Delhi {

Para 4.7 Decision(DRAFT)

Meeting No.0418212018 of 2018-19 dated 19.06.2018 (actually held on 13.07.2018, 19.07.2018 and
20.Q7.2018) considered the cases/issues under Duty Exemption Scheme (Chapter-4) of Foreign Trade Policy,
2015-20 pertaining to Chemical and Allied products falling under Chapter 29 and 30, held under the
Chairmanship of ShriJ.V. Patil, Addl. DGFT in Room No.l l, Udyog Bhawan, New Delhi.

Following members were present:-

Shri Nirmal Kumar, Dy. Director General of Foreign Trade
Consultant, Technical Expert Pharmaceuticals
Consultant, Technical Expert Chemicals
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The committee went through the minutes of earlier meeting No. 03/82120 I 8 of 20 I 8- I 9 dated 05.06.20 I 8

(actually held on 27 .06.2018, 28.06.2018 and 05.07 .2018) and approved the same

MEETING NUMBER :4182-ALC4I2018 MEETING DATE: 19.06.2018

Case No.:283/4/82‐ ALC4/2018 Party Name:SHREE GANESH IMeetNo/Date14/82-    Status:
REMEDIES PVT.LTD.     IALC4/2018          Approved

19.06.2018

HQ F‖ e                RLA File              lLic.No/Date:3410040145
:01/82/050/00283/AM19/       :34/24/040/000351ヽM15/      .27.05.2014              1

Decision t Committee considered casc as per agcnda and deliberated on the mattcr in the presence ofthe

technical experts and it was decidcd to ratitt the ad_hoc input output norms under para 4.7 of HBP as per
‐detans be10、 v or as applied by nrm whicheveris lo、veri

The committee a‖ owed the above norms for one tiine basis and no repeat norms is a‖ owed.

RA may take appropriate action as perthe decislon of Norms Committee.

ICase No.:194/4/82¨ ALC4/2018‐ Parり Name:HONEST BIO―    IMeet No/Date:4/82-    Status:
‐                    ‐VET PVT.LTD          ALC4/2018         1Approved

19.06.2018            1

HQ File              lRLA Flle              Lic.No/Date:0810135257 1
101/82/050/00194/AM19/       :08/24/040/00046/AM16/       12.05.2015              1

Decislon:Committee considered the case as per agenda and in the iight of earlier decision taken by NC in

its 1/82 meeting dated 10.042014′ it was decided to raufy nOrms under Para 4.7 of HBP vl as per details

lgiven below or as applied by the firm′ whicheveris less:

Export product Exp.

Qty.

SI.No. lmport items Qty. allowed

kg

4-Chloro-4-Fluorobutyrophenone lkg Fluoro Benzene 0.72

Export product Exp.

Qty

Sl.No. lmport items Qty. allowed

kg

MENAD10NE DIMETHYL lkg 1. MENAD10NE SODIUM
BISULPHATE

0.918

つ
ん



PYRIMIDINOL BISULPHITE

(FEED SUPPLEMENT)

ACETYL ACETONE

RA ,.), trk" .pp."priate action as per the decision of Norms Committee'

N― BUTANOL

Export product Exp.

Qty.

SI.No. lmport items Qty. allowed

kg

DOXILAMINE SUCCINATE lkg
2‐ACETYL PYRIDINE 0.58

TETRA HYDRO FURAN 1.03

I  RA may take appropnate action as perthe declsion of Norms Committee. 」

「
Case No.:187/4/82-ALC4/2018 Parり Name:GLENMARK   IMcet No/Date:4/82-
1                    1PHARMACEUTICALS LTD, IALC4/2018

119.062018

,Status:
rApproved

14

IHQ File              iRLA File             lLic.No/Date:0310796935 1
101/82/050/00187/AM19/       :03/94/040/00249/AM16/      129.06.2015              1

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

iteChnical experts and it was decided to ratiシ the ad_hoc input output noll16 under para 4.7 ofHBP as per

idetailS below oras applied by f1111l whichever is loweE:

Export product Exp.

Qty.

SI No. lmport items Qty. allowed kg

Ezetimibe lkg Dimethyl Amino Pyridine 0.09

2 N,N-Dimethyl Formam ide 1.52

3 (S)‐ 4‐Phenvl‐ 2‐Oxazolidinonc 0.93

4 Borane Dimethyl Sulfide 0.424

5 (R)-2-Methyl CBS Oxacaborolidine
lM in Toluene

0.057

N,O-B is (Trimethylsilyl) Acetamide 1.07

7 Tetrahydrofuran 0.074

lRA may take appropriate action as per the decision of Norms Committee.

rCase No.:184/4/82.ALC4l20l8 ,PartyName:ELIXIR PHARMA rMeetNo/Date:4182- ,status:

I . ALC4l20l8 ,Approved
rl lt
| |         1         119.062018
:5 1:ル(I::: ~~ ~ ~    ‐  ~ |三 t.ぃ ..                .. 、, ′̂
|  :                          |                          |・ ′・VV´ViV             .          :

15 1HQFiiし  ~~~ ~~ ~  ~ IRLA File              Lic No/Date:0810135642 1       1
1  1:01/82/050/00184/AM19/      108/24/040/00106/AM16/      114.07.2015              1           :|  |:01/82/050/00184/AM19/      108/24/040/00106/AM16/      114.07.2015              1           :

| IDecision:Committee considered the case as per agenda and in the light of ea‖ ier decision taken by NC inl

2

ICase No.:164/4/82‐ ALC4/2018'Party Name:R L FINE CHEM

|        |
i             _

IHQ File
l:01/82/050/00164/AM19/

:RLA File

l:07/24/040/00059/AM16/

IMcet No/Date:4/82-

'ALC4/2018119.06.2018

Lic.No/Date:0710108389 1
117.06.2015             1

Status:
Approved

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

Itechnical experts and it was decided to ratiff the ad-hoc input output norms under para 4.7 of HBP as per

,details below or as applied by firm whichever is lower:

|



ts 1/82 meeting dated 01.05.2018′

3iven below or as applied by the firl

, it was decided to ratify norms under Para 4.7 of HBP v1 as per deta

n, whichever is less:-

Export product Exp.

Otv

Sl.No. Import items Qty.Allowcd
K2

3-Isobutyl Glutaric Acid

(CMH Diacid)
lkg

1 Isovaleraldehyde 0.606R kg

Ethyl Cyanoacetate 0 7814 kg

3 Diethyl Malonate 0.9784 kg

RA concerned may take further necessary action as per above decision

「
Case No。 :185/4/82-ALC4/2018

Decision : committee considered the case as per agenda and in the light of earlier decision taken by NC i

its Ug2 meeting dated 0i..05.2018, it was decided to ratify norms under Para 4.7 of HBP v1 as per detail

given below or as applied by the firm, whichever is less:-

Export product 恥
Ｏｔｖ．

SI No. Import items Qty.Allowed
Kg

3-Isobutyl Glutaric rヽ cid

(CMH Diacid)
lkg

l Isovaleraldehyde 0.6068 kg

う
４ Ethyl Cyanoacetate

0.7814 kg

3 Diethyl Malonate 0.9784 kg

RA concemed lnay take furthcr ncccssary action as per above dccision

_    __ :J_´ _^J^^^^^′ ―ヽ̂‐ ^′'0"月 0● nA r1011ヽ er,十ρA^n llne inaticr in thc orcsence of theD;ili;" : Comrnittee .onria"t"a case as per agenda and deliberated on the matter ln the presence or tne

technical experts and it was decided to raiify the ad-hoc input output norms under para 4'7 of HBP as per

details below or as applied by firm whichever is lower::

Export product Exp.

Qtv.

SI.No. lmport items Qty. allowed kg

Linezolid lkg 1. Thioacetic Acid
1.43

2 Methylene Chloride/MethYlene
Dichloride/MDC

10.30

R― Glycidyl Butyrate 0.7178

4 Dirnethyl Forr.namide 4.275

Tetrahydrofuran 5.44

6 3,4-D ifluoronitrobenzene 0.80

7 Methanol 7.75

＼

Namc:ELIXIR PHARMA No/1Datc:4/82-
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I IRA may take appropriate action as per the decision of Norms Committee.
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HQ File

:01/82/050/00183/AM19/

:Lic No/Datc:2910025224

:14092015
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ision : Committee considered case a

nical experts and it was decided to
ils below or as applied by firm whic

rs per agenda and deliberated on the matter in the presence of the
ratify the ad-hoc input output norrns under para 4.7 of HBp as per
hever is lower::

Export product ｐ

　

ｙ

Ｅｘ

Ｑ

Si No lmport items Qty. allowed

kg

Dihydromyrcenol lkg

Gum Turpentine Oil
0.195

may take appropriate action as the decision of Norm

Decision : c;;;ifteeffi;'d#d;;li#"t"d * r[;"x; - th" p."."rr" 
"f th"

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBp as per
details below or as applied by firm whichever is lower:

Export product ｐ

　

ｙ

Ｅｘ

Ｑ

SI No. lmport items Qty.a!lowed

kg
Coumarin lkg Salicylaldehyde 0.920

may take appropriate action as the decision of Norm

Decision : committei ;";.id;ffi;a d"li#rt"d 
"" rh" *.rrcr-. 1* pr"r"r." 

"f th"
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBp as per
details below or as applied by firm whichever is lower:

Export product ｐ

　

ｙ

Ｅｘ

Ｑｔ

SI.No lmport items Qty. allowed

mgltablet
AZITHROMYCIN TABLETS BP
500 MG

Each tablcts cOntains 524.03 mg+

50/0、vastage

Number AZITHROMYCIN
DIHYDRATE BP/usP

534.512 mg/tablet

IMect No/Date:4/82-

:ALC4/2018
11906.2018

ＤＥ

ＡＬＬ‐叫File

Filc



RA may take appropriate action as per the decision of Norms Committee.

l~lialelil186/4/i21牡

LC4/2018 Party Name:ELIXIR PHARMA Mcct No/Datc:4/82-
ALC4/2018
19.062018

「
RLA File

:08/24/040/00359/AM16/

艦き淵留
c″82

IALC4/2018
119.06.2018

Lic.No/Datc:0810137035

20.01.2016

つ
４

:01/82/050/00186/AM19/

Decision:Committee considered the case as

ts 1/82 meeting dated 01.05.2018′ t was de

3iven below or as applied by the firm′ vvhiche

; per agenda and in the light of earlier decision taken by NC

rcided to ratify norms under Para 4.7 of HBP v1 as per deta

ver is less:-

Export product Exp.

Otv.

SI No. Import items Qty.Allowed
Kg

3-Isobutyl Glutaric Acid

(CMH Diacid)
lkg

1 lsovaleraldehyde 0 6068 kg

，
４ Ethyl Cyanoacetate 0.7814 kg

Diethyl Malonate 0 900 kg

A concerned may take further necessary action as per above decision

:01/82/050/00193/AM19/

cision : Committee considered case r

hnical experts and it was decided to

basis as under:

s per agenda and deliberated on the matter in the presence of the

:atify the ad-hoc input output norms under para4.7 of HBP on net to

Export product Exp

Qty.

SI.No lmport items Qty. allowed

kg

Menadione Sodium Bisulphite

(Pharma grade)

lkg Menadione Sodium
Bisulphite (Feed grade)

1.00

RA may take appropriate action as per the decision of Norms committee.

PattyNamciSONGWON
ISPECIALTY CHEMICALS
IInIDIAPVT.LTD.

Lic No/Datc:3410042145

109.05.2016

Decision : Committee considered the case as per agenda and in the light of earlier decision taken by

ts 1.lgl meeting dated 01.05.2018, it was decided to ratify norms under Para 4.7 of HBP v1 as per d

liven below or as applied by the firm, whichever is less:

Export product Exp

Qty

SI No Imporl items Qty. Allowed

EDOT(3,4‐

Ethylenedioxythiophcnc)

l kg 1 Dimethyl2,2 -
thiobisacetate

2.160 kg

No。 :3/4/82-ALC4/2018 No/Datc:4/82-

File



2 Dimethyl oxalate 1.510 kg

Sodium Methoxide Solution
30% (Sodium Methylate)

4.92 kg

4 Dimethylformamide 0.360 kg

1.2- Dichloroethane 1 94 kg

6 Sulfolane 0.600 kg

RA may take appropriate action as per the dec ision of Jorms Committee.

ICase No。 :1/4/82-ALC4/2018

14

Party Namc:DORF― KETAlン
CHEMICALS INDIA
PVT.LTD

RLA Filc

:03/94/040/00638/AM17/

nccessary pcr

| |

appropr Norms Committee

滞辮
滅
澪温

:  呼
sion:Committeeconsideredcaseasperagendaundi,rigiiioi
on 17.07.2012 and in consultation with technical authority present in meeting decided to ratify norms

:01/82/050/00001/AM19/

Decision : Committee .ffi"d;;rd i-

ts 13182 meeting dated 19.12.20L4, it was decided to ratify norms under para 4.7 of HBp v1 as per detail
given below or as applied by the firm, whichever is less:-

Export product Exp.

Otv.

Sl.No. lmport itenrs Qty A1lowcd
Kg

Chemical -Organic
Mixture - Trade Name -
Clearlink 1080 (2-Alkyl
Isophoronediamine)

lkg

1 Iso PhOrOne lDianline/

1PDA 0.680 kg

う
４ Platinum Catalyst 2020

PMC / 30% Platinum on
carbon Catalyst Sulfided (
Code 2020 andBl71032-
3) 0 0004 kg

concerned may take further necessary action as per above decision

Decision:Conllnittce considered the case as per agcnda and in thc light Of earlier decision takcn in inecting

no. 6/82 dated 29.08.2014,it was decided to ratify norllls undcr Para 4.7 of HBP vl as pcr details given

be10w or as applicd by the flm,whichcver is less:

Export product Exp
Qty.

SI No lmport items Qty. allowed

Dimethyl 5-Nitroisophthalate l kg 1 isophtha‖ c Acid 0 857 kg

2 Methanol 0 89 kg

RA may take iate action as per the decision of

Case No.:190/4/82-

ALC4/2018

戸丁事轟扇蕩高高鳳蕊テ
~~

No/Date:4/82-

No.:176/4/82-ALC4/2018 Namc:ARVEE No/Datc:4/82-
INDIA

6



repeat basis under para 4.7 of HBP as per details below or as applied by firm whichever is lower:-

Export product Export

Qty.

Sl.No Import items Qty. allowed

3-chloroperoxybcnzoic

Acid

l kg 1 3-Chloro Benzoyl Chloride
(Meta Chloro Benzoyl Chloride)

1.00 kg

つ
４ Tertiary Butanol 3.50 kg

RA concerned may take further necessary action as per above decision of NC.

「~1 芯 Party Namc:HONEST BIO―
VET PVT.LTD

~~脇
嶽諄j:蕊;;鳳再

Lic.No/Datc:0810140515

19.06.2017

Meet No/Datc:4/82-

ALC4/2018 町
:01/82/050/00192/AM19/

)ecision : Committee considered case as per agenda and in light of earlier decision taken in 13182 n

eld on 17.07.2012 and in consultation with technical authority present in meeting decided to ratify

n repeat basis under para 4.7 of HBP as per details below or as applied by firm whichever is lower:-

Export product Export

Qty.

Sl.No. Import items Qty. allowed

3-chloroperoxybenzoic

Acid

l kg 1 3-Chloro Benzoyl Chloride
(Meta Chloro Benzoyl Chloride)

1 00 kg

2 Tertiary Butanol 3 50 kg

RA 
""."e*"d -ay take further necessary action as per above decision of NC.

lon: considered the case as'

ng dated 10.05.2011′ it was(

′or as app!ied by the firnl′ whi

per agenda and in the light of earlier decision taken by NC in its

lecided to ratify norms under Para 4.7 of HBP v1 as per details

chever is less:

Export product Exp.

Qty

Sl.No. Import items Qty Allowed
in kg

RAⅣlIPRIL 1蛇 1 (S,S,S)-2-
Azabicyclo(3,3,0)-OCtane_

Carboxylic Acid

Benzvlester HCL(BAOCH)
今
‘ 1,3-Dicyclohexyl

Carbodimide[N,N―

Dicyclohexyl Carbodimide

(DCC)1

0.911

Triethylamine 1

4 ECPP-Alanine (N-[ I -(S)-
Ethoxycarbonyl-3-
Phenylpropyll -L-Alanine)

5 Activated Carbon (Carbon

Enoanticromos)

0.055

F霊漱淵Ⅷ
NDO 
殴き淵Tα
″
"~

7



6 Isopropyl Ether 1.98

7 Methanol (Metliyl Alcohol) 159

Methyler-re Chloride (MDC) 144

'committee allowed the above norms for one time basis and no repeat norms is allowed.
rnay take appropriate action as per the decision of Norms Cornmittee.pc

Pa■y Namc:VIVIMED LABS
LIMITED

1滲

薄 Status:Deffered
and Re-indexed

BttLЮふ
Lic No/Date:0910065247

7.2017

| IDeciざIどI:b`健 F}`af。 |さ

`IIt轟

:Irit jさュII``おit`品轟tilきもlit

分32-

:09/24/040/00184/AM18/

st"lrrtn"ii"i"J
and Re-indexed

Party Name:AUROBINDO
PHttMA LIMITED

:01/82/050/01065/AM18/

lbtcisioI:31it Deferred for comments of TE

HQ Flle

:01/82/050/01159/AM18/
RLA File

:09/24/040/00156/AM18/

Case No.:204/12/82¨

「
14

11

ase No。 :273/4/82‐ ALC4/2018

: committee considered case as per agenda and deliberated on the
ical experts and it was decided to ratify the ad-hoc input output norms

lnatter in thc prcsencc Of thc

under para 4,7 of HBP as per

:漑孫:瓦蔦b~膨璃蕊1蕊鳥鳥 ゛漱‐0910赫シI:
details below or as applied by firm whichever is lower:-

No.:109/12/82¨

No/Datc:4/82-

| いtc・isi温 i btttFrti tti t品品五iζ 61it

No.:137/12/82- No/Datc:4/82-

Fllc           IRLA Flle

IF面而 LIttlttili葛
…

No/Datc:4/82-

No.:22314182- iearry Name:AKTINOS lfr4..t NoiOute:41g2-
PVT LTD,      IALC4/2018         1and Re‐ indexed



Export product Exp.

Oty.

Sl No Import items ｔｙ

ｇ

Ｑ

Ｋ

A■o、vcd

RIFAXIMIN
lkg

1 RIFAMYCIN S 1.52 kg

つ 2-AMINO-4-METHYL
PYRIDINE

0 42 kg

3 METHYLENE DI
CHLORIDE(MDC)

3.78 kg

METHYLENE DI
CHLORIDE(M

RA concemed nlay take nirther necessary actiOn as per abovc dccis10n

Case No.:226/4/82‐ 「出価戸可鮮
¨

議 濡 ;話」蔦 y… 臨瘤 粋
両 続
■ け

d the case as per agenda and in the light Of earlier decisiOn taken by NC inl

18′ it was decided to ratify norms under Para 4 7 of HBP vl as per detalis

Firm′ whichever is less:―
:

〕cessary actiOn as per abOve decision c

Export Product Otv. SI No. Import items Quantity allowed
N‐ 1-(2,4‐ DifluorObc12yl)-4-

cthoxy-3-oxobutananlide

lATFD/11)

kg 1

2,4-
Difluorobenzylamine

0 825 kg

Case No.:104/12/82-Ｆ
‐
‐２８
‐

ト

HQ File

:01/82/050/01059/AM18/

Party

Name:M.R LABORATOARIES
PVT LTD.

RLA Flle

:09/24/040/00194/AM18/

lDecision : Deferred for comments of TE

「盤縦露f脚ぎT ALC4/2018
1906.2018

ALC4/2018
19.06.2018

Lic.No/】Date:0910065299

21.072017 :31.08.2018

Case lヽ o.:135/12/82-

1責0‐Fii3 IRLA Filc

13~ 憤

Namc:KEVYS LABS No/】Datc:4/82-

: Deferred for comments of TE

Re-indexed

9
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1可蘭 65西 090/AM1871‐
~TF画
薫 Й研00208/AMi静

…
p慧正 201ゲ
~~………

TI

Decision : Committee considered the case as per agenda and in the light of earlier decision taken by NC in
ts 47/82 meeting dated 10.01.2012, it was decided to ratify norms under Para 4.7 of HBP v1 as per details

below or as applied by the firm, whichever is less:-:

Export Product Otv. Sl.No Import items Quantity allowed
1,2,3,5-TETRA-0-ACETYL-3-
D―RIBOFURANOSE

kg 1 D―RIBOSE 1 30 kg
，
４ ISO PROPYL
ALCOHOL

2.43 kg

TOLUENE 0.273 kg

0.273

呻 紐
覇 薇 而 薦 恥r
iALC4/2018

119.06.2018

臨需
聯面勇
"

|

|

駐[ち1岬 8

7~

ln".irio" : Deferred for comments of TE

1 ‐DIこtibn:Deferred for comments of TE

一
　

　

　

　

３

一

　

　

　

　

　

　

　

ヽ

―

HQ Filc

:01/82/050/01125/AM 18/

Party Namc:AURORE LIFE
SCIENCES PRIVATE
ILIⅣlITED

RLA File

:09/24/040/00123/フ Nヽl1 8/

躙
縞
[霊B鸞i評
|

1致満Lic No/Date:0910065339

.08.2017

TOLUENE

1職跳 ,w甲 響
瑠  IЪ ち昴

:0,o239AMFl_…

fo".i.ion : Deferred for comments of TE

一
　

　

　

　

３４

覆蕊ぶ蔚獅
j"滝ふ

|

戸
lD";tri". ;D;i";;; i;. comments or rE
I

10

concerned may take as per above decision ofNC

@ssaryaction as per above decision of NC

110/AM18/

No.:169/12/82-



卜o1782/050/01124/AM 18/ 「60わ″碑レbbう iO,AMij おまb慧う前ウ

:が違げ
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…
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鵬 3泥5叩闘 押 W 隔 ち淵 OЮ∽Ю/劇
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警
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“"8「丁

lDecision : Deferred for comments of TE

Decision : Committee considered case a
technical experts and it was decided to r

details below or as applied by firm whic

s per agenda and deliberated on the matter in the presence of the
ratify the ad-hoc input output norms under para 4.7 of HBP as per
hever is lower:

Export product Exp.

Qty.

S:.No. lmport items Qty. allowed

kg

EPLERENONE lkg 11-ALPHA HYDROXY
CANRENONE

3.70 kg

RA may take appropriate action as per the decision of Norms Committee.

36

|

HQ File

:01/82/050/01085/AM18/

Lic.No/Date:0910065349

1708.2017

邪繹
Defer
Date:31.08.2018

lDecision : Deferred for comments of TE

Ｆ

Ｉ

Case No.:178/12/82‐

Lic.No Date:0910065348

1708.2017

Decision : Committee considered case as per agenda and ln the light of earlier decision taken by NC in it

11/82 meetine24.O!.2OL8, it was decided to ratify norms under Para 4.7 of HBP \/1 as per details given

below or as applied by the firm, whichever is less:
|

Item of Export Quantity S No. Item of lmport Quantity

allowed per

million vials

DTP―HEPB― HIB FULLY
LIQUID VACCINE,
SINGLE DOSE(0.5ML)
VIAL,PEDIATRIC
DOSE DIPHTHERIA,
TETANUS PERTUSSIS,
HEPATITIS B
RECOMBINANT AND
HAEMOPHILUS
INFLUENZA TYPE B

(HIB)COMBINED

Vials 1 POLYETHYLENE GLYCOL
6000(MACROGOL)

76.848 kg

2 AEROSIL 380V(COLLIDAL
ANH SILICA BP)

20.375 kg

3. GLYCEROL 122.841 1tr.

4 TWEEN-20(POLYSORBATE
20)

7.685 1tr.

Ｅ
υ POTASSIUM THYOCYNATE 169.742 gms

6. TRIS BUFFER 10.216 kg

7 ALIIMINIUM CHLORIDE 6
HYDRATE EXTRA

27.665 kg

8 YEAST EXTRACT 22.447 kg

11

No.:130/12/82- Name:BIOLOGICAL E No/1Datc:4/82-

NainelBIOLOGICAL E No/1)atci4/82-

133/AN118/



へ

VACCINE WITH
VACCINE VIAL
MONITOR(VVM)

9 DEXTROSE(GLUCOSE) 35.937 kg

10 L‐CYSTINE 0.437 kg

BACTO CASAMINO ACID 31.758 kg

12 THIOMERSOL 0.379 kg

SILICON EMULS10N 16.5 kg

14 ADIPIC DIHYDRAZIDE
(ADH)

1.686 kg

Ｃ
υ N‐3-

DIMETHYLAMINOPROPYL―
N―ETHYLCARBODIMIDE
HCL(EDC)

167.545 gm

16 2-(N―MORPHOLINO)
ETHANE SULFONIC ACID
(MES)

1.441 kg

17 CETAVLON 1537 gm

18 ALUMINIUM PHOSPHATE
GEL 2%(ADJU.PHOS 2%)

76 991 kg

19 L―TYROSINE 0.7841 kg

20 NZ CASE TT(CASEIN
PEPTONE PLUS)

39.12 kg

VITAMIN Bl HCL
(THIAMINE
HYDROCHLORIDE)

1.14 gm

22 GLASS VIALS 1100000 nos

23 RUBBER STOPPERS 1095638 nos

24 ALUNIINIUM CAPS/SEALS 1088334 nos

25 HEATMARKER VACCINE
VIAL MONITOR(VVM
LABELS)

1086508 nos

26 SHIPPING INDICATORS(Q
TAG 2 PLUS)

902 nos

FILTERS&FILTER AIDS 250 nos.

may take appropriate action as per the decision of Norms Committee

Case No.:166/12/82-

ALC4/2017

1器3児 5υOH2νAMl舒

~守

露騨鮮鰊 MTED障:淵留
に482

119.06.2018

RLA File

:09/24/040/00242/A3/118/

39

ision : Committee :onsidered case i

nical experts and it was decided to
ils below or as applied by firm whir

rs per agenda and deliberated on the matter in the presence of the

ratify the ad-hoc input output norms under para 4.7 of HBP as per
hever is lower:

Export product Exp.

Qty.

SI.No. lmport items Qty. allowed

kg

BOSENTAN MONOHYDRATE lkg 4,6-Dichloro-5-(2-
Methoxyphenoxy)-2,2-
Bipyrimidine

0.882 kg

Potassium Carbonate 0.37 kg

3 Dimethyl Sulfoxide (DMSO) 3.875 kg

RA may take appropriate action as per the decision of Norms Committee.

12



Case No.:167/12/82-Ｆ
‐
…４０
…

…

PartyName:MYLAN
LABORATORIES LIMITED

語嗣評
:面0065350瞬儒蔦

lDecision : Deferred for comments of TE

ILIMITED 町
1淵辮繭∞“¬

Mect No/Datc:4/82-

:01/82/050/00274/AM19/

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratity the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qty

SI No. lmport items Qty. allowed

kg

7-Anlino-3-Vinyl Cephalosporonic

Acid(7AVNA)
lkg 7-Phenylacetamideo-3 -

Chloromethyl
Cephalosporonic Acid Para
Methoxybenzyl Ester
(GCLE)

2.672

Acetone 10.11

Methylene Chloride 7.59

4 Methanol 7.59

may take appropriate action as per the decision of Norms Committee.

「
se No。 :276/4/82‐ALC4/2018 静記澱花

ILIMITED

1跳危粘 。00z7ANIW I

一
８２一″

Lic.No/Date:0910065357

22.08.2017

う
ん
И
”

Decision:Committee considered the c〔

its 20/82 meeting dated 16.01.2014′ lt v

given be!ow or as applied by the firm′ w

rse as per agenda and in the light of earlier decision taken by NC in

vas decided to ratify norms under Para 4.7 of HBP v1 as per details
'hichever is less:-

Export product Exp.

Qty.

S!No. lmport items Qty. allowed

kg

Thioester lkg ethyl- (Z) - 2 -hydroxyl a mino -

2 - (2 - aminthiazole - 4 - y)
acetate (EHATA) _ _

1155

Methylene Chloride 1.94

Acetone 1.94

4 Triohenvl Phosohine 0.60

MBTS 1.157

may take appropriate action as per the decision of Norms Committee.

Party Name:VIVIMED LABS
LIMITED

Meet No/Date:4/82-

ALC4/2018
19.06.2018

atus:Deffered「1訃
赫F

13

No/1Date:4/82-

Re-indexed

122/AN418/

le No.:274/4/82¨ALC4/2018

Filc

PRIVATE

Fllc



113月:j蕊 :II鳳 ij 陽ち璃ili蕊:i;鳥 lj
lDecision : Deferred for comments of TE

II   b LABS

144

|

Parり Name:VIVIMED LABS
LIMITED 障棚留

に″紗~
:19.06.2018

1瑞辮
α醐∞酬0

稀満
=i鳥

ij

45

3シ」
IB温I:::ii:

Ⅳlect No/Date:4/82-

ALC4/2018
19.062018

Lic.No/】Datc:0910065372

23.08.2017

fer

3108.2018

:Decision:Defe・ rred for commellts of TE

Case No.:157/12/82¨

:01/82/050/01112/AM18/

Decision : Committee considered the case as per agenda and in the light of earlier decision taken by NC in
its 7182 meeting dated 04.04.2013, it was decided to ratify norms under Para 4.7 of HBP v1 as per details
given below or as applied by the firm, whichever is less:-

Export product Exp.

Qty.

SI No. lmport items Qty. allowed

kg

JAROCOL YELLOV√ 20R HC
YELLOW 2

lkg 1. ORTHO NITRO FLUORO
BENZENE OR 2-FLUORO
NITRO BENZENE

1.000 kg

MONO ETHANOL AMINE 1.304 kg

may take appropriate action as per the decision of Norms Committee.

「 F櫛

悪 灘14/2018師
夢
蕊
面 Meet No/Datc:4/82-

ALC4/2018
19.06.2018

46

辮夢曲鴻[
147 膨誦蕊蔦ξ

:Lic.No/Date:0910065387

,4.08.2017

:01/82/050/00260/AM19/ lil石]~
ision : Committee considered case u, p". ug"rdu ;,il J;iib;;;i;d ;; ;h; matter in the presence o1'the
nical experts and it was decided to ratify the ad-hoc input output norms uncler para 4.7 of HBP as per
ils below or as applied by firm whichever is lower:-

Export product Exp.

Qty

S!.No. lmport items Qty. allowed

SODIUM CROMOGLICATE lkg 2,6-Dihydroxy Acetophcnone 1.22 kg

RA may take appropriate action as per the decision of Norms Committee.

|~貯
脇青Й茅縛

HQ File

:01/82/050/01103/AN118/

lDecision , C;;;iii;; il;iaila;;'; ;';;;d.nJu u,,.t aeLtrreraiea o;;lh;;;;i.' t, tlr. p[..*.;f ih;
ltechnical experts and it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as per

ldetails below or as applied by firm whichever is lower:

I

14

No。 :134/12/82‐

1/2017 Re-indexed

Flle

No/Date:4/82-

File



Export product Exp.

Qty.

SI.No. :rnport items Qty. allowed

kg

MIRTAZAPINE ACID l kg 2-CHLORO
NICOTINONITRILE

RA may take appropriate action as per the decision of Norms Committee.

Case No。 :150/12/82‐ Party Namc:HETERO LABS
LIMITED

RLA Filc

:09/24/040/00268/AM18/

Meet No/Date:4/82-

ALC4/2018
19.06.2018

ision : Committee considered case as per agenda and deliberated on the matter in the presence of the
nical experts and it was decided to ratii/ the ad-hoc input output norms under para 4.7 of HBP as per

ils below or as applied by firm whichever is lower:

Export product Exp.

Qty.

SI No. lmport items Qty. allowed

kg

Abacavir Sulfate lkg ( I S,4R)-4-Amino-2-
Cyclopentene- 1 -Methanol
Hydrochloride

0.79

2 N-(2-Amino-4,6-
Dichloropyrimidin-
5yl)Formamide

1.042

Triethyl Ortho Formate 1375

4 Cyclopropylamine 0.19

5 Isopropyl Alcohol フ.50

may take appropriate action as per the decision of Norms Committee.

Case No。 :182/12/82¨

ALC4/2017

:01/82/050/01137/AM18/

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp

Qty

S:.No. lmport items Qty. allowed

kg

GLIPIZIDE l kg 1 5-Methyl Pyrazine-2-
Carboxylic Acid

0 44 kg

2 Cyclohexvl Isocvanate 0 97 kg

may take appropriate action as per the decision of Norms Committee.

49

Ｆ
‐
‐５０
‐

‐

Meet No/Date:4/82-

ALC4/2018
19.06.2018

HQ File

:01/82/050/01134/AM18/

いまiよ
`I i befeil[dヽ

I tt島Iき11きるFiЁ

Lic.No/Date:0910065378

24.08.2017

15

Name:KREATIVE No/Date:4/82-



Case No。 :250/4/82‐ ALC4/2018 P".t fVeOe Vn
PHARⅣIACEUTICALS PVT
LTD

Party Name:VIVIMED LABS
LIMITED

Ｆ
‐
‐５２
…

…
f' - --- ----------'

lDecision : Deferred for comments of

HQ File

:01/82/050/01113/AM18/

Ｆ
‐
‐５３
‐

‐

tus:Deffered
nd Re-indexed^珈而醐
B温蕊

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to rati$r the ad-hoc input output nonns under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:-

Export product 恥
呻

SIoNo lmport items Qty. allowed

kg

(2S)―(1-

TETRAHYDROPYRAMID-2-
ONE)=3-METHYLBl」TANOIC
ACID(TPA)

lkg I´―VALINE 104

methylene chloride 3.14

ISO PROPYL ALCOHOL 1.04

4 ACRYLONITRILE 023
Ｃ
υ rnethyl chloroformatc 0.84

6 METHANOL 1.52

e committee alloweC the above norms for one time basis and no repeat norrns is allowed
may take appropriate action as per the decision of Norms Committee.

ICase No.:158/12/82¨

Case No.:131/12/82¨

ALC4/2017

lDecision : Deferred for comments of TE

Ｆ

Ｉ

Ｉ

Ｉ

Ｉ

鋒

Ｆ

Ｉ

Ｉ

‐

‐

i'uny Nun,.'VIVIM ED LAIIS Mcct No/Date:4/82-
ALC4/2018
19.062018

LIMITED

:01/82/050/01087/AM13/

Case No.:132/12/82‐

ALC4/2017

IDecision: Deferred for comments of TE

Ｆ
Ｉ
Ｉ
´́ピ
ー
ー

Party Name:VIVIMED LABS
LIMITED 鐙嘲留

岬多
119.06.2018

Status:Deffered
and Re-indexed

目薦簾蕊111温ぶ
~~囲

1:::蕊孟:」 1壼蕊甥蕩
昴苑b面蒟~鷹

[五1111‐

III品高お蔦:‐。fTE~~…
……………………――……………

ICase No.:141/12/82‐

ect No/Datc:4/82-岡 |

Case No.:216/12/82-

^

File



ALC4/2017

ITROTTERSPYTLTD
ALC4/2018
1906.2018

Lic.No/Date:0

呼 | |
ision : Committee considered case; p* 

"g""d;;"d 
d"lti;"

nical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
ils below or as applied by firm whichever is lower:

Export product Exp.

Qty

S:No. lmport items Qty. allowed

kg

Cefotaxaime Sodium Sterile l kg 1 Cefotaxime Acid 0.989 kg

may take appropriate action as per the decision of Norms Committee.

Case No.:139/12/82-

ALC4/2017

cision:Committeeconsideredthecase,,p",.g"ryi;'d"..".."r,k""by].lCi"
44/82 meeting dated 3L.0L.2O72, it was decided to ratify norms under Para 4."1of HBP v1 as per details
en below or as applied by the firm, whichever is less:-

Export product Exp.

Qty.

SI.No. lmport items Qty. allowed

kg

ABACAViR SULPHATE lkg VINCELACTAM 2.50

2 DI.TERT BUTYL
DICARBONATE

5.00

3 DIMETHYL FORMAMIDE 7.00

4 SODIUM BOROHYDRIDE 0946
5 N―(2-AMINO-4,6‐
DICHLORO PYRIMIDIN-5-
YL)FORMAMIDE

1042

6 TRIETHYL ORTHO
FORMATE

1.50

7 TETRAHYDROFURAN 415

8 CYCLOPROPYLAMINE 019
9 GLUTARIC ACID 1.00

RA may take appropriate action as per the decision of Norms Committee.

57

Party Narne:BRI LLIANT BIO Mect No/Date:4/82¨
ALC4/2018
19.06.2018

Status: Deffered
and Re-indexed

HQ Filc

:01/82/050/01093/AM18/
t

lDecision : Deferred for comments of TE

[椰総臨 :
Mcet No/Date:4/82-

ALC4/2018
19.06.2018

atus:Deffered
nd Re-indexed

一
Ｓｔ

劉

Case No。 :138/12/82-

ALC4/2017 PHARMA PRIVATE
LIMITED

ase No.:183/12/82-

17

Fllc Filc



HQ Fllc

器 疏 50/OIBνAMi舒  鞣 分濡
j:蕊
:l鳥 ij

lDecision : Deferred firr comments of TE

lr-
I iDecision : Deferred for comments of TEvapi

一
２
一
８
一
２

一̈”
貯Ｆ‐
‐６‐
‐

…
‐

Party Namc:AUROBINDO
PHARMA LIMITED 難き淵留

に″82 
醤∬糧輩盟∬

119.06.2018

蘊漁薦五蔦;丁膨蔦蔦菰漁j
iLic.No/Date:09 I 0065450 lDeferi,
I I 1.09.2017 lDate:31.08.2018

IDecislon:Deferred for commellts of TE

Ｆ
Ｉ
‐―
′^腎
―
―
一
Ｆ
Ｉ
１
６３Ｆ
‐
‐

貯辮
6/12/82‐
…
田漱
憔雨Ⅲζ湿弊
続

lDecision : Deferred for comments of TE

1鰺
赫 :1鼎

:驚:二 1颯
磁

鵬脇50/O1067ANIぶ
~隔
璃蕊面:蔦高「

~T

IDecision:Deferredね r comments of TE         ~T~~~

:01/82/050/01081/AM18/
丁隔淵扁扁胤話」

…
¬¨ I蔽面
111・
09・ 2017

Status:Deffered
and Re-indexed

3108.2018

|:

ase No.:162/12/82-

ALC4/2017

64

IPartyNamciSAPTAGIR

HQ Filc

:01/82/050/01117ん Mヽ18/

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output uorms under para 4.7 of FIBP as per
details below or as applied by firm whichever is lower:

Export product ｐ

　

ｙ

Ｅｘ

Ｑｔ

SI.No lmport items Qty. allowed

kg

1-BROMO-2-IODOBENZENE l kg 2-BROMO ANILINE 1086

2

POTASSIUM 10DIDE
CYCLOHEXANE

0.733

2-BROMO ANILINE 2.75

RA may take appropriate action as per the decision of Norms Committee

165い 15jクス
'薔

互I

18

I     盈
「

~卜
ねmま Defferedl

ヘ

No/1Date:4/82-

ILic No/Date:0310815519

わ40)2∝ 7

iDate:31.08.2018

Re-indexed

Re-indexed



1鵬児5品∝卿蕉肩戸隔艦 :蕊i戸問需
雨ぬ06546,~貯面ま

I lD".t.t". r D"I'".*d f". .""rr"."t. ,f d

Ｆ
卜
に
―‐
―

CAMPHOR LIMITED ALC4/2018
19.06.2018

Meet No/Datc:4/82-

ALC4/2018
19062018

Deffered

nd Re-indexed

田既輛蔦勇:IT~隔堀蕊::馘 需肝面
b甲
臨i蕊

Case No.:160/12/82-

lDecision : Deferred for comments of TE

|

Party Namc:MYLAN
LABORATORIES LIMITED

Mcct No/Date:4/82-

RLA Filc

:01/82/050/OH 23/AM18/  1:09/24/040/00304/AM18/蔦y~毒淵

Case No。 :168/12/82‐

ALC4/2017 ALC4/2018
19062018

ase No.:161/12/82‐

Ｆ

‐

７０‐

lD;;i;6; , oeiei.ea for comments of rE

:01/82/050/01116/AM18/

Mcet No/Date:4/82-

ALC4/2018
19.06.2018

tus:Deffered
Re-indexed

Mect No/Date:4/82-    ‐
ALC4/2018
19.06.2018

lD""ttir, r c".n ttt." "".rid"*d ""* ^ ;;;;;ffi;tt". ," *" p**r"" 
"f 

th.

ltechnical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

ldetails below or as applied by firm whichever is lower:

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

Sl.No. lmport items Qty. allowed

kg

FLURIBIPROFEN

(USP/BP/PH.EUR)

l kg 1 2,4 difluoro nitrobenzene 2.00

2 Diethyl methyl malonate 2.20

may take appropriate action as per the decision of Norms Committee

Case No.:165/12/82- Party Namc:OPTIMUS
UGS PRIVATE LIMITED

19

Re-indexed

Name:STYRAX
PRIVATE



Export Product Qty Sl No Import items Quantity allowed
Ke/ke

5-(4-AMINO-2-OXA―
PYRIMIDINYL―
OXATH10LANE-2-
CARBOXYLIC ACID―
ISOPROPYL― MENTHYL―
CYCLOHEXYL ES′rER
(CYCLOHEXYL EASTER)
CHE

l Kg. 1 GLYOXALIC ACID
50(‰

0.743

，

´ 2)5-DIHYDROXY-1,4-
DITHIANE

0.325

CYCIンOHEXANE 0.790

4 TOLUENE 1.56

5 DI METHYL
FORNIAMIDE

0.26

6 CYTOSINE 0.434

7 HEXA METHYL
DISILAZANE(HMDS)

0698

METIHY LENE Dl
CHLORIDE(MDC)

3.00

9 1ン
~｀lENT110L 0751

II

II貯濡
面が IMcざNo/Datど 4'慧う:

IALC4/2018

119.06.2018

滞謝Fに
鶴多

IApprovel

|

t-------'
iStatus: Deffered

iand Re-indexed

l

臨 話視爵t 鵬ち鵬υ0029νAM Ⅳ

71

|   `習:呼
I FDecisioll:3品 IIIJI「ご温 IIIi~ ~

Decision : Committee <'onsidered case as per agenda anci deliberated on the matter in the presence of the
technical experts and it was decided to ratifo the ad-hoc input output norms under para 4.7 of HBP as per
details below or as appried by firm whichever is lower:

Export product ｐ

　

ｙ

Ｅｘ

Ｑｔ

SI No. import items Qty. allowed

kg

LINEZOLID

(USP/BP/PH EUR)

l kg 3,4-Difl uoro nitrobenzene
OR 3,4 Di fluoro
nitrobenzene

0.80

(s)-Epichlorohydrin (OR) (s)-
( r)-2 -(chloromethyl)o;<irane

080

may take appropriate action as per the decision of Norms Committee

ase No.:117/12/82-

[雉語量襦 :
RLA Filc

:09/24/040/00306/ノ ヘM18/

I もヽ轟 311■きfefFざ五f。「
``ihざ

liζ

`rit

語聴稀悪

31.082018

「″
1蕊】総4漏ふ
‐

20

11駆望鯉覆壁IIII

ヘ

No.:199/4/82- Namc:STYRAX

No/Date:4/82-

Re-indexed



「

119.06.2018

而
可甲

IDecislon:Deferred for comments of TE

「 篤
~

焉g蕊蒜葛蔦I証
~
1蔦

臓
Partv Name:OPTRIX
LABORATORIES PRIVATE
ILIMITED

75

ision : Committee considered case as per agenda and deliberated on the matter in the presence of the

nical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

ils below or as applied by finn whichever is lower:

Export product Exp

Qty

SI.No. lmport items Qty. allowed

kg

LINEZOLID

(USP/BP/PH.EUR)

l kg 1 3,4-Difluoro nitrobenzene
OR 3,4 Di fluoro 

;

nitrobenzene

0.80

(s)-Epichlorohydrin (OR) (s)-
(+)-2-(chloromethyl)oxirane

080

RA may take appropriate action as per the decision of Norms Committee

Case No.:175/12/82-
ALC4/2018
19.062018

:01/82/050/01130/AM18/
Inle rtr.
i:09 I 24 I 040 I 00307/AM I 8/
I

76

「
iCase No.:120/12/82-

ALC4/2017

匿洩「::ち蕊:臨 i:鳳悪

Lic.No/Datc:0910065519

8.09.2017

ision : Committee considered case as per agenda and deliberated on the matter in the presence of the

nical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

ils below or as applied by firm whichever is lower:

Export product Exp.

Qty

SI.No lmport items Qty. allowed

kg

Rosuvastatin Calciurn l kg (4R‐Cis)‐ 6-((Acetyloxy)―

Methyl)-2,2-Dimcthyl‐ 1,3-

E)ioxane-4-Acetic Acid-1,1-

Dimcthylethyl Ester二 ___

180

2 4-(4-Fluorophenyl)-6-
Isopropyl-2-[(N-Methy l-N-
Methylsulphonyl)
AminolPyrimidine-5 -YL-
Methanol

1.338

RA may take appropriate action as per the decision of Norms Committee

lDecision : Deferred for comments of TE

21

No/1Date:4/82-

Filc



Case No.:125/12/82‐

ALC4/2017
Party Name:SATYADEVA
PHARIIACEUTICALS PVT

Meet No/Date:4/82‐

ALC4/2018
19.062018

:09/24/040/00328/AM18/ :31.08.2018

tus:Deffered
d Re― indexed

Defer
Date:31.08.2018

lDecision : Deferred for comments of TE

汗
…
…７９
…

…
01/82/050/01074/AM18/

― …

隔珈i鵬:鳳ij シお辮
ま面赫並慧

|

E""t'i". ii];;;;;"di;;f rE

1悪lg需
3両ⅢUig。もう:

L LTD

1繭図誌二:薦

「

~謳
;:譜:鳳I fer

31.08.2018

lDecision : Deferred for comments of TE

RLA Filc
:01/82/050/01080/AM18/

Case No。 :119/12/82¨

ALC4/2017

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

SI No lmport items Qty. allowed

kg

7-AVNA/7-AVCA l kg 1 GCLE 2.672

2 Penicillin-G-Amidase
Enzyme Catalyst

0.0136

3 Acetone 2.319

4 Activated Carbon (Carbon
Enoanticrornos)

0.100

Ｅ
υ Dimethyl Formamide 2.97

6 Methanol 10.71

7 Methylene Chloride 3.633

8 Trifluoroacetic Acid 0.069

9 Triphenylphosphine 1.26

10 StealL/Thermal Coal(Non―

Cookng)in Bulk
As per fuel
policy

RA may take appropriate action as per the decision of Norms Committee

No.:174/12/82‐

4/2017
Party Name:OPTIMUS Meet No/Date:4/82-

UGS PRIVATE LIMITED ALC4/2018
Status:Deffered
and Re-indexed
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語漱苧
3面
¬誡I蒜f

lDecision : Deferred for comments of TE

183
:01/82/050/01070/AMl8/ l:09124t040100337/AMl8/

Lic.No/Date:0910065537

05.10.2017

lDecision : Deferred for comments of TE

No.:118/12/82-

HQ File

:01/82/050/01073/AM18/

Party Namc:AKTINOS
HEALTHCARE PRIVATE
LIMITED

RLA File

:09/24/040/00334/ノ牡Ⅳl1 8/

「F赫
7/4/82‐AL磁面
騨

lDecision : Deferred for comments of TE

1器3掲59Ю0257/AM9 隔危刷:υ0031慕 lν

Date:31.08.2018

ision : Committee considered case as per agenda and deliberated on the matter in the presence of the

nical experts and it was decided to ratifu the ad-hoc input output norms under para 4.7 of HBP as per
ils below or as applied by firm whichever is lower:-

Export product Exp.

Qty.

SI.No lmport items Qty. allowed

Arnoxycillin and Potassium Clavulanate 625

rng Tablets
lkg Amoxycillin Trihydrate 585 28 kg

Potassium Clavulanate with
Microcrystalline Cellulose ( l: l) /
Clavulanate Potassiurn +Avicel

303.373 kg

RA may take appropriate action as per the decision of Norms Committee

ICase No.:237/4/82-AI」 C4/2018 Party Name:SUVEN LIFE
SCIENCES LIMITED

Mcct No/Date:4/82-

ALC4/2018
19.06.2018

:01/82/050/00237/AM19/

Lic.No/Date:0910065546

10.10.2017

86

Decision : Committee considered the case as per agenda and in the light of earlier decision taken by NC in

its 44182 meeting dated 31.01.2012, it was decided to ratify norms under Para 4.7 of HBP v1 as per details
given below or as applied by the firm, whichever is less:-

Export product 呻
呻

Si.No. lmport items Qty. allowed

kg

NITAZOXANIDE lkg ACETONE 2.00

2 DIMETHYLFORMAMIDE 0.02

3 2-AMINO-5-NITRO
THIAZOLE

0.59

4 CYCLO HEXANE 1.00

23
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1臨潔漱諄1:蕊11‐ふ IttIIiよ薫Lilil
Mcet No/Date:4/82-

AК 4/2018
19.06.2018

RLA File

:34/24/040/00088/AM18/

comrnents of TE

iCase No.:27/12/82- Party Name:DEEPAK

:01/82/050/00982/AM18/ 111.10.2017

Case No.:29/12/82-

HQ File

:01/82/050/00984/AM18/

Party Nanlc:DEEPAK
NITRITE LIMITED

RLA Flle

:34/24/040/00086/AM18/

tus:Deffered
Re-indexed

Defer
Date:31.08.2018

「FaliNo■
268″ 82‐AIrC4/2018 Party Name:PORUS iMeet No/Date:4182- us:

LABORATORIES PVT LTID Approved

RLA Fllc

:09/24/040/00342/A■ /118/

lALC4l2018
I

119.06.2018

lii"N.io"i",oe i oo6li4[
i12.10.2017

89

Lic.No/Date:3410043536

11.10.2017

:01/82/050/00268/AM19/

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export product 恥
呻

SIoNo lmport items Qty. allowed

kg

2-Phcnyl-3,3-bis(4-1lydloxy

phcnyl)phtlla‖ inidc(PPP-3P)
l kg PTHALIC ANHYPRIDE 0927

2 PHENOL 1.145

ZINC CHLORIDE 0.104

4 ANILINE 0.596
一Ｌ
υ M ETHANOL 0.715

6 ACTIVATED CARBON 0200
7 CAUSTIC SODA LYE 231

may take appropriate action as per the decision of Norms Committee

No。 :152/12/82¨

4/2017

HQ File

:01/82/050/01107/AM18/

[撫灘鸞荘
…
等麟F花 瞥濡

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratifu the ad-hoc input output norms under para4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

SIoNo. lmport items Qty. allowed

kg

Hydrocortisone Sodiurn Succinate

for Injection USP for manufacturers

l kg Hydrocortisone
Hemisuccinate IP/BP
Organic Chemicals

1.00 kg

24

No/1)atc:4/82-



use

(Hydrocortisone Sodium Succinate

Buffered 5% Sterile)

may take appropriate action as per the decision of Norms Committee.

LIFE

肝朋蕊蕊蔦蔦J::T踊:1恵鳳′
Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:-

Export product Exp

Qty.

Si.No. lmport items Qty. allowed

SALSALATE lkg 1 SALICYLIC ACID 1.65 kg

2 M ETHANOL 1.50 kg

RA may take appropriate action as per the decision of Norms Committee

「群1:TT蘭
わ面~

|1  蔦百

Mcet No/Date:4/82-

ALC4/2018
19.06.2018

iStatus:

:Approved

Lic.No/Datc:0910065572

18.10.2017

Decision : considered the case as per agenda and in the light of earlier decision taken by NC in its 8/82
meeting dated 24.05.2011, it was decided to ratify norms under Para 4.7 of HBP v1 as per details given

below or as applied by the firm, whichever is less:-

Export product Exp

Qty

SI No. lmport items Qty. allowed

kg

Compresso CIP 65 lkg Ciprofloxacin HCL 0.6565

Maize Starch

0.100 kg/kg

contentin

export product

may take appropriate action as per the decision of Norms Committee.

ase No.:270/4/82¨ALC4/2018

1麟T2
1閉:猟:品:1轟i:; 間温蕊嘉轟i」

Decision : considered the case as per agenda and in the light of earlier decision taken by NC in its 10/82

meeting dated 12.LL.201-4, it was decided to ratify norms under Para 4.7 of HBP v1- as per details given

below or as applied by the firm, whichever is less:-

Export product Exp.

Qty

SI.No. lmport items Qty. allowed

kg

Fosinopril Sodium lkg 1. Trans-4-Hydroxy-L-Proline 1.592

2 4-Dimethyl Amino Pyridine 0.114
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3 Methane Sulfbnyl Chloride 4.92

4 4-Phenyl -1-Butene 3.06

5 Cllinchonidine 0.2379

6 Trimethyl Silyl Chloride 3301
7 N,N-Dicyclohexyl

Carbodiimide
0.55

8 Methanol 10.00

9 Acetone 8.00

10 Diisopropyl Ether 411

Tetrahydroturan 500
RA may take appropriate action as per the decision of No rms Committee

「Pttr…
‐

「町
続赫
甲甲琴

~頸

露軍
覇F~浮薫F

I厩蔦蕊蕊瀞
~彫
蕊蕊二蔦TW∬器“卿“%51

「町
続赫

|‐    瓢 鳳 ′

蕊」
~

Decision : Committee considered case as p". 
"g.ra, 

,ra J.f iU"*t.a 
"r, 

rf* r*ii"-" tfr" r**".. .r*
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:-

Export product Exp

Qty.

Si.No. lmport items Qty. allowed in

kg

Ledipasvir Copovidonc
(Ledipasvir Anrorphous)

lkg ( I R,3S,4S)-3-(6-Btorno- | H-
benzirnidazol-2-yl)-2-a-zabicyr:kr
(2.2. I )heptane2-cartoxylio acid l, I

dimethylethyl ester

085

(6s)-6-(5-(7-brorno-9,9-difluoro-9H-
fl uoren-2-yl)- I H-imidazol-2-yl-5-
azasniro(2.4)

0.85

3 Bis(Pinacolato) Diboron 0.85

4 Dichlorobis(di+en-
butvlohenvlohosnhi

0.0516

may take appropriate action as per the decision of Norms Committee

Decision : committce ,'oniio"r"J ir'; ;;;;;il;; ,e!na, a;J i" ir.r" iiehi;i eirtier decision trt"n ov rrrc in
its 10/82 meeting dated 12.11.2014, it was decided to ratify norms under Para 4.'1 of HBP v1 as per details
given below or as applied by the firm, whichever is less:-

Export product Exp.

Qty.

Sl.No. lmport items Qty. allowed

kg

AFC ABACAVIR(ABV)I lkg 2-AZABICYCLO(2.2.1)
HEPT-5-EN-3-ONE;
(VINCELACTAM)

1.14

N― (2‐AMINO-4,6-
DICHLORO-5-
PYRIMIDINYL)
FORWIAMIDE

0.764

SODlUM BOROHYDRIDE
POWDER

0.226

26
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D(―)TARTARIC ACID
RA may take appropriate action as per the decision of Norms Committee.

Case No。 :246/4/82‐

ALC4/2018 ALC4/2018
19.06.2018

lDecision : Deferred for comments of TE

Case No.:258/4/82-ALC4/2018

躊蕊潔厭蕊
| 町

HQ File

:01/82/050/00258/AM19/

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
ical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

97 ils below or as applied by firm whichever is lower:-

焉蕊蕊蕊諦
…T圏繭蘭ど5586「TT

「

~ICaSeN冨
28/4/82-ALC4/2018雛

畢
認 評
I

器3泥5剛∞8/AM W 間刷i90語蕊而

甲辮
繭r~~丁
剛

1器3泥 5υO∝ :υ畑I戸 1鷺λttα∝

０
ソ

Ｆ
Ｉ
‐卜
に

―‐

:Deffered
nd Re-indexed

Export product Qty.
ｌ

　

ｏ

Ｓ

Ｎ

Import items Qty.allowed
in ks

DEXTROMETHORPHAN
HBR

lkg 1 N―FORMYL OCTABASE 135
９

´ PHOSPHORUS PENTOXIDE 1.30

HYDROBROMIC ACID 47% 0.66

4 METHANOL 2334
may take appropriate action as per the decision of Norms Committee

Lic.No/Date:0310816478

25.10.2017

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:-

Export product Exp

Qty

Sl.No. lmport items Qty. allowed in

kg

BACDANOLTOCO
(2-Ethyl-4-(2 2 3-Trimethylcyclopent-3-en-

yl)- but-2-en- I -ol)

lkg Alpha Pinene 1.47

N-Butyraldehydc 0777

3 Sec Butanol 0.40

4 Aluminum Tri-sec-Butoxide 0.072

Di N Butylarnine 0.077

may take appropriate action as per the decision of Norms Committee

lDecision : Deferred for comments of TE
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師
| ‐

HQ Filc

:01/82/050/00179/AM19/

100

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratifu the ad-hoc input output norms under para 1.7 of HBP as per
details below or as applied by firm whichever is lorver:

Export product Exp.

Qty.

SI No. lmport items Qty. allowed

kg

Hydrocortisone Sodium Succinate

for Injection USP for manufacturers

use

(Hydrocortisone Sodium Succinate

Buffered 5% Sterile)

l kg 1 Hydrocortisone
Hemisuccinate IP/BP
Organic Chemicals

1.00 kg

may take appropriate action as per the decision of Norms Committee

訂

”

101

‐̈７　．一　̈

2/82¨

珈 灘霊冷1荘
ILIMITED

蹄濡蕊蔦蔦lξ

IMe`Iヽ3b品:″恵ダ
:ALC4/2018

119.06.2018

繭 訪蒟おIttlobb蒟
125.10.2017AM18/

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output nonns under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export product Exp.

Qty

Sl.No. lmport items Qty. allowed

kg

Hydrocortisone Sodium Succinate

for Injection USP for manufacturers

use

(Hydrocortisone Sodium Succinate

Buffered 5% Sterile)

l kg 1 Hydrocortisone
Hemisuccinate IP/BP
Organic Chemicals

1.00 kg

RA may take appropriate action as per the declsion of Norms Committee

lёI意:No::146/1】

'j】

:

IALC4/2017 1椰灘辮 :
RLA Filc

:56/24/040/00044/AM17/

1造き識f留“
″82¨

119.06.2018

鵬泥5υ∝10ν 蔦́蔦 ILic.No/Datc:5610005243
:25.10.2017

う
ん
（
υ

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratifr the ad-hoc input cutput nonns under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export product Exp.

Qty

SIoNo lmport items Qty. allowed

kg

Hydrocortisone Sodium Succinate

for Injection USP for manufacturers

use

l kg 1 Hydrocortisone
Hemisuccinate IP/BP
Organic Chemicals

1.00 kg

28



103

f Hyar""*ti*r," S"airr" S;"d;
Buffered 5%Sterile)

may take appropriate action as per the decision of Norms Committee

Lic.No/1Date:0310816538

26102017

Decision
technical
details be

Export P

Clindaml
Clindam;
Clindamr

: Committee considered case as per,agenda and deliberated on the matter in the presence of t
experts and it was decided to ratifu the ad-hoc input output norms under para 4.7 of HBP as

low or as applied by firm whichever is lower:
roduct

rcin & Benzoyl Peroxide Gel lohl0.05% ( Pack Size 25gm )
rcin & Benzoyl Peroxide Gel1oh10.05% ( Pack Size 35gm )
rcin & Benzoyl Peroxide Gel l%10.05% ( Pack Size 50gm)

S.NO. lmport ltems For export of 1 No. packs

25 gnプ pack 35 gnプ pack 50 en/ pack

Clindamycin Phosphate USP 262.5 mg 367.5 mg 525.O mg

2 HYDROUS BENZOYL
PEROXIDE USP

1312.50 mg L837.50 mg 2625.O mg

RA may take appropriate action as per the decision of Norms Committee.

Mect No/Datc:4/82-

ALC4/2018
19.06.2018

ド聞淋 蕊蔦恵
~脇
蕊蕊:扁
……
1辮辟

610005ゲ

瞬百蕊
I iD;;i;i;;;D;i;;.;i;..,--""t'"iin

l ~ICaSeNo.:267/4/12-肌

C4/2018

1   轟」丁間濡J:蕊:な
~菅
漑融赫甜「

IDecision:considcrcd casc as pcr agcnda and dclibcratcd on the matter in the prcscncc ofthc tcchnical

lXpC■ S and it was deddcd to ra伍 取 thc ad― hOC mp頭 ouり■ nomS under para 4.7 of HBP as pcrdc五 k
or as applied by firm whichever is lower:

Export product Exp.

Qty.

Sl.No. lmport items Qty. allowed in

kg

LINEZOLID l kg 1 3,4-Difluoro nitrobenzene
OR 3,4 Di fluoro
nitrobenzene

0.80

2 (s)―EpichlorohydHn(OR)

(s)_(十 )-2-

(chloromethvl)oxirane

0.80

RA may take appropriate action as per the decision of Norms Committee.

Party Name:OPTIMUS
DRUGS PRIVATE LINIIITED 師

（
）

ⅣIcet No/Datc:4/82-

19.06.2018

:01/82/050/01037/AM18/
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No.:82/12/82‐ALC4/2017

No.:107/12/82‐ Name:MALWA
INDUSTRIAL



Pany Namc:OPTIMUS    tMcet No/Date:4/82‐
DRUGS PRIVATE LIMI・ 1・ED IALC4/2018

119.06.2018

AM18/ ワ 1

106

Case No.:275/4/82-Al`C4/2018

:01/82/050/00275/Aル 119/

Decision : Committee considered case as per agenda and deliberated on the nratter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as apolied by firm whichever is lower:

Export product Exp.

Qty

SI No lmport items Qty. allowed

kg

Rosuvastatin Calciurn l kg (a R-Cis)-6-((Acetyioxy)-
Methyl)-2,2-Dimethyl- 1,3-
Dioxane-4-Acetic Acid- l, I -
Dirnethylethyl Ester

180

4-(4-Fluorophenyl)-6-
Isopropyl-2 -[(N-Methyl-N-
Methylsulphonyl)
Arnino lPyrimidine-5-'1 L-
Methanol

1338

RA may take appropriate action as per the decision of Norms Committee.

PETROCHEMICAL PVT
LTD.

Party Name:VIRCHOW

諄鮮
¨

HQ Filc

:01/82/050/00247/AM19/

lb[ti:i31:bき fe芹:if。1商品I`Ii:tiit

なiよIIきb`品II

れ劇k珈“
Кd

貯珈
/12/82‐ INIc&No/5:占4蔑」

lALC4l20t8
!t o.oo.zorr

601 Defer
Date:31.08.2018

HQ File

:01/82/050/00241/A♪ νl1 9/

▼
|:需

ド:鼈施I:l

Export Product Qty. Sl.No. lmport items Quantity allowed
Ke/ks

5-(4-AMINO-2-OXO―
PYRIMIDINYL-OXATHIOLANE-2-
CARBOXYLIC ACiD― ISOPROPYL―
M ETHYし CYCLOHEXYL ESTER
(CHE)

l Kg 1 GLYOXALiC ACID 50% 0.746
つ
４

2,5-DlHYDROXY-1,4-
DIATHINE

0.327

CYCLOHEXANE 0.790
4 TOLUENE 1.56

DI METHYL FORMAMIDE
(DMF)

0.26

30

^

No.:247/4/82-

IDecision:Deferred ibr comments of TE

No.:241/4/82¨ NameiSTYRAX No/Datc:4/82-

PRI｀/ATE

: Committec considered case as per agenda and deliberated on the matter in the presence of the
experts and it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as

r as applied by firm whichever is lower:



|

ary action as per above dccision ofNC

6 CYTOSINE 0.434

HEXA METHYL
D:SILAZAN E(HM DS)

0708

8 METHYLENE DICHLORIDE
(M DC)

3.00

9 L― M ENTHOL(FRESH/
RECOVERY)

0751

10 TRIETHYL AMINE(TEA) 0.67

i〒Ⅲ
留
0′4/82-   I        ttIFE

ぽ1器銑590022υAMP/ 
・匝所nc~~
IЮツ24Ю4900373/ANI1l ν

Meet No/Datc:4/82-

ALC4/2018
19.06.2018

Lic.No/Datc:0910065625

31.10.2017

| :Decision:Deferred for conll■ents of TE

Meet No/Date:4/82-

ALC4/2018
1906.2018

恕tatu飢

Decision : Committee considered case as per agenda and deliberated on the firatter in the presence of the
technical representative of Department of Industrial Policy & Promotion (DIPP, Chemical) and it was

ided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by
firm whichever is lower:

. allowec
1797.75 kg

RA concerned may take further necessary action as per above decision of NC.

‐Case No.:248/4/82-

O-3,4,5-trifl uorophenyl
chlorothioformate

2125.000 Kg. 3,4′ 5-TRIFLUOROPHENOL

冨
:TT4/2017['arty Name:CIPLA LIM ITED.

RLA File

:03/94/040/00588/AM18/

Mcct No/Date:4/82-

ALC4/2018
19.062018

つ
４

Lic No/Datc:0310816762

101.11.2017

cision : Committee considered case as p.. ug.ndu 
""a 

a.tiU.i"i"J on tt. .utt.i in rhe piesence of the
hnical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
ails below or as applied by firm wl-richever is lower:

Export product Exp. Qty. SI No lmport items Qty. allowed

mg/tablet
Tenofovir Disoproxil Fumarate

300mg+ Lamirudine 300mg +

Efavirenz 600mg Tablets

Numbers Efavirenz 612.0

Lamiludine 306.0

3 9-[2-(PhoSphonyl Metllox"

Propyl]Adcnine(PMPA)
235.3

4 Chloromethyl Isopropyl
Carbonate

413.92

5 N―Mcthy1 2-Pvrrolidonc 455.27

6 Methylene Dichloride 2050.20

may take appropriate action as per the decision of Norms Committee.
|
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Case No. : 240 I 4 I 82- ALC4 I 2018 Party Namc:DIVIS
LABORATORIES LTD

HQ File       t
:01/82/050/00240/A卜〔19/

:01/82/050/01034/AM18/   1:03/94/040/00496/AM18/

IDecisioll:Deferred for commellts of TE

ALC4/2018
19.06.2018

Юlだ 2Ю50Ю 098νAMlツ  13424Ю 4υ00185/AN/1lν

lDecision : Deferred for comments of TE

Mcet No/1Date:4/82-

ALC4/2018
19.06.2018

鍼

蒟 065631

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export product Exp

Qty.

SI No lmport items Qty. allowed in

kg

NABUMETONE l kg 2-ACETYL-6-METHOXY
NAPHTHALENE

2.25

2 M ETHANOL 6.54

may take appropriate action as per the decision of Norms Committee.

Case No。 :79/12/82¨

ALC4/2017
Party Name:CIPLA

Case No。 :26/12/82-

ALC4/2017
Party Name:DEEPAK
NITRITE LIMITED

Mect No/Date:4/82-

ALC4/2018
19.06.2018

語籠需雷
而両57

、N   IM.etヽ 0/n二 :ム 12ase No。 :266/4/82‐

[鴛撚富樫譜貧lM「ED I造冨冽留
に″82-

4/2018 :ALC4/2018

119.062018

鵬脱蕊鵬鳥t 膨稿1蕊基鳳ふ
‐
語漱常
蒟
“
お面

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

techlical expcrts and it was dccided to ratify thc ad― h?c input Output norms under para 4.7 of HBP as ppr

ils below or as applied by firm whichever is lower:

Export Product Qty. SI No. Import items Quantity allowed
Ksiks

DOLUTEGRAVIR SODIUM l Kg. 1 I -(2,2-dirnethoxyethyl)-5-
n.rethoxy-6-( nrethoxycalbonyl )-
4-oxo- I .4-dihydro pyridine-3-

1375

32
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No.:53/12/82¨ Namc:INDO AMINES No/Date:4/82-

Re-indexed

: Deferred for comments of TE

No/Datc:4/82-

Re-indexed

Re-indexed

IRLA Filc



carboxylic acid (Or)
Dolutesravir Sodiunr (DSS) I

う
ん (R)-3‐ Aininobutan‐ 1‐ol 0.445

3 Methanesulphonic Acid 0.046

4 Acetonilrile 3.33

5 2,4-difluoro benzylamine 0.47

6 Citric acid rnonolrydmte 0.136

7 Potassium Carbonate 0.175

RA concerned may take lurther necessary action as per above decision of NC

Case No.:54/12/82-ALC4/2017 Party Name:AVA
CHEMICALS PVT LTD.,

「
1器3泥59∝ 01υ押 lν 陽力刷:9ρ058ツAMlν  l

∵

|り .062∝ 8
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atus:

:01/82/050/01009/AM18/

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratit/ the ad-hoc input output nonns under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export product Exp

Qty.

SI.No. lmport items Qty. allowed

kg
DISODIUM ZINC EDTA Contcnt15%(+/―

05%)
l kg ETHYLENE DIAMINE TETRA

ACETIC ACID
0.690 kg

may take appropriate action as per the decision of Norms Committee.

Lic.No/Date:0310816816

106.11.2017

)ecision : considered case as per age
xperts and it was decided to ratify th
elow or as applied by firm whichever :

nda and deliberated on the matter in the presence of the technical
e ad-lroc input output norms under para 4.7 of HBP as per details
is lower:

Export product Exp.

Qty.

Sl.No. lmport items Qty. allowed

kg
EDTA DIAMMONIUM Liquid 40% l kg 1 ETHYLENE DIAMINE TETRA

ACETIC ACID
0.33 kg

RA may take appropriate action as per the decision of Norms Committee.

Decision : Committee considered case
technical experts and it was decided tc
details below or as applied by firm whir

as per agenda and deliberated on the matter in the presence of the
ratify the ad-hoc input output norms under para 4.7 of HBp as per

,hever is lower:

Export product Exp.

Qty.

S!No. lmport items Qty. allowed

kg
DISODlUM MANGANESE EDTA Contcnt
125%(+/-05)

l kg ETHYLENE DIAMINE TETRA
ACETiC ACID

0.690 kg

33
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⌒

JRI;il1;k; "pp'op,iri" 
.;li;; ;; p"iir," oe.i'ion ot ruorms comriil"".

:01/82/050/01012/AN118/

PiltN;rne,AVA
CHEMICALS PVT LTD,

Mcct No/Date:4/82-

ALC4/2018
1906.2018

躙 ジ
816814~

０
４

ision : Committee considererl case as per agend. ,ra-a.fit.""t.A 
"r-t 

tf" ,rr"trcr * th" p**r* 
"f 

th"
nical experts and'it was decided to ratifu the ad-hoc input output norms under para 4.7 of HBP as per
ils below or as applied by firm whichever is lower:

Export product Exp

Qty.

Sl.No lmport items Qty. allowed

DISODIUM MAGNESIUM EDTA Content
6%(+/-05)as Mg

l kg ETHYLENE DIAMINE TETRA
ACET!C ACID

0 750 kg

RA may take appropriate action as per the decision of Norms Committee

Pe嘘“
〃
"瓦
α2"&

|

Party Namc:DIVIS
LABORATORIES LTD

122

|

:Decision:Deferrcd for commellts of TE

:ALC4/2018
:19.06.2018

Lic.No/Datc

.11.2017

面耐あ
可
~T

1器瓢:瀞:蕊蕊鳥ij~器珈i鳳::茅鳳蔦
Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratifo the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

SI.No. lmport items Qty. allowed in

kg

N―BOC‐ ETHYLENEDIAMiNE l kg Dl―T―BUTYL DiCARBONATE 17758

ETHYLENE DI AMINE 2.6637

METHYLENE CHLOR:DE 519

may take appropriate action as per the decision of Norms Conlmittee.

:05/23/040/00276/AM18/

| "醍蕉i31ibefe喜
`五

おI13温高

`II:31〒

t

se No.:28/12/82- Name:PSISM
USTRIES LTD. LC4/2018

19062018

:Deffered

34

No/Datc:4/82-

No/1)atc:4/82-

Re-indexed

Re-indexed

Name:EMMENNAR



Ｆ

Ｉ

Decision : Deferred for comments of TE

HQ File

:01/82/050/00216/AM19/

Mcct No/Date:4/82-

ALC4/2018
19.06.2018

126

sion of Norms Committee.

Decision:CommitteeconsideredcaSeaSperagendaanddelibirated,,;ffi
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBp as per
details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

SI.No. lmport items Qty. allowed

kg
7-AInino-3-VinyI Cepha10spOronic

Acid(7AVNA)
lkg 1 7-Phenylacetamideo-3 -

Chloromethyl
Cephalosporonic Acid Para
Methoxybenzyl Ester
(GCLE)

2.672

Acetone 10.11

Methylene Chloride 759
4 Methanol 7.59

may take appropriate action as per the deci

HQ File

:01/82/050/00218/AM19/
RLA Filc

:09/24/040/00376/AM18/

Meet No/Date:4/82‐

ALC4/2018
19.06.2018

Lic.No/Datc:0910065665

10.11.2017

127

pr per the decision of Norms Committee.

Decision 
' 
corriii"" .;;'il;;; ih; .;';;;p;i ,e;^J; ;;J i" ir.'" iGr..,t oi eirriei aeliii""Trr,". ov r,rC i"its 20/82 meeting dated 16.01.2014, it was decided to ratify norr, ,M", para 4.7 of HBp v1 as per detailsgiven below or as applied by the firm, whichever is less:_

Export product Exp.

Qty

S!.No. lmport items Qty. allowed

kg
Thioester lkg 1 ethyl― (Z)_2-hydroxylamino―

2-(2-aminthiaz01c_4‐ y)

acetate(EHATA)

1.155

Methylene Chloride 1.94

3 Acetone 1.94

4 Triphenyl Phosphine 0.60
5 ⅣIBTS 1.157

may take appropriate action as

Filc

1.2017

NalllciCOVALENT

NO/1Date:4/82-

File           lT i,

:Comnlittcc cOnsidcrcd casc as pcr agcnda and delibcratcd On the inattcr in thc prescncc Ofthc



nical experts and it was decided to

ils below or as applied by firm whic
radry the ad-hoc input output norms under para 4.7 of HBP as per

:hever is lower:

Export product Exp.

Qty.

SI No. lmport items Qty. allowed

kg

2-Chloromcthyl‐ 3,5-Dllnct:lyl-4-Mcthoxy

Pyl■ dine Hydrochio● dc

lkg 3,5 Lutidinc 104

2 lirlucne 1.52

3 Mcthanol 2.01

4 Acetonc 050

5 lso Propyl Alcohol 1.08

6 Amrnoniutn PersulPhate 1.71

may take appropriate action as per the decision of Norms Committee'

Ⅲ5奪萬話扁

Case No.:51/12/82‐

Decision : Deferrecl for comlnents of TE

PHARMA tus:Deffered
nd Re-indexed

Lic.No/Date:0510404598

.14.11.2017

ill「1:1111!!ili

『
2臨 IRLA File

l:0,/95/040/00398/AM18/

Party NameiSPAK
ORGOCHEM(INDIA)PV]
LTD.

IRLA File

Ю1/82/050/01155/AMlツ   IЮ ,つ 5Ю4υ003ソ 6

i

icase No.:68/12/82-Al,C4/2017 Party NamciCAMPHOR&
ALLIED PRODUCTS

Mect No/Datc:4/82-

ALC4/2018

L3

IMITED, 19062018

HQ Filc

:01/82/050/01023/AN118/
一―― ――一一――

‐―………・ __´ … …
       … ~｀

:n the matterin the presence ofthe
Decislon:Colninittee considered case as per agcnda and deliberated(‐ ・                    ――――■^― ―^´^И '^F●

I≧p,c nρ

tcchnical cxpcrts and it was dccidcd to ratitt thC ad―
hoc iliput output norllls undcr para 4.7 of HBP as pcr

1詭tails belo薔 Or as applied by arm whicheveris lower:―

ALC4/2018
19.062018

:01/82/050/01006/A■ ン【18/

ICase No.:88/12/82¨ Party Name:JUBILANT LIFE
SCIENCES LIMITED

お r

Date:31.082018

36

⌒

: Deferred for comments of TE

No/Date:4/82-



Export product Exp

Qty.

SI.No. lmport items Qty. allowed In

kg

BACDANOL TOCO

(2-Ethyl-4-(223-Tl■ inctilyicyciOpcnt_3‐ cn―

yl)― but_2-cn-1-ol)

lkg 1 Alpha Pinene 1.47

N-Butymldehyde 0.777

3 Seo Butanol 040
4 Alurninum Tri-sec-Butoxide 0.072
Ｅ
υ Di N Butylanrine 0.077

may take appropriate action as per the decision of Norms Commlttee

DecisiOn:COmnlittee considered case as per agenda and deliberated On thc matter in the presence Of thc

teclmical cxpcrts and it was decided tO ratitt thC ad_hOc input output n0111lS ulldcr para 4.7 of HBP as pcr
月0● 011_■ ^1^..,^― ^^^_-11-Jl_  ‐    1  ■      .ils below or as applied by firm whichever is lower:

SI.

No.

Export product Exp.

Qty

Si.No lmport items Qty. allowed

l

Oxaliplatin Concentlrtc lirr. preparation
of solution lbr
lnfusion (lV) 2 rnghnl, 25mUVial.

Number
OXALIPLATIN EP

52.5 mg/25 mivial

2
Oxaliplatin COnccntmtc br P∝ palation Of
〕olution for  inil● on(lV)2 mymL,
501nυ Vial

Number OXALIPLATIN EP
105.O mg/50 ml

vial

may take appropriate action as per the decision of Norms cor-itte.

Decision : Committee considered case
technical experts and it was decided to
details below or as applied by firm whir

as per agenda and deliberated on the -uti;; i; ;h; p.;"r*;f th"
ratify the ad-hoc input output norms under para +.3 of HBp as per
;hever is lower:

Export product Exp.

Qty.

Sl.No. lmport items Qty.allowed

kg
2-(ca$oxy rnethly phenytlrio;llren!
propionio acid

lkg 1. ORTHO CHLORO PHENYL
ACETIC ACID

2.42

METHYLENE DICHLORIDE
(M DC)

150

3 PROP10NYL CHLORIDE 170

136
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:01/82/050/00231/AM19/

Deferred for comntents of TE,

稀ち璃蕊λ蕊応鳳ふ

爾議蕊i二薦i「丁
1脚
憮 器

J Mcet No/Datc:4/82-

119.06.2018~~軍
五不葛麓面3“Itt171丁

20・ 11・ 20171蕩濡蕊話荻話
j

4 CHLOROFORヽ4 3.46

5 TH10PHENOL 0.97

6 TRIMETHYL ORTHOFORMATE 1.61

may take appropriate action as per the decision of Norms Committee'

Case No.:231/4/82¨

D."t.h* tbn111iii"i, .".riaered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to railfy the acl-hoc input output norms under para 4'7 of HBP as per

details below or as appiied by firm whichever is lower:

Export product Exp.

Qty.

SI No. lmport items Qty. allowed

kg

Benzylkoniurn Chloride 50

(Assay 50%)

lkg Bcnzyl Chloride 0.172 kg

DIMETHYL LAURYL AMINE(DMLA) 0.310 kg

may take aPProPriate act,ion as per the decision of Norms Committee

珈 T
轟LI事轟II  面ぽ

iberated on the matter in the presence of the

139

D""ilil : Committee considered case as per agenda and deliberated on the matter 1n the presence or rn€

technical experts and it was iecided to raiifu the ad-hoc input output norms under para4'7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

SI.No. lmport items Qty. allowed

kg

Benzylkoniunr Chloridc ll(t

(Assay 80%)

lkg 1 Bonzyl Chlolictc 0.1876 kg

DIMETHYL LAURYL AMINE(DM LA) 0.494 kg

Isopropyl Aloohol 0 0399 kg

RA may take appropnate actioh as perthe decigOn of Norms Commtttee

Case No.:39/12/82‐ ALC4/2017

38

No/Datci4/82-

116.11.2017

No.:70/12/82-AIJC4/2017 Nanlc:GODREJ
LTD,

薇完濡而訂葛お面高高葛薦戻暮轟まIど高五百aa高書五tもd on thc matter m thC presence
experts and it was decided tO ratify thc ad― hOC input output nom■

s under para 4.7 of HBP

as applied by f,rrm whichever is lower:



Export product Exp.

Qty.

S!No. lmport items Qty. allowed

kg
PLASTICIZER(PVC)(DINP) l kg Phthalic Anhydride 0.355

Iso Nonyl Alcohol 0.726

may take appropriate action as per the decision of Norms Committee.

Case No.:238/4/82‐

ALC4/2018 SCIENCES PRIVATE

1器3泥 5υ0023νAMiり 陽ち」::υ0038υAMlν
b:こ:i31ibも誕i`IIItitth[11 3Fit

Meet No/Date:4/82-

ALC4/2018
19.06.2018

Lic.No/Date:0310817180

21.11.2017
Defer

Date:31.08.2018

HQ File

:01/82/050/01153/AN118/
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| IDecision:Deferred for comments of TE

Party Name:ETERNIS FINE
CHEMICALS LIMITED,

RLA Filc

:03/94/040/00637/AM18/

per

Mect No/Datc:4/82-

ALC4/2018
19.06.2018

1/82/050/01145/AN118/

Decision:Committee considered case as per agcnda and delibcrated on the inatter in the presenccpresence ofthe
technical experts and it was decided to ratitt thC ad_hoc input output nomls undcr para 4.7 ofHBP as per

details below or as applied by firm whichever is lower:

Lic.No/Datc:0910065682

121.11.2017

Case No。 :198/12/82‐

ALC4/2017
Party NamciZYTEX
BIOTECH PVT.LTD.

Case No.:73/12/82‐ ALC4/2017

:01/82/050/01028/AⅣ l18/

Decision : committee ;;^il;;A;;; ;ilug;;J; il d"fibilil ;;h; r,"ii.ii" tr," d;;;;;lih;
technical experts and it was decided to ratify the ad-hoc input output norms under para4.i of HBp as per
details below or as applied by firm whichever is lower:

Export Product Export
Quantity

S.No Import Product Quantity Allowed

Ortho Tertiary Butyl
Cyclohexyl Acetate and or
Ortho Teniary Butyl
Cyclohexyl Acetate Super

l kg 1 ORTHO TERTIARY BUTYL
PHENOL

0.800 kg

０
４ ACETIC ACID 0.300 kg

ACETIC ANHYDRIDE 0.123 kg
4 5%RUTHENIUヽ40N

CARBON CATALYST
0.000015 kg

5 M ETHANOL 0.330 kg
may take appropriate action as the decision of Norms Commit

Case No.:190/12/82-

ALC4/2017

39

Re-indexed

No/1Datc:4/82-

Filc



⌒

Export product Exp.

Qty.

SI.No. lmport items Qty. allowed

2,6-DICHLORO BENZC YL

CHLORIDE(DCBC)
lkg

2.6‐ DiCHLORO TOLUENE 1 054 kg

may take appropriate action as per the decision of Norms Committee

Case No.:208/12/82-

ALC4/2017

ly「   1蔦

ion:Committee considcred casc as per agcnda and dcliberatcd on the nlatter in thc prcscncc ofthc

experts and it was decided to ratify the ad-hoc input output norms As per SION A-407 '

RA may take appropriate actlon as per the decision of Norms committee
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Case No。 :245ノ4/82-
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IDecisio■ :Deferred for comnlents of TE
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LIMITED,lMect No/Date:4/32-

lzq)t.zon

IDecision:Deferrcd for comments of TE

NameiVIVIMED LABS

IALC4/2018

Irs.oo.zot t



No.:263/4/82‐ALC4/2018 Mcct No/Date:4/82-

1織∬鰍f

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export Product Export
Ouantity

S No Import Product Quantity Allowed

REVERSACOL LEATHER
BROWN(CR‐
209),(REVERSACOL SADDLE
BROWN)OR(REVERSACOL
SADDLE CR-209)CR209
SADDLE BROWN

l kg 1 3,4-METHYLENE DIOXY
BROMO BENZENE(OR)4-
BROMO l,2(METHYLENI]
D10XY)BENZENE

1782

う
ん METHANOL 35.50

3 TR!METHYL SILYL
ACETYLENE(TMSA)

0.725

4 TOLUENE 15.00

may take appropriate action as per the decision of Norms Committee.

IPartyNamc:VIVIMED LIFE

I淵WSttVJE
Meet No/Datc:4/82-

ALC4/2018
19.06.2018

:01/82/050/00234/AN119/ 陽ち刷iυ00396漏W
〕065686

扇覇品T雨桑rredI「comments ofII

「
「藷腑西面FI   I

RLA Filc

:34/24/040/00208/AM18/

躙
続

辮 寧

153

ision : Committee consir
nical experts and it was
ils below or as applied b

Cered case as per agenda and deliberated on the matter in the presence ofthe
decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

,y lirm whichever is lower:

Export product Exp.

Qty.

SI.No. lmport items Qty. allowed

gm/vial

CEFEPTME FOR INJECTION
USP I CM ( Each vial oontains

Cel'cpime Hydroclrloride USP

lgm equivnlent to Cel'epimc I

gm

A sterile rnixtule of Cclepinrc

Hydrochloride & L-Atgirine)

Number 1 STERILE CEFEPIME(A StcHlc Mixtu:℃ oF

Ccたphnc Hydlochioridc&L― Argininc)

(Ceitpilmc Content NLT 47 00ツ 3and N MT

6000%)L‐ Algininc Contcnt N LT 32 0()%
NMT 4200%

18975

2 GLASS BOTTLES 0077i31002LV INFUS10N
CLEAR CHOICE P15 M L CLEAR GLASS
TYPE
(15 ML CLEAR GLASS BOWLES)

Relevant as

per packing

policy
RUBBER STOPPER C14746720 GC 6 TP 20
MM INJECT10N STOPPER BROMO BUTYL
GREY ULTRA CLEAN
6 WASHING WITH HIGHLY PURIFIED
VヽATER RINSED WITH WFI READY TO
STERILiZE TYVEK BAGS AS PER
GENERAL NOTES

may take appropnate action as per the decision of Norms Committee

41

Name:VIVIMED LABS
ITED

Fllc

1.2017

179/AN118/



Case No.:225/12/82-

ALC4/2017
P"rtyN"*"ASTRAL
STERITECH PVT LTD.

ision : Committee considered case as per
ical experts and it was decided to ratify

ils below or as applied by firm whichever

agenda and deliberated
the adhoc input output
is lower:

Mect No/Datc:4/82-

ALC4/2018
19.06.2018

atus:
Approved

on the matter in the presence of the
norms under para 4.7 of HBP as per

SI.

No.

Export product Exp.

Qty.

SI.No. lmport items Qty. allowed

1

Natbillin For Injtrtion
USP 2 grn
( Each vial contains
nafcillin Sodiurn
equivalent to 2 grn
nafcillin)

Number Natillin SOdiulll(Stc● lC Bulk)

Stcrilc Bulk

2350 mg / 2gm

vial
GLASS BOTTLES,0077047005
ANTIBIOTIC 10 MLCLEARGLASS
TYPE IGLASS BOTTLES
(Antibiotic 1 0 1■ l clcar Glass Bottics

Typc l lbr illicction)

Relevant as per

packing policy

RUBBER STOPPER C14746720GC 6
TP3 20 MM lNJECT10N STOPPER
BROMO BUTYL GREY ULTRA
CLEAN
6ヽVASHINGヽVITH HlGHLY PURIFiED
WATER RINSED WFIREADY TO
STERILIZE TYVEK BAGS(As pcr
gcllol■ l Notcs)

Relevant as per

packing policy

2

\atbillin fbr Injection USP lC

31ns

Each vial contains naficillin

Number 1 NAFC:LLiN SODIUM
(STERILE BULK)

11615 1 mg/1o

gm vial

Sodiurn equivalont to l0 gnt
rafcillin.

2 GLASS BOTTLE 2047201005
lNFUS10N CLEAR CHOICE― P100 ML
CLEAR GLASS TYPEI
(GLASS B07‐「 LES 100 ML CLEAR
GLASS TYPEl)

Relevant as per

packing policy

3 RUBBER STOPPER)C16436720GC 6
TP3 28 MM INFUSiON STOPPER
BROMO BUTYL GREY ULTRA
CLEAN
6 WASHING WITH HlGHLY PUR:FIED
WATER RINSED WFIREADY TO
STERILiZE TYVEK BAGS(As pcr
gcncml Notcs)

RA may take appropriate action as per the decision of Norms Committee.

貯稔
π蕊 Party Namc:AURORE LIFE

SCIENCES PRIVATE
LIMITED

HQ File

:01/82/050/00229/A卜 119/ Ъttυ岬
“
鰤w~閉辮“%∞“η7

lbr comments of TE

Status:Deffered
and Re-indexed

Status:Deffered
and Re-indexed

Lic.No/Date:0910065708

28.11.2017

I iD;;i;tr"i"o"r"..".r f;;;;;;iirirr
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Fllc

180/AM18/

No/Datc:4/82-



Case No.:188/12/82- Mcet No/Date:4/82-

ALC4/2018
19.06.2018

HQ File

:01/82/050/01143/AM18/ 臨赫鳳鬼鳳t
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Meet No/Date:4/82-

ALC4/2018
19.06.2018

隧 鳳1劇w 猪∬器α∞ЮЫ7“

E盤群孵よ准∫LTD

Decision : Committee "ilia*"d "^;r p";"g".d;ffi; t. th" p."r""." 
"f 

th"
technical experts and it was decided to ratiflz the ad-hoc input output norms under para 4.7 of HBp as per
details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

SI.No. lmport items Qty. allowed

ISO EUGENOL lkg 1 CLOVE LEAF OIL 1.35 kg

RUTHENIUM(Hl)2,4 PENTANED10NATE(
RUTHENIUM ACETYLACETONATE)

0.001 kg

may take appropriate action as per the decision of Norms Committee

:01/82/050/01003/AM18/

Decision : Committee "r^il;..d;;il; il;s;;J;;;a ;;iib;."t.4;, th. ;;G; *-tn. p*'"r* 
"rttechnical experts and it was decided to ratifu the ad-hoc input output norms under para 4.7 of HBP as

details below or as applied by firm whichever is lower:
Export Product

Potassium Chloride Extended Release Capsules 750mg / Potassium Chlor ER Caps USP 750mg (Pack Size 90 Capsules I
Each extcnded Release Capsule contains: Potassium Chloride USP 750mg

Potassium Chloride Extended Release Capsules 600mg / Potassium Chlor ER Caps USP 600mg (Pack Size 100 Capsules

Each extended Release Capsule contains: Potassium Chloride USP 600mg

SNO. Import Items Norms recommended for export I No.
capsule

600 ing 750 1ng

1 POTASSIUM CHLORIDE USP 612.O mg 765.0 mg
つ
‘ CITRIC ACID(MONOHYDRATE USP) 8.O m2 10.O mg

DIBUTYL SEBACATE NF 9.6m賃 12.O nlg

4 ETHANOL USP 99 900 2.62 rn: 2.62m:

5 200CC WHITE HDPE BOWLEヽ VITH 38MM NECK
DB-02 TRIVENI PLASTIC
(100 Count)750111g/(100 count 600 11lg)

Relevant, as per packing policy

6 38/400 FG,CRC HAVING UNIPAC SG-75M LINER
PTD WiTH SFYPIN BLACK(REXAM
CLOSURES)
(90 Cotint)(100 Count)750mg/(100 count)600mg

7 950CCヽVHITE HDPE BOTTLE WiTH 53MM NECK
DB-22 TRIVENIPLASTIC
(500 Collnt)750mg

8 53/400 LSC,SCREW CAP HAVING UNIPAC SG―
75M LINER PTDヽVITH SFYPlN BLACK(REXAM
CLOSURES)
(500 Count)750nlg

RA may take appropriate action as per the decision of Norms Committee.

戸1霊需驚
4/4/82‐

~
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Nainc:YASHO
PVT LTD.

No/Date:4/82-

Re-indexed
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lDecision : Deferred for comments of TE
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Prrty N","THUBERGROUP
INDIA PRIVATE LIA/11TED.

160

ision : Committec considered case

,nical experts anc. it was decided to
Lils below or as apllied by firm whic

as per agenda and deliberated on the matter in the presence of the

ratifu the ad-hoc input output norms under para 4.7 of HBP as per

hever is lower:

Export Product Export
Ouantity

S.No hnport Product Quantity
Allowed

HAMBER/HAMBER― BHT/HAMBER―
Toco(7-Accty卜 1,2,3,4,5,6,7,8-Octallydro

l,1,6,7-Tctminc・ tllyl Naphthalcne)

l kg 1 N/1ETHYL ETHYL
KETONE(MEK)

0.600 kg

つ MYRCENE 1.00 kg

may take appropriate action as per the decision of Norms Committee.

Case No.:44/12/82-AI′ C4/2017

:01/82/050/00999/AM18/

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export Product Export
Ouantitv

S.No Import Product Quantity
Allowed in kg

Polyestcr Acrylate (Pcntacrythritol Based

with Dirrcr acid)
100000.000

kg

1 Acrylic Acid 52220000

う
ん Dimcl Acid 8010000

Phthalic Anhydridc

4 Olcic Acid 13980000

Pentacrytl.u'itol 34940000

6 Tolucne 4120000

7 Epoxy lesins 2350000

8 Adipic acid 2300000

may take approprrate action as per the decision of Norms Committee.

Case No.:45/12/82-ALC4/2017 Partv Name:HUBERGROUP

RLA Flle

:03/94/040/00663/AR/118/

Lic.No/Date:0310817409

2911.2017

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

ils below or as applied by firm whichever is lower:

Status:
Approved
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No。 :72/12/82‐ Al′C4/2017 NalnclETERNIS「INE No/1Date:4/82-
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Ouantitv AHo、ved in kg
Polyester Acrylate (Pentacrythritol Based) 100000.000

kg
1 Acrylic Acid 58330000

2. Adipic acid 2660000

01cic Acid 16070000

4 Pentaerythritol

Toluene 4050000

6 Epoxy resins 4730000

RA may take appropriate action as per the decision of Norms :ommittee

Case No.:75/12/82‐

ALC4/2017
Party Name:HUBERGROUP
INDIA PRIVATE LIMITED.

:01/82/050/01030/AM18/ 購痣濡話:::蔦j

‘
υ

:01/82/050/01151/AM18/     1:03/95/040/00651/AM18/

Decision : Deferred for comments of TE

LIMITED

HQ Filc

:01/82/050/00968/AM18/     1:08/24/040/00247/ノ 牡Nl1 8/

1雖
¨

オ漱
:6慧面4Й 6。
ほ蕗II:五 :‐

Decision : Committee considered case as per agenda and deliberated on the matter in the presence o
technical experts and it was decided to ratify the ad-hoc input output norrns under para 4.7 of HBP ar

details below or as applied by firm whichever is lower:

Export Product Export
Ouantitv

S.No Import Product Quantity Allowed
in ke

Polycstcr AcO/1atc

(Di THmethyloipropanc Bascd with Adipic
Acid)

100000000

kg
1 Acrylic Acid 43700000

０
４ Adipic acid 2410000

3 Di Trimethylolprorrane 48490000

4 Olcic acid 10510000

5 Cyclohexanone 4140000

6 Epoxy resin 6450000

RA may take appropriate action as per the decision of Norms Committee.

ICase No。 :196/12/82‐ P".tyN"-.J\4ATRX FINE
SCIENCES PVT.LTD.,

Lic No/Datc:0310817413

29.11.2017

Case No.:13/12/82- Party Name:TRION
CHEMICALS PRIVATE

b`tisibI:b[feIItifolt`蓋 轟[Iヽも1■t

Party Name:CORAL
LABORATORIES LTD.,

Case No.:76/12/82-

ALC4/2017

聞尋蕊蕊蔦I…II浚6`TttT雪鶏慕

Mcct No/Date:4/82-

ALC4/2018
19.06.2018

)ecision : Committee considered the case as per agenda and it was decided to call from the firm
bllowing information

45
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No/】Datc:4/82-

Re-indexed

File

Re-indexed
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Pack size for each export product
Details working for the requirement of import items for all the 17 export products showing clearly
the wastage claimed for each export product

「
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RLA Fllc

:07/24/040/00238/AM18/
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Party Name:GLOBAL
ALCIUM PRIVATE
LIMlTED,

ギ臨既瑞l:鳳t…隔濡蕊1鳳 ij
|  IDecision:Deferred for comments of TE

Case No.:157/4/82-

ALC4/2018

器3泥 5γ001"/AM9膨刷:υ0023り罵L;~日孵
α
"面
り″7

Decision : Con.rmittee considered the case as per agenda and in consultation with technical authority

in meeting, it was decided to ratify nonns as per the earlier decision taken in norms committee

No. 10/82 held on 10.01.2018 under para 4.7 of HBP as per details below or as applied by firm
hichever is lower:-

「

ICase No.:155/4/82¨

1/82/050/00155/AM19/

ision : Committee considered case as per agen
nical experts and it was decided to ratiff the a

ils below or as applied by firm whichever is lov

Lda arrd deliberated on the matter in the presence of the
.d-hoc input output norms under para 4.7 of HBP as per
ver:

Export Product Export
Ouantity

S.No Import Product Quantity
Allowed

CAu31UM LEVULINATIE/CALCIUM
LEVULINATE DIHYDRATE BP/
CALCIUM LEVULINATli EP/CALCIUM
LEVUしlNATE USP

l kg 1

LEVULINIC ACID
1.02 kg

RA may take appropriate action as per the decision of Norms Committee.

Case No.:156/4/82¨

ALC4/2018
T

|… 亜。.・  ―睡
…

甚万働:

Sl.

No.

Export product Exp.

Qty.

lmport items Qty. Allowed

1 MAGNESIUM OROTATE l kg OROTIC ACID 1.104 kg

CALCIUM OROTATE l kg OROTI(｀ ACID 1.059 kg

POTASSItiv4 0ROTATE l kg OROTIC ACID 1 020 kg

RA may take appropriate action as per the decision of Norms Committee

巨LAiお
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:Lic No/Datei2210015817

Namc:GLOBAL

Name:NECTAR No/】Date:4/82-
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〇 1/82/050/00974/AM18/

[ゴうわ4か6ん004jAMij 30.11.2017

ision : Committee considered case as per agenda and deliberated on the matter in the presence of the
nical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
ils below or as applied by firm whichever is lower:

Export Product
Ｖ呻Ｏｕａｎｔｉｔ
S.No Import Product Quantity

Allowed in ke
Cefpodoxime Proxetil l kg 1 Dcsacctyl-7-Ainino Cepllalospomnic Acid(D―

7-ACA)
0.708

今
４ Methane Sullbnicacid 0.45

3 Methanol 4.42

4 S-2 Benzothiazolyl-2-Arnino-2-
(rnethoxyimino)4-tiazolyl acetate (MAEM)

08378

5 Tliethylarnine (TEA) 0.252

6 Acetone 0.675

7 DMAC (Di Methyl Acetamide) 0.684

CEIPC (Chloro Ethyl Iso Propyl Carbonate) 0.350

9 Toluene 0160
10 'tMG (Totra Methylene Cuanidine) 0.189

may take appropriate action as per the decision of Norms Committee
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Mcet No/Datc:4/82‐

ALC4/2018
19.06.2018

Status:Deffered
and Re-indexed

Defer
Date:31.08.2018

tus:Deffered
Re-indexed

Defer
Date:31.08.2018

RLA File

卜092″0,yoo424/AMlν

Decision : Deferred for comments of TE

Mcet No/Date:4/82-

ALC4/2018
19.06.2018

HQ RL ~w鸞
042VAMlγЮν82050Ю 0232/AMl% |

HQ File

:01/82/050/00254/AM19/

Lic.No/1Date:0910065713

30.11.2017

No。 :232/4/82‐

lbtci:ibn:Deた rred for comments of TE

l~~     

百2‐A

173

C"." N"rr3y4l SZ- A;Ca tzrlrl I 
p".tv Nrrnr SUveN-r.iFE - lMeet Ndil"4/S2- - lst"tr- 

**

isctENces LTMITED |ALC4/2018 lApproved

l--- lrs.oo.zora I

Ha Frl. 

-[RLA 

Ftl. EtrN./D"t.,0s10065717 [----
:Otl82l050l00233lANtt9l l:09t241040t00413/AMl8/ 130.11.2017 I I

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export Product Export
Ouantitv

S No Import Product Quantity
Allowed ke

GABAPENTIN l kg 1
CYCLOHEXANE-1,ト
DIACETIC ACID
MONOAMIDE(CDAM)

1.63

2. ACETONE 1.541

RA may take appropriate action as per the decision of Norms Committee.

F花譲驚罰
蒜 Party NamciSUVEN LIFE

SCIENCES LIMITED
Mcet No/Date:4/82-

LC4/2018

47



Decision : Committee considered case as per agenda and deliberated on the matter in the presence of
technical experts and it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as
details below or as applied by firm whichever is lower:

Export product Exp.Qty Sl.

No.

hnport items Qty.Allowcd
kg/kg

DOXOFYLLINE
l kg 1 THEOPHYLLINE 080k貨

2 CHLOROACETAL DEHYDE
DIMETHYL ACETAL

0.80 kg

3 POTASSIUⅣl CARBONATE 061k2
4 METHANOL 0.63 kg

5 DIMETHYL FORMAMIDE 0.40 kg

RA concerned may take further necessary action as per above decision of NC

l~~孵琴FTT・
器就蕊鳥;鳳lj
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~~~~lPttyNameiCADILA ~~~罰
隈商もあ面諄而二  lstatus:
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Decisiott : Comrnittee considered case as per agenda aud deliberated on the natter in the presence of the
technical expefis and it was decided to ratify the adhoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export Product Export

Quantity

S.No Import Product Quantity
AHowed in gm
/1000 tablet

HYDROXYCHLOROQU:NE
SULFATE TABLETS USP
200 MG

Number 1 4,7 DICHLOROQUIN01´ lN E 147492

う
ん HYDROXY NOVALD:AMINE 136884
CORN STARCH NF 100

4 MAGNESIUM STEARATE PH E/NF/JP 450
DIBASIC CALCIUM PHOSPHATE
DIHYDRATE USP

106.50

may take approprrate action as per the decision of Norms Committee

「   ¬
澁 :」;:iiiI:;

Party NameiCADILA
HEALTHCARE LTD

瞬 蕊蕊 ij

176

ision : commiitee .;ili c*d";;ill"l,b*"t"d ", th" *;rr".j, rh" p."*r*
nical experts anci rt was decided to ratity the ad-hoc input output norms under para 4.7 of HBP
.ils below or as applied by firm whichever is lower:

DOXEPIN HYDROCHLORIDE CAPSULES usP l0 mg,25 mg, 50 mg,75 mg, 100 mg and 150

S.NO. lmport ltems Norms Recommended for 1 number capsules (ety. tn
m8)

堕  25 mg 50mg P5mg 11()O mg 1150 mg

48

119062018

ILic.No/Datc:0910065716
130.11.2017

|卜lcet No/Datc:4/82-

:Lic.No/Datc:0810141442
:01.12.2017

|



DOXEPIN
HYDROCHLORIDE USP

11.526 .815 7.63 86.445 115.26 172.89

2 MAGNESIUM STEARATE
PH.E/NF/JP

1088 1425 189 2.10 2.625 330

may take appropriate action as per the decision of Norms Committee

卜〔cct No/Datc:4/82-

ALC4/2018
19.06.2018

fcr

31.08.2018

|  lb[tiぎ i31:5`feII:五 foFt`II轟さ二i:`rit

Party Namc:BENZO CHEM
INDUSTRIES PRIVATE
LIMITED,

RLA Filc

:03/94/040/00648/ANI11 8/

RLA File

:03/95/040/00746/AM18/

Meet No/Date:4/82-

ALC4/2018
19.06.2018

Mcet No/Datc:4/82-

ALC4/2018
19.06.2018

Lic.No/Datei0310817504

.12.2017
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Mcet No/Date:4/82-

ALC4/2018
19.062018

Defer
Date:31.08.2018

Lic.No/Date:3410043664

104.12.2017

tus:Deffered

Lic.No/Datc:0310817500

05.12.2017

Case No.:197/12/82‐

ALC4/2017

:01/82/050/01152/AM18/

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export product Exp.

Qty

S!.No. lmport items Qty. allowed

ISO EUGENOL lkg CLOVE LEAF OIL 1 35 kg

2 RUTHENIUM(‖ 1)2,4 PENTANED10NATE(
RUTHENIUM ACETYLACETONATE)

0.001 kg

RA may take appropriate action as per the decision of Norms Committee

Status:Deffered

IЮ
ン94Ю4υ0068νAMlν

Lic.No/Date:0310817510

06.12.2017

Lic.No/Date:0810141469

06.12.2017
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No.:24/12/82-

: Deferred for comments of TE

Name:ONEIRO

Name:YASIIO

Re-indexed

Re-indexed
No Datc:4/82-
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HQ File

:01/82/050/00962/AM18/

| IDeci,191:Deた rred for comments ofTE

@ffi---iM*tN"it,^t'eftL
.pu,tnNlnctrUTI('AI q I il) Ar r-4l70tRIPHARMACEUTICAL´ StッTD, lALC4/2018
|

1                          11906.2018

cision : Committee considered 
"ur" 

u* p". ug"nau and in the f igfrt of 
"uiii"i 

aili.i", i"f., by NTC * ii;
2 meeting dated 16.09.2015, it was decided to ratif'y the ad-hoc input output norrns under para4.7 of
iP as per details below or as applied by trrm whichever is lower:

Export Product Export
Ouantitv

S.No Import Product Quantity Allowed

Colesevelam HCL for oral suspension pack 1
Colescvclam Hydrochioridc 1.97 glm/2.5 gnl pack

3.94 gm/5.O gm pack

may take appropriate action as per the decision of Norms Committee

Case No.:74/12/82‐ AiJC4/2017 認 ¨ :悪

1徴鰍盤ザ
闘 UБ繭 百b蘭満
p6.12.2017

184

:01/82/050/01029/ノ ヘヽ 118/

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under' para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export Product Export
Ouantitv

S.No Import Product Quantity
Allowed in kg

Polycstcr Acllylatc

(Di THmctllylolpЮ panc Based with Dimer

Acid)

100000000

kg
1 Acrylic Acid 45230000

う
ん Dirner Acid 7550000

3 Phthalic Anhydride 7380000

4 Di Trirr.rclhylolpropanc 47180000

Cyclohexanone 3260000

6 Epoxy resins 6960000

RA may take appropriate action as per the decision of Nori'ns Committee.

Case No.:36/12/82¨ Party NalllciSHREE

BANKEY BEHARILAL
AROMATICS

RLA Filc

:05/24/040/00339/AM18/

ⅣIcct No/Datc:4/82-

ALC4/2018
19.06.2018

: Deferred lirr comments of TE

50

Case No.:16/12/82-ALC4/2017
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Re-indexed

Re-indexed

106.12.2017
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ALC4/2018
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Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms uncler para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export Product Export
Ouantitv

S No lmport Product Quantity
Allowed

:SOSORBIDE DINITRATE USP

[REQUIRED 20MG AP1/PER TABLETS
―HAVING 25%OF ISOSORBIDE
DINITRATEヽVITH LACTOSE

2300000000
NtllllbCl

1

ISOSORBIDE DlNITRATE USP
(25%wih Lnctosc)

46 92 kg

RA may take appropriate action as per the decision of Norms Committee

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export Product Export
Ouantity

S.No hnport Product Quantity
Allowed

CITALOPARM 20MG TABLETS Number 1

CITALOPARM USP
20.4mg/20 1ng
tablct

RA may take appropriate action as per the decision of Norms Committee.

ITT・
M恥ふ亙磁面

附 聴 焉
ζ

| 騨
続 Status:

Approved

澪漑瑞蕊鬼五豆証
~~膨
i浙鳳I鳳百
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cision : Committee considered case as per agenda and deliberated on the matter in the presence of the
hnical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

ails below or as applied by firm whichever is lower:

Export Product Export
Ouantitv

S.No Import Product Quantity Allowed

POTASSIUM CITRATE EXTENDED―
RELEASE TABLETS USP 5111Eq-540MG
NET APiCONT:572 400MG/PER
TABLETSINCL WASTAGE

Number 1

TRIPOTASSIUM
CITRATE USP

550.8 mg/ 5 mEq /tablet

POTASS IUM CITRATE EXTEN DED
RELEASE TABLETS USP l0mEq -

l080MC
NET API C6NT: I I44.8MC / PER
TABLET INCL WASTACE.

Number ,

TRIPOTASSIUM
CITRATE USP

1101.6 mg/10 mEq/tablet

POTASSIUM CITRATE EXTENDED
RELEASE TABLETS USP i5111Eq―
1620MG
NET APICONT:1717 200MG/PER
TABLETINCL WASTAGE

Number
TRIPOTASSIUM
CITRATE

1652.4 mg/ 15 mEq /tablet

may take appropriate action as per the decision of Norms Committee.

Case No.:37/12/82¨ Party Name:STRIDES
SHASUN LlMITED

Meet No/】Datc:4/82-

ALC4/2018

51
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Mcet No/Datc:4/82-

ALC4/2018
19.06.2018

191

HQ Filc

:01/82/050/01168/AV118/ 膨濡蕊1鳳lj…肝お鸞
3薇あ面
町
…

:01/82/050/00965/ANl18/

ision : Committec conside.ea case 
"r 

pi;;g;J; ;"d;Jffit"d * tt* *"tt".-trG p*r""* 
"f 

rh.
nical experts and it was decided to ratifo the adJroc input output norms under para 4.7 of HBP as per
ils below or as applied by firm whichever is lower:

Export Product
Ｖ呻Ｏｕａ‐．ｔ
S.No Import Product Quantity

Allowed
HYDROXY CHLOROQUINE SULFATE l kg 1 4,7

DICHLOROOUINOLINE
0.723 kg

2 HYDROXY
NOVALDlAMINE

0.671 kg

may take appropriate action as per the decision of Norms Committee

Meet No/Date:4/82‐

ALC4/2018
19.06.2018

Lic No/Date:0810141483

.12.2017

ision : Committee "orrffiilii* ;* p* 
"g"rd;""d 

d"lib"r"t"d ., tt. -"tt* t, th" pr"*"." .f th"
nical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
,ils below or as applied by firm whichever is lower:

Export Product Export
Ouantitv

S No Import Product Quantity
Allowed in kg

CLOPIDOGREL BESYLATE
l kg 1 4,5,6,7-

TETRAHYDROTHIENO[3,2-
C]PYRIDIN E
HYDROCHLORIDE

0.626

う Ll)CAMPHOR
SULPHONiC ACID

0.613

3 DICHLOROMETHANE 1.348

4 ACETONE 4.932

5 4ヽETHANOL 1.435

may take appropriate action as per the decision of Norms Committee

Case No.:213/12/82- Party NamciCADILA
HEALTHCARE LTD

Decision:Inthitigr,i"r*.ri".a"""i".l;d*;;;tfi;;.|i/i2d"t"dfi0M
ratify norms under Para 4.7 of HBP vl as per details given below or as applied by the firm, whichever is
less:

Export product Exp.

Qty.

Sl.No. Lnport iteurs Qty. allowed

52
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Name:CADILA
LTD

File

167/AN118/



AZATHIOPRINE TABLETS
USP 50 MG

１０００

Ｎ。ｓ
．

1 AZATHIOPRINE USP 5l gm

う
ん LACTOSE MONOHYDRATE
W

116.50 gm

ll::y_i:k-:.:r-p:op:'ut:u'ti:_l_':t":1*!ec1sio19rNg1l1co-_Till:":

P"rty Nam;,Dffi*r-rrer-
HEMICALS INDIA
PRIVATE LIMITED

ALC4/2018
19.06.2018

Lic.No/Datc:0310817586

107.12.2017

（
ン

Decision : Decision : ln the light of earlier decision taken in meeting no. !0182 dated 22.08.2013, it was

decided to ratify norms under Para 4.7 of HBP v1 as per details given below or as applied by the firm,

whichever is less:

Export product Exp

Qty.

SI.No lmport items Qtv.

allowed
Chcinical― Polyillcr Additivcs―

N,N,DialkyaminO― Diphcnyllnethane―

TmdcNamc:UOPNo 225′ Unilink4200/CN―

2357/STOCK-2357

l Kg. 1 4,4- Methylenedianiline/ MDA 0.642 kg

2. Methyl Ethyl Ketono I MEK 0.700 kg

3 Catalyst 3ツ6 Platinuin on caめ on powcr

(2020 Calbon Sulndcd/cP Rヽ VS
DOPED 43515)

0.00015 kg

RA may take appropriate action as per the decision of Norms Committee

孵TTM写
~畷

田職輔鳳
=蔦
L…

…
翫醐琳::;:ζttT…

…̂船
bibttIで

~「~……

Export product Exp.

Qty.

SI.No lmport items Qtv.

allowed

ATORVASTATIN CALCIUM l Kg 4R―CIS)-1,1-DIMETHYLETHYL-6-
CYANOMETHYL-2,2-DlMETHYL-1,3-
D10XANE-4-ACETATE

0.708 kg

4-FLUORO― ALPHA―(2-METHYL-1-
OXOPROPYL)― GAMA-OXO― N,BETA―
DIPHENYL BENZENEBUTANAMIDE

0.994 kg

may take appropriate action as per the decision of Norms Committee

194

「
~ΨttΨ
ド聴:盟

LA面

1195    需璃i1003И/AMlν
D" ;G" by @"d 01^052018 and it was

decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by

irm whichever is lower:

53

No.:54/4/82-ALC4/2018 No/】Datc:4/82-

No/Dalc:4/82‐



Export product Exp.Qty. Sl.

No.

lmport items Qty. allowed

Valacyclovir Film Coated Tablet
500 mg

lTablct 1 Valacyclovir
Hydrochloride USP

556 mg/500

mg tablet
Valacyclovir Fllm Coated Tablet

1000 mg
Tablet

1 Valacyclovir
Hydrochloride USP

1112 mg/1000

mg tablet

concerned may take further necessary action as per above decision of NC

Meet No/Date:4/82-

ALC4/2018
19.06.2018

膨jlili蕊i漁 ij

196

Party Name:JUBILANT LIFE
SCIENCES LIMITED

:01/82/050/00958/AM18/

)ecision : In the figniof earlier decision tuf."n uyr.rc-;iilr82 -""t*g d-"dd 16.052018 --d it r"^
lecided to ratiff the ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by
irm whichever is lower:

Export product Exp.

Qty.

SI.No lmport items Qty. Allowed

Beta Picoline l kg
Denatured Ethyl Alcohol

1.121 kg

Methanol 0.76 kg

Ammonia
0.82 kg

4 Alumino Silicate Catalyst 0 007 kg

5 Propionaldehyde 0.057 kg

RA may take appropr'ate action as per the decision of Norms Committee

「           T
Lic.No/Daitc:o510404755

07.12.2017

197

:01/82/050/00959/AM18/

:ision : In the light of earlier decision taken by NC in its2182 meeting dated 16.05.2018 and it was

ided to ratiry the ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by
r whichever is lor.ler:

Export product Exp.

Qty.

SI No. lmport items Qty.AIlowed

Pyridine 98% Min l kg 1
Alumino Silicate Catalyst

0.019 kg

2 Ethyl Alcohol (Denatured) 2.194 kg

Propionaldehyde 0 073 kg

4 Methanol 1.41 kg

may take appropriate action as per the decision of Norms Committee

画 iCase No.:5/12/82‐ AIJC4/2017 聯 面 面 漱 雨i LIFE IMeet No/Date:4/82‐
ISt,11s:            

‐

|

54



蹄 蕊嘉;鳳戸
剛

Meet No/Date:4/82-

ALC4/2018
19.06.2018

Approved

RLA Filc

:05/23/040/00297/AM18/

「
酬m2/82‐AL鍬田Party Naine:JUBILANT LIFE

SCIENCES LIMITED

「

~

:01/82/050/00973/AM18/

: In the light of earlier decision taken by NC in its 2182 meeting dated 16.05.2018 and it was

ded to ratiff the ad-hoc input output norms under para 4.7 of HBP as per delails below or as applied by
200 firm whichever is lower:

119艦ili:::;:I11:;
Decision : In the light of earlier decision taken by NC in its 2182 meeting dated 16.05.2018 and it was
decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by
firm whichever is lower:

Export product Exp.

Qty

SIoNo lmport items Qty.A!lowed

Gamma Picoline l kg 1
Denatured Ethyl Alcohol

1.60 kg

2 Ammonia 0.40 kg

Catalyst(CP7191) 0.002 kg

RA may take appropriate action as per the decision of Norms Committee

Party Name:JUBILANT LIFE
SCIENCES LINIITED

Decision : In the light of earlier decision taken by NC in its 2182 meeting dated 16.05.2018 and it was

decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by
firm whichever is lower:

Export product Exp.

Qty.

SI No lmport items Qty.AIlowed

Pyridine 98% Min l kg 1
Alumino Silicate Catalyst

0 019 kg

2 Ethyl Alcohol (Denatured) 2.194 kg

Propionaldehyde 0.073 kg

4 Methanol 1.41 kg

RA may take appropriate action as per the decision of Norms Committee

Export product Exp.

Qty.

Si No lmport items Qty. Allowed

Beta Picoline l kg
Denatured Ethyl Alcohol

1.121 kg

Methanol 0.76 kg

55
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Ammonia
0.82 kg

4 Alumino Silicate Catalyst 0.007 kg
Ｅ
υ Propionaldehyde 0.057 kg

RA may take appropriate action as per the decislon of Norms Committee

Party Name:JIIBILANT LIFE
SCIENCES LIMITED

IM."L N"lp"G:ii si: - *** Isffi;__-- |

lelc+lzols llpprovea I

Iro.oo.zora _l __ Iffir-i
lot.rz.zon I I

u **t,rg d"AlAo52ot8 'rd tt n^ 
|

IBP as per details below or as annlied bV 

I

.erns@ltil
I o.org te ll

, Silicate Catalyst I ll
I

cohol(Denatu.ed) I 2.t94kg ll

I

I

201

)ecision : In the tlgrt of *.ti.r a".iri", t.k", by NC i, it. zAz r.,*t,rg d"AlA0520l8 .rd it w^
lecided to ratiff the ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by
irm whichever is lower:

Export product Exp.

Qty.

S!.No. lmport items Qty.AI!owed

Pyridine 98% Min l kg
Alumino Silicate Catalyst

0.019 kg

2 Ethyl Alcohol (Denatured) 2.194 kg

Propionaldehyde 0 073 kg

4 Methanol 1.41 kg

may take appropriate action as per the decision of Norms Committee

Ｆ

ト

202

HQ File

:01/82/050/01042/AN118/

RLA File

:13/24/040/00041/AM18/

Ｆ

‐

‐
２０３

‐
‐

‐

Party Namc:RELIANCE
INDUSTRIES LTD.

1協説::λ::;;蔦赫

Decision : Committee considered case as per agenda and deliberat"J 
"; 

ih"-rnrtt il th" ;;;;flG
technical experts and it was decided to ratify the adhoc input output nonns under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export Product Export
Ouantitv

S No Irnport Product Quantity
Allowed in ke

747- Etlrer Chemioal Narnc: 2-chloro-4-
( rnethylsul tbny I ) -3 -l(2,2,2 -
trifl uroethoxy)urethyl)lbt:nzoic acid

l kg 1 3-Chloro -2-Methvl anilinc 0.625
う
ん Sotliurn Nitritc 0.350

3 Sodiurn Methyl Mercaptidc 1902
4 Brornirrc 065
5 Ethylene Dichloride 1065
6 Acetonitrile 0218
7 Hydrogen Peroxidc 100

Tlil'luoro Ethanol 0.503

may take appropriate action as per the decision of Norms Committee

Case No。 :85/12/82¨

ALC4/2017

IDecision:Deferred for comments of TE

56

119.06.2018

Re-indexed



Mect NO/Date:4/82-

ALC4/2018
19.06.2018

1総辮
ま6・腋iぶ fer

31.08.2018

ⅣIcet No/Date:4/82‐

ALC4/2018
19.06.2018

1面

tus:Deffered
Re-indexed

31.082018

tus:Deffered
d Re-indexed

IDecision:Deferred for commellts of TE

1躙猥裔 ツ
|

Mcct No/Datc:4/82-

ALC4/2018
19062018

器3児59910;5/AMlγ  騰念馴::03/95/040/00588/AM18/
「

V工 ′0“ ′V´
Y:V^V′

ψ ′
`~・

ニ ユ
Y′      |・

Vν ′ン ´ ′V,V′

IDecision:Deferred for comments of TE

ξY0310読
7莞41需蔦扁

ICase No.:121/12/82¨

ICase No.:140/12/82‐

ALC4/2017

Lic.No/1Date:0310817601
107.12.2017

ICase No.:159/12/82¨ Party Nalnc:RELIANCE
INDUSTRIES LTD

iDecision : Deferred for comments of TE

Юソ82Ю 5ν01140/AMlツ  IЮ 3'5Ю 40Ю0348/AMlν

Meet No月 )atc:4/82‐

ALC4/2018
19.06.2018

Lic No/Date:0310817566

07.12.2017

tus:Deffered
nd Re-indexed

Defer
Date:31.08.2018

rty Namc:RELIANCE
DUSTRIES LTD.

Case No.:185/12/82-

ALC4/2017

IDecision:Deferred for comments of TE

胃

五`品・買6マAE下五蔦 II Mect No/Date:4/82-
ALC4/2018
19062018

HQ File

:01/82/050/01150/AM18/

209

Lic No/Date:0310817585

07.12.2017

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

SI.No. lmport items Qty.

Allowed in

kg

BICALUTAMIDE SULFIDE
CHEMICAL NAME:N― [4-CYANO‐ 3‐

l Kg. N[4-CYANO-3-(TRIFLUORO
M ETHYL)PHENYL]
METHACRYLAMIDE

0.709

57

H4/AM18/

No/Datc:4/82‐

Filc



(TRIFLUORO METHYL)PHENYL]-3-
[(4-FLUOROPHENYL TH10)]-2-
HYDROXY-2-M ETHYL
PROP10NALIDE

MF:C12H90N2F3M Vヽt 254

0.30

may take appropriate action as per the decision of Norms Committee

Ｆ
Ｉ

10

戸

ト

se No。 :217/4/82-ALC4/2018

FTI椰猶
¨
師

隔漱蕊高蔦鮮
~開
肝繭断
「
 ‐話」

ision : committee considi;;J;;;il;;E;"d" ;; Giib;*i.I." th; ffir* i;;h" p'"*"* 
"f 

tl*
nical experts and it was decided to ratify the ad-hoc input output norms uncler para 4.7 of HBP as per
ils below or as applied by firm whichever is lower:

Export product ｐ

　

ｙ

Ｅｘ

Ｑｔ

Si No. lmport items Qty.

AIlowed in

kg

PREGABA LIN l Kg. 1 R― (― )-3‐ (CARBAMOYL METHYL)-5-
METHYL HEXANOIC ACID

1605

A may take appropriate action as per the decision of Norms Committee

一　
　
　
　
Ｈ
　
　
　
　
一

―

一

II黒

轟 枷 五ぬ 漏 一
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一
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一
Ｔ一Ｍ

一
Ｌ
一
Ａ
一
Ｌ
一
Ｐ
一
Ｃ
一　

Ｃ
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ｍrty Na隔

―
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澁 罵蕊蔦 拇辮
α
“
Ю税%ω

l

う
ん

う
ん

:01/82/050/00032/A3/119/

ision : conrmittee consiae.#ar;;;;r 
"e."J" 

,,ia d;ii6;;;GJ"" rire ;;ir; in tt. pr.r.*. 
"f 

th.
nical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
.ils below or as applied by firm rvhichever is lower:

Export product Exp.Qty. SI.No lmport items Qty. allowed

mg/tablet
Tenofovir Disoproxil Fumarate

300mg+ Lamivudine 300mg +

Efav ir enz 600mg Tr,b lets

Numbers 1 Efavirenz 6120

2 Lanrivudine 306.0

3 9-[2‐ (PhoSphonyl Mcthoxy)
Propyl]プ dヽcninc(PMPA)

235.3

4 Chloromethyl Isopropyl
Carbonate

413.92

N-Methyl 2-Pyrrolidone 455.27

6 Methvicnc Dichloride 2050.20

RA may take appropriate action as per the decision of Norms Committee.

:貯
ア`詰よFbё着5 lM詭iヽ3,b凝よ47恵ダ

IALC4/2018西F
ase No.:57/4/82-ALC4/2018
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F 「 Irs.oe .zor s
!

1輛 蕊 薦 ly― lT :03/94/040/00701/AM18/
Defer Date:

Decision: In the light of earlier decision taken in meeting no. l8/82 dated 30.t8.2012,it was decided to
ratify norms under Para 4.7 of HBP vl as per details given below or as applied by the firm, whichever is
less:

Export Product Export

Qty.

Sl.No. import items Qty. Allowed in kg

CHLORAMPHENICOL EYE
DROPS 05%W/V OF10ML

(C10Ю gen Eye Dlops 10 mi&

Chiolaね st0 5%w/v10 ML
Dropper BT)

963200000
vials

1 Chloramphenicol sl.0kg

RA may take appropriate action as per the decision of Norms Committee.

|

ALC4/2018
19.06.2018

tus:Deffered
Re-indexed

fer

31.08.2018鶏島泥5研0096αAMlν  鵬ち酬iυ O。訂 |じ酬iυ0032νAN1lν:・
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:Decision:Deferred for comments of TE
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RLA Filc

:05/23/040/00318/AM18/

Lic.No/Datc:0510404838

11.12.2017

¨
　

　

　

　

６

一
　

　

　

　

２‐

Mcet No/Date:4/82-

ALC4/2018
19.06.2018

Lic.No/Date:0310817664

11.12.2017

Status:Deffered
and Re-indexed

麗1辮驚I灘苓II:・
A/1cet No/Date14/82-

ALC4/2018  1

Lic.No/Date:0510404839

11.12.2017

:01/82/050/00977/AM18/

Decision : In the light of earlier decision taken by NC in its 2182 meeting dated 16.05.2018 and it was

decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by

firm whichever is lower:

Export product ｐ

　

ｙ

Ｅｘ

Ｑｔ

S:.No. lmport items Qty. Allowed

Pyridine 98% Min l kg 1
Alumino Silicate Catalyst

0.019 kg

2 Ethyl Alcohol (Denatured) 2 194 kg

3 Propionaldehyde 0.073 kg

4 Methanol 1.41 kg

may take appropriate action as per the decision of Norms Committee

No。 :255/4/82¨

4/2018

File

1.12.2017

Namc:JUBILANT LIFE No/】Date:4/82-

LIMITED

Filc
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「

|     ~~~~T¬ LIMITED

1漑誌 鳳 |」 1脇篤λ∴墓鳳t
|り .062∝ 8

饉Iよ責3ЬIEbうloo落蒟 」b

112.12.2017

o".iifr, , Deier.ed for commerrts of TE

FttTttTmT
IPanyName:AMANTA
IHEALTHCARE LIMITEID
|

翫冨蒜お7蔑1に2/8ダ
~~~面
扇面Б面百面

IALC4/2018

119.06.2018

landRe―indexed

i

田蕊蕊蕊鳥恵
…
膨聴蕊鼻温j

IDecision:Deferred for comments of TE

, T--
I lDecision : Deferred for comments of TE

Party Name:Iく LJ

PLASTICIZERS LINIITED
tc:4/82-

RLA File

:05/23/040/00332/AM18/

1 扇高品扇高高 forittmen、研TE~~…
……

1淵盤f

灘

、面 04048誌 Defer
Dare:31.08.2018

Ⅲ[~暉

『

恥「
~~零
繭

…………‐―
FI蔦扇蔦面 ooo52711DetrDtte:器3雅 9ρo:卿押り/~餞濁iυ∞∽my…
…
1認需
面而而
Petr:T

Decision : Deferred for comments of TE

:…

・

222

ase No.:25/12/82-ALC4/2017 Party Namc:PAYAL
POLYPLAST PRIVATE
LIMITED

「

而枷猟L繭∬1趙温評需 :NIteet No/Datc:4/82-

IALC4/2018

Status:
Approved

:01/82/050/00980/AM18/

ision : Committee considered case as per agenda and deliberated on the matter in the presence of the
nical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
ils below or as ap:lied by firm whichever is lower:

Export product Exp. Qty. SI.No. lmport items Qty. allowed

mgltablet
PVC PLASTICiZER(DIN P) N u rnbers PHTHALiC ANHYDRIDE 0.372

ISO NONANOL 0.726

may take appropriate action as per the decision of Norms Committee

60
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No。 :214/12/82-

File

|:05/24/040/00384/AM18/

No/Datc:4/82-



|     {       |り :06型8  
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1臨瓦蔦ly丁謙 温蔦;蔦」
~~瞬
辮雷朧T

Decision : Committee considered case as per agenda and deliberated on the matter in tfr" pi".""." of tfr.
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by tirm whichever is lower:

Export product Exp.Qty. S!.No lmport items Qty. allowed

in kg
―BUTYL-4-FORMYLIMIDAZOLE(OR)
2-BUTYL lH―lMIDAZOLE-5-

CARBOXALDEHYDE

l kg 2(N― BUTYL)-4-CHLORO-5-
FORMYLIMIDAZOLE 1.45

M ETHANOL 0.96

METHYLENE DICHLORIDE
(OR)METHYLENE CHLORIDE 0.83

4 ACTIVATED CARBON 0.05

A may take appropriate action as per the decision of Norms Committee

「 I「
轟通 燒 /4/82‐ALC4/2018[h温

濡

1器3掲50,0252ィ押9‐
RLA Fllc

:09/24/040/00458/AM18/

224

Decision : ln the light of ei

decided to ratlfy norms und(

whichever is less:

〕riler decision taken by NC in its 15/82 meeting dated12.01.2015′ it was

〕r Para 4.7 of HBP vl as per detans given below or as applied by the firm′

Export Product Export

Quantity

S.No lmport Product Quantity Al!owed

Kg/kg

LOSARTAN POTASSIUM
(OR)LOSARTAN
POTASSIUM USP
Dcscl■ ptiOn:Wlltc To 01｀

Whitc Powdcr

l kg 1. 2-CYANO-4-BROMOMETHYL
BIPHENYL(BR― OTBN)
Descliption:0∬ VヽIlitc to Ligilt

BIown Colouにd Powdcr

075

TOLUENE
Dcscliption:Clcar Coloulless with

Challlctc● stic Odour

0.58

3. 2(N― BUTYL)-4-CHLORO-5-
FORMYLIMiDAZOLE
Dcscliptlon:ヽVhitc to Slightly

Ycllowish Cwstallinc Powdcr

0.50

4 METHANOL
Descliption i Clcar Coloullcss Liqtid

Vヽith ChamctcHstic Odour

0713

SODlUM BORO HYDRIDE
Dcscliption:Whitc C:ystallinc

Po、vdcr

0048

6. ACTIVATED CARBON"SC 40 V"
Description:Block Colollred Flcc

Flowing Powdcr

0100

7. ISO PROPYL ALCOHOL
Dcscliption:Clcal Coloullcss Liqψ id

Wlth Chamctcristic Odour

0.84

RA may take appropriate action as per the decision of Norms Committee.

汗
続 ¨ 罰 市 iMED LABS

「
M‐D

Meet No/Date14/82-

ALC4/2018
19.06.2018

61

No/】Datc:4/82-



鵬既:j:蕊jttt
)ecision : In the light of earlier decision taken by NC in its 2182 meeting dated 16.05.2018 and it was
lecided to ratifu the ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by
irm whichever is lower:

Item ofExport Quantity S,No Item of lmport Quantity allowed
Jade Blue or Jarocol Blue

l5
l kg 1 2,6, Dichloro Benzaldehyde 0.725 kg

つ
４ 2,6-Dimethyl Aniline 1 050 kg

Para Chloronil 1.01l kg

4 Methanol 0 400 kg

may take appropriate action as per the decision of Norms Committee

||

ase No.:261/4/82-

4/2018
MED LABS Mcet No/】 Date:4/82-

ALC4/2018
19062018

atus:Deffered
Re-indexed
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|:lilillil:lF】

74スI】:

:01/82/050/00262/A訃 /119/

Def-er Date:

lDecision : Deferred lirr comm€nts of TE

ase No.:33/4/82-ALC4/2018

:01/82/050/00033/A卜119/ :03/94/040/00726/ノ Mヽ18/
Lic.No/1Datc:0310817755

13.12.2017

Decision : In the ligrt of earlier decision taken by NC in its 3/82 meeting dated 05.06.2018 and it was

to ratift the ad-hoc input output nomrs under para 4.7 of HBP as per details below or as applied by
firm whichever is lower:

Export Product Qty. Sl.No Import items Quantity
allowed in ke

IptatЮ piuin Br01nidc 20nlcg and SalbutalnOl

Sulphate 1001ncg inllalcr(200MD)DUOLIN
INHALER(200MD)

1峰 1 Ipratrrpiurl Bxrnide 4.00 1ng

2 63nlcl AEROSOL
VALVES

Relevant as
per packing
policy3 19ml ALUMINIUM

CAN
4 0 58 nll■ OD
ACTUATORS WITH
DUST COVERS/CAPS

5 Heptafluropropane P227
Cas

21.12 mg

lpmttopiurn Pressurisod lnhalation 40rnog / 1 Ipratropiurn Blomide 800111g
Ipravent 40mcg Inhaler (200MD) Iprarnar 4Orncg
InlT aler

2 63nicI AEROSOL
VALVES

Relevant as per
packing policy

3 191111 ALUM INIUM
CAN

62

NameiCIPLA LIMITED. No/Date:4/82-



4 0 581nm OD
ACTUATORS WITH
DUST COVERS/CAPS

Heptafluropropa ne P221
Cas

21.12 mg

Iprttropiuur Brornidc 20rncg and Salbutan.rol 1 lpratropiurn Bnrrnidc
Sulphatc 1 001ncg inhaler(200MD)DUOLIN
INHALER(200M D)

つ
‘

63mcI AEROSOL
VALVES Relevant as per

packing policy191nl ALUMINIUM
CAN

4 0 58 inl■ OD
ACTUATORS WITH
DUST COVERS/CAPS
Heptal'luropropa ne P227
Gas

21.10 mg

concerned may take further necessary action as per above decision of NC

PLASTICiZERS LIMITED
Case No.:215/12/82‐

ALC4/2017

IDecision:Deferred for comments of TE

Mcct No/Datc:4/82-

ALC4/2018
19.06.2018

Mect No/Date:4/82-

ALC4/2018
19.06.2018

tus:Deffered
nd Re-indexed

Ｆ
‐
‐２３０
…

…

甲
評
X・……

酵
漉慕聖臨

133児59剛νAttν T脇璃ilλ::i鳳悪 圏需
獅15826臣蔦蔦

隔 扁1蕊百
1淋
::鳳丁
~語

'齋

戸而砺BttLl鵬洲l語辮
雨而砺

IDecision:Deferred for comments of TE

賭蕩需
面δ:愕碑驚洩蔦勇I

1 藤 面 而 而 高 高 d for conlnlellts ol・ TE

Party Namc:HERBOCHEM
INDUSTRIES

嗣 1鷺角刷:OЮ0041晨Mlν

Meet No/】Date:4/82-

ALC4/2018
19.06.2018

1232

HQ Fllc

:01/82/050/01195/AM18/     i:06/24/040/00041/AN118/

|

IDecision:Deferred for comments of TE

Lic.No/Date:0610038759

14.12.2017 Datci31 08 2018

「平
而 /82‐ALC4/2面

…

1膨

漱 濡 鳳 蘊 T
Meet No/Date:4/82-

ALC4/2018
19.06.2018

1器為od

2331器星泥5900227AM'
Lic.No/】Date:0910065734
14.12.2017

Decision : Committee considered case as per agenda and deliberated on the rnatter in the presence of the
hnical experts and it was decided to ratify the ad-hoc input output norns under para 4.7 of HBP as per

ils below or as applied by firm whichever is lower:

63

No.:240/12/82-

Re-indexed



Export product Exp Qty SI.No. lrnport items Qty. allowed in

kg

BOSENTAN MONOHYDRATE l kg 1 4,5-Dichloro-5-(2-
Methoxyphenoxy)-2,2-
Bipyrimidine

0.882

Potassium Carbonate 0.37

3 Dilllethyl Sulfoxide

(DMSO)
3.875

may take appropriate action as per the decision of Norms Committee

|「 I

けら器
α
"Ю“""

Defer
Date:31.08.2018

for comments of TE

lCaseNo。 :36/4'懸 2-ALtジテ】0‐18 Party Nan.re:ETERNIS FINE
HEMICALS LIMI′「 ED,

RLA File

:03/94/040/00730/AM18/

1雖
¨
1濡:
|

35

:01/82/050/00036/AM 19/

rion : Committee considered case as per agenda and deliberated on the matter in the presence of the

ical experts and,it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as per

s below or as ap rlied by firm whichever is lower less:

Export product Exp

Qty.

Sl.No. Import iterns Qty. allowed

Para Tertiary Butyl
Cyclohexyl Acetate

l kg 1 Para fertiary Butyl Phenol 0.820 kg
う
ん 5% Ruthenium on Carbon Catalyst 0 00003 kg

Acctic Acid 0 300 kg

4 Methanol 0.330 kg

may take appropriate action as per the decision of Norms Committee.

狂貯灯
mTか

丁   翻雖 Deffered
nd Re-indexed

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
rhnical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

ls below or as applied by firm whichever is lower:

子I日漱 扁 ふ 蔦

=膨

描 OЮ甲 7劇lyw翻 需
両 面

電 稽Ll鵬川 8

1 Dec,響 :Deferred br comments of TE~~~~~一
年~     …^~~

「
FaseNa251/4′

8「AIC4/2118[〔

11!:靡
II[~~llilll:藻

拳Йわ
・

I:…11111lIT

♭31開瓢高II声開蕊1脇III…
∵
圏鮮繭而| |

64
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Export Product
Ｖ

ｉ

ｔｌ

帥

Ｏｕａｎ

S No Import Product Quantity
Allowed in ke

Oseltarnivir Phosphate l kg 1 Shikllnic acid

う
乙 2,2-Dirnethoxy Propane

3 -Pentanone

4 Tri ethyl silane

Triethyl Orlho Fonnate 445

may take appropriate action as per the decision of Norms Committee.

:01/82/050/00230/2へⅣl19/

う
４

lcision : Committee considered case as per agenda and deliberated on the matter in the presence of the

rhnical experts and it was decided to ratifu the ad-hoc input output norrns under para 4.7 of HBP as per

lails below or as applied by firm whichever is lower less:

Export product Exp

Qty

SI No lmport items Qtv.

allowed
2‐ Phcnyl-3,3‐bis(4-llydЮ xy

phcnyl)phtlla11lllidc(PPP‐ BP)
l kg PTHALiC AN HYDRIDE 0.927

2. PHENOL 1 145

3 ZINC CHLORIDE 0.104

4 ANILINE 0.596

5 M ETHANOL 0.715

6 ACTIVATED CARBON 0200
7 CAUSTIC SODA LYE 48% 0231

may take appropriate action as per the decision of Norms Committee

Mcet No/Date:4/82-

ALC4/2018
19.06.2018

RLA Filc

:09/24/040/00428/AM18/:01/82/050/00256/AM19/

Lic.No/Date:0910065743

15.122017

39

Decision : Committee consider

technical experts and it was dt

details below or as applied by

red case as per agenda and deliberated on the matter in the presence of the

:cided to rati8r the ad-hoc input output norms undcr para 4.7 of HBP as per

firm whichever is lower less:

Export product Exp

Qty

SI No lmport items Qtv.

allowed
2-Phcnyl-3,3-bis(4-hydloxy

phcnyl)phtilalinlidc(PPP― BP)
l kg PTHALiC ANHYDRIDE 0.927

2 PHENOL 1.145

3. Z!NC CHLORIDE 0104
4 ANILIN E 0.596

5 M ETHANOL 0,715

6 ACTIVATED CARBON 0.200

7 CAUST:C SODA LYE48 0231

RA may take appropriate action as per the decision of Norms Committee

tatus:Deffered lレ401ёI“雨|:うbi'12/恵2-

65

IM`よ ル`b五1き:4た ,:

No■230た /82¨ALC42018鵬 ■
:濃 服 島ピlRIVATE I造 :蕩 :留'482-

Filc File

Name:RELIANCE



ALC4/2017

IDecisioll:Deferred for comments of TE

IInTDUSTⅢ

ESLTD.

剛 landRe‐

indexed

Mcet No/Date:4/82-

ALC4/2018
19062018

HQ Filc

:01/82/050/00035/AN119/ 脇蕊:蕊蕊鳥i」
｀
匿おり
蒟面茄τ「
「

241

Case No。 :35/4/82-ALC4/2018

Decisiott : In the light of earlier decision taken by NC in its 2182 meeting dated 16.05.2018 and it was

decided to ratifu the ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by

firm whichever is lower:

Export product Exp.

Qty

S!.No. lmport items Qty. Allowed kg

2-(4-CHLOROPHENYL)-1,3-

D10XOLANE
l kg 4-CHLORO BENZALDEHY DE

OR PARA CHLORO
BENZALDEHYDE

0.89 kg

ETHYLENE GLYCOL
0 469 kg

may take appropriate action as per the decision of Norms Committee

「FttrttFTttMPF鱚
ぽ丁町
・・

| 1器疏5γ0020o/wl」
~匿
翻応高蕊鳥ly~||      |    ‐

l by NC in its 10/82 meeting dated 12.11.2014′ :t

HBP vl as per deta‖ s given below or as applied by

Export product Export

Qty

S.No. Import iterns Quantity
Allowed

Hexyl Acetate lkg
1 n-Hexanol (Lorol C 6/Nacol 6-99) 0.510 kg

may take appropriate action as per the decision of Norms Committee.

Case No.:41/12/82-

ALC4/2017
Status:Deffered
and Re-indexed

66



雨 _面面1548…「
~~~

: Deferred for comments of TE Committee considered the case as per agenda and in light of
written comments received from Department of Pharmaceuticals vide their OM No. 35011162512014-

Meet No/Datc:4/82-

ALC4/2018
19.06.2018

器∫:児590003νハ但り ~隔痣〕lilili:j鳥 ij

PI(Norms) dated May 2015 and in consultation with technical authority present in meeting, decided to
ratify norms under para 4.7 of HBP as per details below or as applied by firm whichever is lower:-

Export product Exp.

Otv.

SI No hnport items Qty.Allowed
Kg

3-ISObutyl Glutaric Acid

(CMH Diacid)
lkg

1 Isovaleraldehyde 0.6068 kg

Ethyl Cyanoacetate 0.7814 kg

Diethyl Malonate 0.9784聰

concerned may take further necessary action as per above decision

Case No.:38/4/82-ALC4/2018 Party Name:GLENMARK
PHARMACEUTICALS

tus:Deffered

IDecision:Deferred for comments of TE

「
「T

No.:49/4/82¨ ALC4/2018

田島λ:Lil高鳥ふ

Status:
Approved

Lic No/Date:0310817913

19.12.2017
|° |

246

RLA File

105/24/040/00412/AM18/

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower less:

Export product Export

Qty

S.No. Import items Quantity Allowed

TALLOヽ V AMINE lkg
1 C16 18 FAl「Y ACID 1.54 kg

may take appropriate action as per the decision of Norms Committee.

Lic No/Date:0510404984

:01/82/050/00031/AM19/ 1912.2017

ision : Committee considered case as per agenda and deliberated on the matter in the presence of the

nical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

ils below or as applied by firm whichever is lower less:

Export product Exp

Qty

SI No lmport items Qty. Allowed kg/kg

67

File Filc

Re-indexed

Name:INDO AMINES

No.:31/4/82-ALC4/2018 NameIPCL OIL& No/1Date:4/82-

LTD.



PVC PLASTICiZER(DINP) l kg Phthalic Anhydlide 0355
2. lso Nonvl Alcohol 0726

may take appropriate action as per the decision of Norms Committee

Mcet No/Date:4/82-

IALC4/2018

119.06.2018

1  巨藻蕉ふ萬竃落間二島1落萬蕗mments of TE

1器島児
"Ю
∞り/AM9‐鵬 004"/AMⅣ

249

Party Name:YASHO
INDUSTRIES PVT LTD.

RLA Flle

:03/95/040/00782/AM18/

for conrments of 'IE

I E..trt"r t D.f.t

「
1252

HQ Filc

:01/82/050/01164/AM18/

RLA Filc

:08/24/040/00249/AM18/

Mect No/Date:4/82-

ALC4/2018
19062018

ILic No/Date:0810141576

レ0122m7

鳳濡需需:,;Ъ譜詐Ⅵ温ま∬al:[韓』留:簿ξξ希縫♂:;精濁

Lic No/Date:0910065758

11912.2017

ision : Committee considered case as per agenda and deliberated on the matter in the presence of the
nical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
ils below or as applied by firm whichever is lower:

Export product ｐ

　

ｙ

ＥＸ

Ｑ

SIoNo lmport items Qty.A!lowed in

kg

METHYL ALPHA― (4,5,6,7-
TETRAHYDR0 5-THIENO(3,2-C)
PYRIDYL)(2-CHLOROPHENYL)
ACETATE HYDROCHLORIDE(CPG―
20)

l Kg. 1 4,5,6,7-TETRAHYDROTHIENO(3,2,― C)
PYRIDINE HYDROCHLORIDE(CPG―
10)

074

2 METHYLISO BUTYL KETONE
(MIBK)

1.092

ETHYLENE DiCHLORIDE/DI
CHLORO ETHANE

2508

RA may take appropr.. te action as per the decision of Norms Committee

ICase No.:205/12/82¨ Mcct No/Datc:4/82-

ALC4/2018
19.06.2018

31.08.2018:01/82/050/01160/AM18/

ase No.:209/12/82-

68



chever is less:

Export Product: Buspirone Hvdrochloride Tablets USP 5 mg. 10 mg 15 mg and 30 mg

S.No. Import Item Norms proposed for 1 No. Tablets ( in me)

ｍｇ
ｂｌｅｔ

５

ｔａ

10 mg
tablet

15 mg
tablet 晦ｔａｂ‐ｅｔ1 Buspirone H ydrochloride 5.1 10.2 15.30 30.6

2. Lactose Monohydrate 48.833 97.667 146.50 293.0

3. Microcrystalline Cellulose
(Avicel PH 102)

16.667 33.33 50.0 100.00

4. Sodiunr Starch Glycolate 3.0 6.0 9.0 18.00

5. Colloidal Silicon Dioxidc 0.750 1.50 2.25 4.50

6. Magresium Stearate 0.750 1.50 2.25 4.50

may take appropriate action as per the decision of Norms Committee.

Case No.:210/12/82- Party Namc:CADILA
HEALTHCARE LTD

193泥 5υOHり劇 lν 厖 刷:01お69/AMl」
Defer
Date:3 I .08.201 8

Decision : Deferred for comments of TE

1器島泥50畑 %αAMl群 競ち刷:υ00274/ww
Lic.No/Date:0810141577

20.12.2017

IDecision:Deferred for comments of TE

「

「
ase N面 03/4/82‐ALC4/201F聴 よ雨 赫 ζ

1器3児 5υ0020ンAMl%1跳ち刷:υ0022νAMlν
Lic.No/Date:3410043713

20.12.2017

ICase No。 :211/12/82‐

ision : Cornmittee considered <

nical experts and it was decidt
ils below or as applied by firm

)ase as per agenda and deliberated on the matter in the presence of the
:d to ratify the ad-hoc input output norms under para 4.7 of HBP as per

whichever is lower:

Export product Exp.

Qty.

S:.No. lmport items Qty.Allowed

BETAMETHASONE VALERATE
BP/USP

l Kg. BETAM ETHASONEIP/BP/USP/EP 0.915 kg

RA may take appropriate action as per the decision of Norms Committee

Case No.:39/4/82-ALC4/2018 Meet No/Date:4/82-

ALC4/2018
19.06.2018

RLA Filc

:03/94/040/00733/AM18/

Lic.No/Date

20122017:01/82/050/00039/AM19/

No/Datc:4/82-



iDecision : Committee considered the case as per agenda and it has been observed that the proposal is
inot technically feasible in the present form and decided to reject the case.

Case No.:225/4/82- iPa■y NameiVIRCHOW

IPETROCHEMICAL PVT
:LTD

ALC4/2018
1906.2018

翻 FT蹴野
|  lb:tisibI:bきfeittlttit`■ 轟LI=blit

Meet No/Datc:4/82-

ALC4/2018
19.06.2018

I iD;i;i;;;D;i;;ili;;;;il;6;iin

貯∬
3/12/82-| P".ti, NTT"tYASHO

INDUSTRIES PVT LTD.

1259
|

IDecision:Deferrcd br comments of TE

四 |、1冨蕉鳥

'~T霧

勇聴蒜菟∴轟t

貯淵
例秘
‐

1260

|

[漑り
よbjib:i"31B:洩

1:よ∬|:

Party Namc:ASTRAL
STERITECH PVT.LTD.

Mcct No/Date:4/82-

ALC4/2018
19.06.2018

:01/82/050/00052/ノ ヘゝ f19/

261

Decision : Committe, 
";;;do"d ".^; "r r;"g"rd" r,ro J"rtu"*t"a ";id;;ii;; i;th" p*r".* 

"f 
*.

technical experts an<i it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

SIoNo lmport items Qty.AIlowed

:n mg

GLIPIZIDE EXTENDED―RELEASE TABLETS
10MG Fach lnhlo:`、

`、

ninins ri、 Glin17iHρ  llミ p_
lNo. GLIPIZIDE USP 10.2

lOrng.

(ii) EASTMAN (TM) Cellulose Acetate (CA
398-l0NF/EP)- 23.76rng.(iii) Scntry Polyox
WSR N80 FP NF- l5l.385rng. (iv) Senhy Plyox
WSR 303 NP- 85rng. N(Jt content (i)850.34

Kg.(ii)2020.4 I Kg.(iii) I 2872.87K g.(iv)1227.89Ks

2 EASTMAN(TM)CELLULOSE
ACETATE(CA 398-10NF/EP)

Net to net

SENTRY POLYOX WSR N80 FP
NF

ItJet to net

4
SF‐NTRY POLYOX WSR303 NF Net to net

70

No.:202/12/82‐

Fllc

PVT.LTD.

No/Date:4/82-

157/AⅣH8/

Re-indexed

Re-indexed

No/Date:4/82-

No/Datc:4/82-

Re-indexed

:ρ Nハ /n■ 10∩ 21ハ 91707∩



⌒

i lRA高:'takさ :``ibお萬::き :島 8ム :ξおき
'11き

どきふζ
`A31ヽ

31品」と8品語高

“

|

可騨
蔀r

Lic.No/Date:3410043722

21.12.2017

目

263

Case No.:222/12/82-

ALC4/2017 丁
丁
~1璃
18W°
RGAN百

群寵纂
脅碑

he

per

.usrEu u.1str as Irsr agenqa ano qelloerateo on tne matter 1n the presence ot the
nical experts and it was decided to ratily the ad-hoc input output norms uncler para4.i of HBp as per
ils below or as applied by firm whichever is lower:

Export product Exp.

Qty.

Si.No lmport items Qty.AI!owed in

kg
1,2,4-TRIAZOLO(4,3-a)PYRIDIN-3

(2H)‐ ONE‐ 98%MIN
l Kg. 1 SEMICARBAZIDE HCL-99%M IN 2.422

2 2-Chloro Pyridine 1.14

3 Mono Ethylene Clycol 1.20

may take appropriate action as the decision of Norms Committee

1騨
蔀ダ
¬
'M蔦

Party Name:BAL2頓I AMINES
LIMITED

:31/83/040/00130/AM18/

265

|:01/82/050/01039/AM18/

Decision : ln the light of earlie
it was decided to ratify norms

by the firm, whichever is less:

decision taken by NC in its meeting No.10/82 dated 12.11.2014リ

under Para 4.7 of HBP vl as per deta‖ s given below or as app‖ ed

Export product Exp.

Qty.

SI.No. lmport items Qty.AIlowed

N―METHYL-2-PYRROLIDONE l kg 1 METHANOL 0.377 kg

2 AMMONIA ANHYDROUS 0.160 kg

3 GBL CATALYST 0.00075 kg

RA may take appropriate action as per the decision or ruorrr con*itt"o

71

177/AN118/

: Deferred for comments of TE



Case No.:191/4/82-

愕γぎ罪響
「

EST BЮ―
1造嘲 留
じ

11%062∝ 8

1協調蕊::::Ittj

Party Namc:SPAK
SURFACTANTS PVT LTD.

Mcct No/Datc:4/82-

ALC4/2018
19.06.2018

ALC4/2018
1906.2018

PrrtyN",".AIMS IMPEX
PVT LTD,

HQ File

101/82/050/00051/AM19/ :03/94/040/00741/AM18/

decision taken by Nc in its 2/82 meeting dated 16.05.2018 it was dccided

ratify tllc ad―hoc input output norllls under para 4.7 of HBP as pcr details below or as applied by flrln

is lower :

Export Product Qty. Sl.No. Import items Qualltity

a1lowed in kg

COUMARIN l kg 1 SALICYLALDEHYDE 1 09 kg

RA concerned may take further necessary actiou as per above decision of NC

HQ File        '
:01/82/050/00191/ノ Nヽl19/

Decision : Committee consi

technical experts and it wat
details below or as applied b

idered case as per agenda and deliberated on the matter in the presence o

i decided to ratify the ad-hoc input output norms under para 4.7 of HBP a

ry f,rrm whichever is lower:

Export product Export

Qty.

Sl.No Import items Qty.

anowed

3-chloroperoxybenzoic

Acid

l kg 1 3-Chloro Benzoyl Chloride (Meta
Chloro Benzoyl Chloride)

1 00 kg

2. Tertiary Butanol 3 50 kg

RA concerned may take further necessary action as per above decision of NC.

Case No.:61/4/82‐ ALC4/2018

町
:01/82/050/00061/Aさ /119/

fion t Corn*itteg considered case as per agenda and deliberated on the matter in the presence of the

nical experts and rt was decided to ratii/ the adhoc input output norms under pata 4.7 of HBP as per

ils below or as applied by firm whichever is lower:

Export product 恥
的

SI.No. lmport items Qty. Allowed in

kg

Sorbitan Mono Oeate l Kg. 1 Sorbito1 700/O Solution 0425

2 Oicic Acid(HS C()de 38231200)OR Rioc
BInn Fatty Acid(HS COdC 38231900)

0658

may take appropriate action as per the decision of Norms Committee

Case No.:51/4/82-ALC4/2018

…
囲需
面面赫

|

西
72



「
HQ File

:01/82/050/01061/AM18/ 競翻i鳳:::温恵
119.06.2018

麗需
而而

lDecision : Deferred for comments of TE

Meet No/Date:4/82-

ALC4/2018
19.06.2018

I D"**l D"f..*d f* ""-;;il;J rE

騰出競

'32/82

睡纂1::嘉轟 琴馘
‐

1面
Dat」
~

隔漑蕊瓦鳳著
…‐
麗聴蒜蕊鳳百

Lic.No/Date:031

2612.2017

Lic No/Datc:3410043743

26.12.2017

jDecision : Deferred flor comments of TE

HQ Flle       ~IRLAFile~す ~       F語

'う

ル磁o/0045υAM18/:01/82/050/01162/AV118/

躙

ステ薇

Lic.No/Date:0510405091

26.12.2017

jDecision : Deferred for comments of TE
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IRLA File
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IPartyName:YASHO
IINDUSTRIES PVT LTD.

HQ Fllc

:01/82/050/01161/ANI

Lic.No/Date:051

2612.2017

73

1盟
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Nanlc:MAHIMA LIFE

Namc:PAYAL No/】Datc:4/82-
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IDeciζ61: Deferred for comments of TE
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IDecision:Deferl・ ed for commellts of TE

St'rtr*
Rejected

摯議慕ユ品鳥
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濡j紘蕊j… 請お鸞
轟i面識
¬
……

:03/95/040/00811/AM18/

lDecision : Deferred for comments of TE

Party Name:ANUPAM
RASAYAN(INDlA)LTD

Status:
ithdrawan

響
|

Lic.No/】Datc:5210042471

128.12.2017

|… IT`｀TJF:'lLC4/2而

|「

鸞 濡 認 さ龍 :

|〕

‖llllled監:淵Tα
″82

119062018

1282

: Committee considered case as per agenda and deliberated on the matter in the presence of the
ical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

ils below or as applied by firm whichever is lower:

ase No.:220/12/82‐ Party Namc:RELIANCE
INDUSTRIES LTD 珈 l靡i評

ICase No.:217/12/82¨ Party Name:TITAN
LABORATORIES PVT

atus:Deffered

:01/82/050/01172/AM18/

No.:243/12/82‐

:01/82/050/00213/AM19/

74

Name:GIン OBE No/Date:4/82-

119.06.2018

the case as per agenda aud observed that the value addition is less
15"/o,it was decided to reject the case.

175/AN118/

: Deferred for comments of TE

No/】Datc:4/82-

Re-indexed

No/Datc:4/82-

198/ノ牡レ118/

: The abovc case has already been approved by Nc in its 3/82 meeting dated 05.06.2018, it
by the comm;tiee to withdrawan from the online agenda.



Export product Exp.

Qty.

SI.No. lmport items Qty.AIlowed

Kanarnycin lnjection USP 2grn, 20ML
Vial (Each Vial Contains

Kanamycin Acid Sulphate USP Eq to

Kanarnycin Base 2grn) Total 550000
Vials

1100.00

kg

1
Kanarnycin Acid Sulphate USP

2.654 gm/via!

RA may take appropriate action as per the decision of Norms Committee

「 「
高而 繭 が

Ψ

而
「 蕊 驚MI

RLA Filc

:03/94/040/00771/AM18/

283

Mcet No/1)ate:4/82-

ALC4/2018
19.06.2018

Lic.No/Date:0310818069

28.12.2017

IStatu∬

IApproved

HQ File

:01/82/050/00042/AM19/

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

SI.No lmport items Qty.AIlowed

TELMISARTAN l Kg. 1 2n-Propyl-4-rnethyl-6-( l -methyl
benzinridazole-2-yl)benzirnidazoie.

0.763 kg

2 4-Methyl-2biphenylcarboxylic Aoid
Methyl Ester

0.60 kg

may take appropriate action as per the decision of Norms Committee

指λ刷:υ00787Ⅲw

atus:Deffered

284

101/82/050/00047/AM19/

Lic.No/1Datc:0310818076

28.12.2017

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norrns under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Sl

No

Export product Exp. Qty. Sl.No. lmport

items

Qty. Allowed

in kg

Benzocaine and Cetylpyridiniurn Chloride
Anaesthetic Thloat Lozenges.
Flavours Black Cunent, Honey Lemon & other
Flavoum. Each Lozenges Contains Benzocaine
I 2rng, Net Content Benzocaine I 7 I .23 Kgs.

14269456000
Nuinbel

1 Benzocaine 250000

Benzocaine and Cetylpyridiniurn Chloride
Anaesthetic Throat Lozenges.
Flavours Black Cunent and Lirne & Lenron and
other tlavours. Each l,ozenges Contains
Benzocaine l0rng, Net Content Benzocaine 99.01

Kss.

9900992000
Nuinbcr

Benzocaine 200000

Benzocaine, Cetylpyridiniurn Chloride and
Dextlomethorphan Hydncbrornide Anaeslhetic
Throat l,ozenges.
Each l,ozenges Contains Benzocaine 1.25 rng, Net
Content Benzocaine 23.8 I Kgs.

19047680000
Nuinbcr

Benzocaine 50000

RA may take appropriate action as per the decision of Norms Committee

75

File

Re-indexed
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286

ision : Committee considered case as per agenda and deliberated on the matter in the presence of the

nical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

ils below or as applied by firm whichever is lower:

Export product Exp.

Qty.

SI.No. lmport items Qty.AI!owed

ORL:STAT PELLETS 50% 418.181

kg

ORLISTAT 0.505 kg

STARLAC(COMPOUND OF MAIZE
STARCH USP/NF,EP AND LACTOSE
MONOHYDRATE USP/NF,EP)

As applied

3 POLYVINYL PYROLIDONE K-30
(PVPK 30)

As applied

may take appropriate action as per the decision of Norms Committee

ICase No.:219/12/82-
一
　

　

　

　

７

一
　

　

　

　

２ ８

IALC4/2017 躙
融メ
ドMI

け脇ま赫茄B灘《魚
‐

IDecision:Deferred for comments of TE

s;;t";,D;ii;;;;
and Re-indexed

I Deddon:beたrred for comments ofii~~…
………

:01/82/050/01188/AM18/

RLA Flle

:04/24/040/00180/AM18/ げ∬鼎
α
“
n FD38_51

:31082018

Mcet No/Datc:4/82-

ALC4/2018
19.06.2018

IDecision:Deferred for comments of TE

|

1器3児5υ年18りANIlγ  l
RLA Fllc

:04/24/040/00177/AN118/

Defer
Date:31.08.2018

ICase No.:234/12/82-

Lic.No/Date:0410163850

102012018

76

No。 :100/4/82¨ ALC4/2018

File



IDecislon:Deferred for commellts of TE

ICase No.:46/4/82¨ ALC4/2018

う
ん
９０
４

Mcet No/Datc:4/82-

lDecision : Deferred for comments of TE

iDecision : DDeferred for comments of TE

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratifo the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:-

ALC4/2018
1906.2018PHARMACEUTICALS

LIMITED

:01/82/050/00158/AM19/

Decision : Committee considered the case as per agenda and in consultation with technical authority
present in meeting, it was decided to ratify norms as per the earlier decision taken in norms committee
meeting No.8/82 held on 11.07.2013 under para 4.7 of HBP as per details below or as applied by firm
whichever is lower:-

Export product Exp. Qty. SI.No. lmport items Qty. allowed

MAGNESIUM CITRATE l kg Citric Acid 1.001 kg

2

Magnesium Carbonate
0 730 kg

CALCIUM CITRA 「́ E

l kg Citric Acid 0 816 kg

Calcium Carbonate 0.708 kg

ZINC CITRATE l kg
Citric Acid

0.880 kg

POTASSIUM CITRATE l kg
Citric Acid

0.859 kg

may take appropriate action as per the decision of Norms Committee.

atus:Deffered

Defer Date:Lic No/Date:0710112636

04.01.2018

77

Re-indexed

No。 :158/4/82‐ALC4/2018 Namc:GLOBAL

No.:159/4/82- Nainc:GLOBAL
Re-indexed

No。 :160/4/82¨ALC4/2018 Namc:GLOBAL

Ｂ

＆

Ｎａｍｅ‥Ｊ．
Ｍ‐ＣＡＬＳ



Export product Exp. Qty. SI.No lmport items Qty. allowed
MACNESiUM ASPARTATE
(BP/DIHYDRATE EL:l P11)

l kg 1
L― ASPARTIC ACID

1.05 kg

may take appropriate action as per the decision of Norms Committee.

「
Mcet No/Date4/82-

1淵孵

翻が
5赫 Defer Date:

:01/82/050/00097/A卜 119/

|

IDecision:Deferred ibr comments of TE

| 1鵠既:::i蕊;鳥
ttec

19/

Party Namc:IPCA
LABORATORIES LIMITED 1雖

¨
師

話膏雰庁
6311慧 ij千う…

F…丁
…
1

296

ICase No。 :44/4/82‐ALC4/2018

Decision : Committee consi,
technical experts and it was
details below or as applied b'

dered case as per agenda and deliberated on the matter in the presence of the
decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

y firm whichever is lower:

Export product Exp.

Qty.

S:.No. lmport ltems Qty Allowed

GLIMEPIRIDE l kg 4-[2-(3-Ethyl‐ 4-Methyl-2-

Carbonyl― PyrroHdonylalllino)―

Etllyl]― Pllenyl Sulfomide[

MPR―Hl

0.80

2 Trans-4-Methyl
Cyclohexylamine

0.39

3 Methylene Di Chloride 2.70

4 Acetone 3.10

RA may take appropriate action as per the decision of Norms Committee.

Case No.:45/4/82-ALC4/2018

:01/82/050/00045/AM 19/

RLA File

:03/94/040/00798/AM18/

297

Party Name:SHREE GANESH
REMEDIES PVT.LTD.

諸∬鼎
α∞Ю雛紗
"

ision : Committee considered case as per agenda and deliberated on the matter in the presence of the
nical experts and it was decided to ratify the ad-hoc input output norms uncler para 4.7 of HBP as per
ils below or as applied by firm whichever is lower:

Export product Exp

Qty.

Sl.No. lmport items Qty. Allowed

PURE CINEOLE l kg EUCALYPTOL OIL 1.01

may take appropriate action as per the decision of Norms Committee

Case No。 :214/4/82¨

ALC4/2018

78

Namc:JINDAL DRUGS iMcct No/Datc:4/82-



[tiiniroloToiiilirllrvr-rsr---*r1-s,uitr;o'qiiioiiitt,rxvtrst
ision : Committee considered case as per agenda and deliberated on the matter in the presence of the
ical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

ils below or as applied by firm whichever is lower :

Export Product Qty. Sl.No. Import items Quantity
allowed in ks

2,4 Hcxadicnyl

AcctatclSorbyl Acctate)
l kg 1 S()ibic Acid 0.888

2 Vitride(Synhydrid) (also chemically known
as Sodium bis (2-rnethoxyetlroxy) alurninurn
hvdride)

3.15 kg

concerned may take further necessary action as per above decision of NC

Lic.No/Date:2410042329

:01/82/050/00091/AM19/

Case No.:91/4/82‐ ALC4/2018 Party Name:CHIRAG
ENTERPRISE ALC4/2018

19.06.2018

Export Product Oty lmporl iterns Quantity allowed in Kg
CRUDE METHYL
METHACRYLATE
MONOMER

l kg ACRYLIC PLASTIC
STRIPS/OFFCUTS&
ACRYLIC PLASTIC
SCRAP(CTSH NO
39159030)

1.25

RA concemed may take further necessary action as per above decision of NC

[「

「
1孫

蔽西
'4/82-AEC4/201百

Party Namc:IPCA
LABORATORIES LIMITED

RLA Filc

:03/94/040/00790/AM18/

―
「

:01/82/050/00043/AM19/

Lic.No/Date:0310818277

05012018

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

SI.No. lmport items Qty.AIlowed

in kg

PAROXETINE HYDROCHLORIDE
HEMIHYDRATE

l kg 1 (-)Trans-4R-(4-Fluorophenyl)-3 S-
Hydroxyrnethyl-N-Methyl Piperidine

0.810

2 Scsarnol 0.550

Dirnethvl Sulfoxide 2.930

RA may take appropriate action as per the decision of Norms Committee

「
「M 1熙蝉夢

…
帯鮮
Й藤

lRIAlli3‐
 ~… …

1:~lL正面5万蒟蘭531o4052411早 Q Fi19

79

: Committee considered case as per agenda and deliberated on the matter in the
experts and it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as



I FIIたう/050/OiルシAMij 「b3わ″046'6o4慧 i'AMi慧′ 獅3∬わ611…
riotr : Committe': considered case as per agenda and deliberated on the matter in the presence of the
ical experts and it was decided to ratifu the ad-hoc input output norms under para 4.7 of HBP as per
s below or as applied by firm whichever is lower:

Export product Exp.Qty. SI No lmport items Qty.A!lowed
Tobramycin 300rng /.5 ml Nebuliser Solution
(Each rnl contains

Tobrantycin Ph. Eur. 60 rng) (Equivalent to

42.000 Kg of Bulk Drug)

140000000

kg

Tobramycin Ph. Eur. 44 1 kg

may take appropriate action as per the decision of Norms Committee

「I“馬122/4海ふALC4/1018 e#, N;;;cAPtiN-PoiNi Meet No/Date:4/82-
ALC4/2018
19.06.2018

Status:Deffered
and Re-indexedLABORATORIES LTD.,

Lic.No/】Date:0410163888

09.01.2018 貯
IW

Meet No/Date:4/82-

ALC4/2018
19.06.2018

HQ File

:01/82/050/00125/AN119/

303

ⅣIcet No/Datc:4/82-

ALC4/2018
19.06.2018

RLA File

:03/94/040/00800/AM18/

0818354

| 1o".iri", iu"r".."J i;. ";;i;;ii rifB

Meet No/Date:4/82-

ALC4/2018
19.06.2018

器銑5υO∝ 2″ANIW I鷺痣濡j::;:jl話 j 賭調  『
ibttiζおlib:籠 II`と おI`3轟ふさ1lζ :rit

ECKITT

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export product Exp

Qty.

SI.No. lmport items Qty. Allowed

in kg

Clyceryl Mono Laurate (CML) l kg 1 LAURIC ACID 0738

2
GLYCERINE

0.339

may take appropriate action as per the decision of Norms Committee

卜i満:beffeiぬ
lalld Re‐ indexed

i

Status:Deffered
and Re-indexed

F      隠蕊潔
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No.:125/4/82-ALC4/2018 NE ORGANIC
PVT.LTD

File



IDecision:Deferred for comlllents of TE

IParty Name:AARTI DRUGS

ILIMITED

Mect No/Date:4/82‐

ALC4/2018
19.06.2018

tus:Deffered
nd Re-indexed

IDecislon:Deferred for comnlellts of TE

IF∬
19/4/喜ゃた苗

露翫:蕊蕊 ;~
押聴
轟A面輸総Mect No/Date:4/82-

ALC4/2018
19.06.2018

臨魔鳳Lttt

ハ
υ

HQ Filc

:01/82/050/00131/AM19/ 翻嗣
而818403

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

SI.No. lmport items Qty. Allowed

N―ETHYL-2-PYRROLIDONE l kg 1 GAMMA BUTYROLACTONE 0.72 kg

2 MONOETHYLAMINE 70%
SOLUTION

0.533 kg

RA may take appropriate action as per the decision of Norms Committee

Case No.:241/12/82- Party Namc:HERBOCHEM
INDUSTRIES

Meet No/Date:4′′82‐

ALC4/2018
19.06.2018

tatus:Deffered

IDecision:Deね rrcd for commcllts of TE

Mcet No/Date:4/82-

ALC4/2018
19.06.2018

Status:
approved

I experts, it
below or as

Decision : Committee considered case as per agenda and ancl in
was decided to ratify the ad-hoc input output rorms under para

0818384~|  ‐

the presence of the technical
4.'7 of HBP as per details

10 ied by firm whichever is lower:

Export Product
Doxycyclinc Hyclatc DR Tablcts USP 100 MG

(1,650 Bottlcs X 100 Per Bottles=1,65,000 Tablcts)(Nct Contcnt Wcight=16 500 Kgs)

Doxycycline Hyclatc DR Tablcts USP 150 MG

(7,000 Bottlcs X lllKI Pcr Bottlcs=7,00,000 Tablets)(Net Content Wcigllt=105 000 Kgs)

HQ Filc

:01/82/050/000091ヽM19/

~~1鵬
器淵器IA「Ю6知 8

81

No.:131/4/82-

No.:9/4/82-AIノC4/2018 Namc:USV PRIVATE
USV

10066958



S.NO. Import Items Nonns recommended for rng/tablet

100 mg / tablet 150 gm / tablet
1

Doxycycline Hyclatc USP
117.70 ng 176.50 mg

RA may take appropriate action as per the decision of Norms Committee.

atus:
Approved

:01/82/050/00013/AV119/ 蕩轟蕊蕊I漸
……
話∬鼎
α
“
Ю8183紗

Decision:Collmittee considcred case as per agcnda and and in the presence of the technical cxpcrts, it

was dccidcd to ratitt thC ad_hoc input output norllls under para 4.7 of HBP as per details below or as

applied by flrm whichever is lower:

Export Product
Doxycyciine Tablets,USP'50 MG

(3,200 Bottlcs x 100 Pcr B9ttles=3,20,0(Ю  Tabicts)(Nct Contcnt Wcigllt=16 000 Kgs)

Doxycycline Tablets,USP 100 MG

(10,8(Ю Bottles x 50 Pcr Botti“ =540,00CI Tablets)(Nct Contcnt Wcight=54 000 Kgs)

S.NO. lmport Items Norms recommended for mg/tablet

50 mg tablet 100 gmtablet

1

Doxycycline USP ( Monohydrate)

51.7 mg 103.4 mg

RA may take appropriate action as per the decision of Norms Cornmittee.

ICase No.:7/4/82‐ ALC4/2018

計
2

|

:01/82/050/00007/AM 19/  1:03/95/040/00808/AM18/蔦ふ
…
灘1
RLA File
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辮需携ザ
魔壺ど

Status:Deffered
and Re-indexed

語薔〒
「̈「「

IDecision:Deferredお r comments of TE

Mcet No/Date:4/82

ALC4/2018
19.06.2018

Fぶ需
面面面
貯

ICase No.:10/4/82-ALC4/2018

Case No.:60/4/82-ALC4/2018 Party Name:YASHO
INDUSTRIES PVT.LTD

82

N∝ B〃82-ALC例 郎
1柵 淑 寝

SV PⅢ VATE ttNげ Dttα″鯰―

10RMERLY USV :ALC4/2018

Flle

Re-indexed



田扇1蕊:薦L~■需蕊高;扁」III認融
赫 F淵
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lDecision : Deferred lbr comments of TE

「W赫
続^響

RLA File

:34/24/040/00286/AM18/

Meet No/Datc:4/82-

ALC4/2018
19.06.2018

圏鼎
α知∞
“"8:01/82/050/00201/AM19/

Decision : Committee considered the case as per agenda and in the light of earlier decision taken in
meeting no. ll82 dated 01.05.2018, it was decided to ratify norms under Para 4.7 of HBP vl as per details
given below or as applied by the firm, whichever is less:

Export Product Export

Qty.

Ｓｌ
．
Ｎ。

Import items Qty
allowed

Undecavertol (Kakdinol) 4-

Methyl-3-decen-5-ol

1蛇 1 Propionaldehyde 0.842 kg
う
４ N Amyl Alcohol 1- Pentanol 0.639 kg

RA may take appropriate action as per the decision of Norms Committee

Mcet No/Datc:4/82-

ALC4/2018
19.06.2018 1濡

il

:01/82/050/00118/AM19/

Lic.No/Date:0310818453

11.01.2018

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

Sl.No. lmport items Qty AIlowed

in kg

ATORVASTATIN CALCIUM l kg 4R― CIS)^l,l―DIMETHYLETHYL-6-
CYANOM ETHYL 2,2-DIMETHYL―
1,3-D10XANE 4-ACETATE

0.708

4-FLUORO― ALPHA―(2-METHYL-1‐
OXOPROPYL)― GAMA-OXO―
N,BETA― DIPHENYL
BENZENEBUTANAMIDE

0.994

may take appropriate action as per the decision of Norms Committee

316

「胃
濡P百
IHQF話
…… …

卜01/82/050/00161/AM19/ 陽分濡蕊あ;:蔦i:「
……
Meet No/Datc:4/82-

ALC4/2018
19.06.2018

17

Lic.No/Datc:07101

11.01.2018

Decision : Committee considered case as per agenda and as per earlier decision taken by NC in its 2/82

meeting dated 16.05.2018, it was decided to ratify the ad-hoc input output norms under para4.7 of HBP

as per details below or as applied by firm whichever is lower:

Export product Exp

Qty.

S!.No. lmport items Qty. Allowed

in kg

CALCIUM GLUCONATE―
l kg CALCILIM GLUCONATE‐

ORAL GRADE
1.09 kg

83



INJECTABLE

CALCIUM BOROGLUCONATE l kg 1 CALCIUM GLUCONATE―
ORAL GRADE

0.946 kg

CALCIUM GLUB10NATE l kg 1 CALCIUM GLUCONATE‐
ORAL GRADE

0.430 kg

may take appropriate action as per the decision of Norms Committee

ase No.:228/12/82- Party Name:POSY
PHARMACHEM PVT.LTD

聞競蕊蔦鳳蔦「

~~   而而
:01/82/050/01183/AM18/

'cisiou : Committee considered case as p"r 
"g.niiu 

arrd deli6,erai;a; iil matrcr in the presen;;iih;
,hnical experts and it was decided to ratify the ad-hoc input output norms unrler para 4.7 of HBP as per
lails below on net to net basis:

Export product Exp. Qty. SI.No lmport items Qty.Allowed
CITRIC ACID ANHYDROUS
USP/KOSHER

1500.000

M丁

1
CITRIC ACID ANHYDROUS

1500 000 MT

RA may take appropriate action as per the decision of Norms Committee

F貯
淵m鯛「
囲諦i蕊百

Status:
Approved

ILic No/Date:0510405329

:1201.2018

19

,cision : Committeo considered case as per

:eting dated 16.05.2018, it was decided to

per details below or as applied by firm whi,

agenda and as per earlier decision taken by NC in its 2/82

ratify the ad-hoc input output norms under para 4.7 of HBP

hever is lower:

Export product Exp. Qty. Si.No. lmport items Qty. Allowed

Pyridine 98% Min l kg
Alumino Silicate Catalyst

0.019 kg

Etliyl Alcohol (Denatured) 2.194 kg

3 Propionaldehyde 0.073 kg

4 Methanol 1.41 kg

may take appropriate action as per the decision of Norms Committee

ン質eet No//Date:4/82-

ALC4/2018
19.06.2018

1320

HQ Filc

:01/82/050/00208/AM19/

RLA Filc

:34/24/040/00285/AM18/ 雪

Party Name:N R OILS

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp. Qty. SI No. lmport items Qty.A1lowed

84

File

No/1)atc:4/82‐

:19062018



Methyl Nonyl Ketone l kg Capric Acid ( C-10 Acid ) 1.402 kg

RA may take appropriate action as per the decision of Norms Committee

iCase No。 :99/4/82- Parり Name:SENTISS
PHARMA PVT LTD.

:Deffered
Re-indexed

us:Deffered
and Re-indexed

Defer Date:

IDecision:Deferred for comments of TE

:01/82/050/00030/AM19/    卜04/24/040/00209/AM18/

ALC4/2018
19.06.2018

Lic.No/Datc:0510405339

12.012018

Case No.:30/4/82‐

ALC4/2018
P".ty Nr*;,Si[iDES
SHASUN LIMITED

Lic,No/Date:0410163894

12.01.2018

Case No。 :14/4/82‐ Party Name:USV PRIVATE
LIMITED(FORMERLY USV
LIMITED)

lDecision : Deferred for comments of TE

Meet No/Date:4/82-

ALC4/2018

:01/82/050/00014/AM19/

Lic No/Date:0310818469

12.01.2018 | |豚

つ
４

購おおυ0976争岬W I

Mcet No/Date:4/82-

ALC4/2018
19.06.2018

24

Decision : Committee considered ci

technical experts and it was decide<

details below or as applied by firm v

rse as per agenda and deliberated on the matter in the presence of the

1 to ratify the ad-hoc input output norms under para 4.7 of HBP as per

rhichever is lower:

Export product Exp.

Qty.

SI.No lmport items Qty.AIlowed

G」seoflllvin Tablcts USP 500 ing

(2,000 Bottlcs x 100 Pcr BOttlc=

2,00,000 Tablcts)(Nct Contcnt Wcight=

100 000 kgs)

Bottles Gllscoftlivin USP
5 10.0 rng /tablet

may take appropriate action as per the decision of Norms Committee

Case No.:126/4/82…

ALC4/2018

:01/82/050/00126/AM19/

Lic.No/Datc:0310818493

15.01.2018

Decision : Committee considered case as per agenda and as per earlier decision taken by NC taken by NC

ir.its2182 meeting dated 16.05.2018 and in the presence of the technical experts it was decided to ratify

the ad-hc. input output norms under para 4.7 of HBP as per details below or as applied by firm whichever

is lower:

Export product Exp

Qty.

Sl.No. lmport items Qty.AIlowed kg

COPPER EDTA,Cu Contcnt 14

%l■/-1)

l kg ETHYLENE DIAMINE
TETRA ACETIC AICD

0.710 kg

may take appropriate action as per the decision of Norms Committee

85

No/Datc:4/82-

Filc



ICase No.:229/12/82‐ Pa“y Namα CADILA~~~謳 野 馬 扇 再 玩 2- 思tatu∬   |
HEALTHCARE LTD

IApproved1徴∬鰍ぜ

鵬3児 5γ剛″鳳F~間顧蔦あ墓鳳罵¬需ζ認雫
面17「

325

Decision : Committee considered case as per agen

was decided to ratify the ad-hoc input output nor

applied by firm whichever is lower:

da and and in the presence ofthe technical experts,

rms under para 4.7 of HBP as per details below or

Export product Exp. Qty. SI No lmport items Qty.Al!owed

MEヽ4ANTINE HYDRC(lHLORIDE
TABLETS 10卜ИG

lNo Tablet 1 MEMANTINE
HYDROCHLORIDE

10.2 mg/tablet

MEMANTINE HYDROCHし ORIDE
TABLETS 20 MG

lNo.Tablet 1 M EMANTINE
HYDROCHLORIDE

20.4 mg/tablet

may take approprlate action as per the decision of Norms Committee

Case No.:230/12/82‐

326

開誌,:I:ζ蔦i」
…
丁膨:1'il:::;;鳥ij 壼漱穐ま蕊釉417741~~~:

Decision:COnllnittee considered case aS per agenda and in the presence ofthe technical experts, it was

decided to ratify the ad― hoc input Output norlns under para 4.7 ofIIBP as per details below or as applied by

flm whichcvcris lower

Export Product

ETOMIDATE INJECTION USP 2MG/ML(10 ML)
ETOMIDATE INJECTION USP 2MG/ML(20 ML)

SNO lmport ltems Norms recommended for mg/vial
2 MG/ML vial (10 ML) 2 MGML vial (20 ML)

1 ETOMIDATE USP 22.0 mglml vial (10 rnl) 42.0 mglml vial (20 ml)

０
４ VIAL 10 ML CLR SUL.
TRE.KAISHA
CHCV10CIP04

Relevant as per packing policy

3 VIAL 20 Mlン CLR SUL.
TRE.KAISHA
CHCV20CIP03

4 RS BLT20 MM RFS
FLURTC

may take appropriate action as per the decision of Norms Committee.

Ｅ

ト

源… IMcetNo/Date:4/82-

IALC4/2018
:19.06.2018

1器島掲5υOH8θAMlν 蔦ij
86

Name:CADILA No/Datc:4/82-

LTD



:ision : Committee considered case as per agenda and and in the presence of the technical experts, it
, decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as

lied by firm whichever is lower:

Export product ｐ

　

ｙ

Ｅｘ

Ｑｔ

SI No lmport items Qty.Allowed

DESMOPRESSiN ACETATE NASAL
SPRAY 10MCG/01ML(5ML ViAL)

vials 1 DESMOPRESSIN ACETATE
USP

1.1587 mg

う
４

10 ML AMBER F20 VIAL
SCHOTT TUBING

Relevant as per

packing policy
P∪MP VOL010 ML D20 MM
SNAP-ON,DP41 MM

4 ACTUATOR NASAL SPRAY
10215492,PFEIFFER

may take appropriate action as per the decision of Norms Committee

328

彫扇蕊蕊蔦了 | ‐

M・T¬

|

Meet No/Date:4/82- Status:
ALC4/2018
1906.2018

s;;;i;,D;ii..;;
and Re-ind'exed

13晶児5υ∞
"υ
劇 り

…

臨 側 iO::I胤

: Deferred for comments of TE

「
~冨膏姉・Party Name:DEEPAKNOVOCHEM

TECHNOLOGIES LTD

IHQFile

Decision : Committee considered case as per agenda and and in the presence of the technical experts, it
was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as
applied by firm whichever is lower:

Export product Exp. I Sl.No. I tmport items I ety. Rttowed in kg

Decision : committee r"^fi;;;;;; ffi;6;ra".ra "rJil th" d;;;;ildfih"*"r ".p".r.Jwas decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as
applied by firm whichever is lower:

Export product ｐ

　

ｙ

Ｅｘ

Ｑｔ

Si.No. lmport items Qty AI!owed

TRIMEBUTINE TABLETS 100 MG
(TRIMEBUTINE ZYDUS 100 MG
TABLETS)

Number TRIMEBUTINE MALEATE 102 mg/tablet

may take appropriate action as per the decision of Norms Committee

l:01 18210s0t000 I S/AM I e/

87

File

187/AM18/



Qty.

2,6 Xylidine l kg 2,6 xylenol 1.40 kg

Catalyst
Not allow as specific

description not given

RA may take appropriate action as per the decision of Norms Committee

|:需

譜誌甦魔
i五薔1111｀ЁIMcci薇o/D農よ力恵

'I
I棚獄ぜ

Status:
Approved

賭ざ鼎
α∞Ю田"| |IЮ lだ 2Ю50Ю 013νAV11%

Decision : Comrniuee ;;id.*d;t;;w;;g;rao o',a a.iiu.i"t.J-",iil* ,"uu.i in ir-'. pi.r."." 
"rin.technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export Product Export
Ouantitv

S.No hnport Product Quantity Allowed

Ortho Tertiary Butyl
Cycloliexyl Acetate and or
Ortho Tertiary Butyl
Cyclohexyl Acetate Super

l kg 1
ORTHO TERT:ARY BUTYL
PHENOL

0.80 kg

2 ACETIC ACID 0 300 kg

3 ACETIC ANHYDRIDE 0 123 kg

4 5%RUTHENIUM ON
CARBON CATALYST

0 000015 kg

M ETHANOL 0.330 kg

may take appropriate action as per the decision of Norms Committee.

D;ii;, : Deferred for comments of TE

Meet No/Datc:4/82-

ALC4/2018
1906.2018

器3児 5υ000り鶴Hり 冊 90081υ蔦著 γ
Decision : Deferred for comments of TE

Lic No/Dat

1501.2018

:01/82/050/00059/AM19/

RLA File

:03/95/040/00854/AM18/

…
1圏喩雷面苺靡

Ddi;il;-t Co*rnltt". considered case as per agenda and and in the presence of the technical experts, it

was decided to ratifu the ad-hoc input output norms as per earlier decision taken by NC in its l/82 mjeeting

dated 10.04.2014 under para 4.7 of HBP as per details below or as applied by firm whichever is lower:

Export product Exp

Qty

SI.No. lmport items Qty. Allowed in kg

88

No.:130/4/82-ALC4/2018

Filc

No。 :26/4/82-ALC4/2018 Namc:JUBILANT
LTD

招ざ鼎
α∞ЮttЯ



2,3 DlMETHYL2,3 DINITRO BUTANE(
DMNB)

l kg 1 2-NITRO PROPANE 1.12 kg

RA may take appropriate action as per the decision of Norms Committee

1辮岬
耐~

:03/95/040/00857/AM18/
|

Norms Committee

:4/82-
，
ｔＣ

Decision : Committee considered case as per agenda and and in the presence of the technical experts, it
was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as

applied by firm whichever is lower:

Export product ｐ

　

ｙ

Ｅｘ

Ｑｔ

SI No lmport items Qty. Allowed in kg

TEXTILE AUXILLiARIESI ROSSACID/
ROSSACID― N/ROSSACID― PD/C/
SHAQ― F/GLITTER LIQUID/ECO
ACID/DYMAX BUFF LIQUID

l kg SATURATED ACYCLiC
ORGANIC ACID
(METHANE
CARBOXYLiC ACID/
GLACIAL ACETIC
ACID)

0.503

2 MONO CARBOXYLIC
ACID(M ETHANOIC
ACID)

0.200

HDPE GRANULES
(PACKING MATERIAL)

As per packing policy

may take appropriate action as per the decision of

ALC4/2018
1906.2018

1鵬胤蕊鳳t
337

1協蕊:1蕊::鳥ij IM、bl面 854■「
~~

Decision : Committee considered case as per
was decided to ratify the ad-hoc input outpr
applied by firm whichever is lower:

agenda and and in the presence of the technical experts, it
rt norms under para 4.7 of HBP as per details below or as

Export product ｐ

　

ｙ

Ｅｘ

Ｑｔ

S!.No. lmport items Qty. Allowed in kg

Carnphor USP l kg Alpha Pinene 1.146 kg

the decision of NormsRA may take appropriate action as per

89

Committee

Filc File

No.:12914182-ALC4i20t8 iParty Name:cAMpHoR a - -irra." 
Nyo are:4t82-

Name:REYAANSH  IMect No/Date:4/82‐



ヘ

器底鷺蕊話1蔦|」 1脇漱蕊話J鳥lj l辮需
面面麟3

:Decisioll:Deferred for commellts of TE

|…爾
品枷胤磁品Б

Ｉ…
．Ｐ

Ｉ

Defer Date:

PartyName:SOHAN
HEALTHCARE PVT LTD

RLA File

:31/83/040/00136/A3/118/ 1辮鮮
満6967「

339

Decision : Committee considered case as per agenda and and irr the presence of the technical experts, it
was decided to ratify the ad-hoc input output noffns as per earlier decision taken by NC in its meeting No.

06/16 dated 09.07.2015 under para 4.7 of llBP as per details below or as applied by firm whichever is

lower:

Export product Exp.

Qty.

SI No. lrport it"r* Qty. Allowed in kg

METFORMIN HYDROCHLORIDE
BP/EP/USPヽ VHlTE CRヽ

ア
STLLIN E

POWDER

l kg DICYANDIAMIDE

`DCDA)WHITEPOWDER

0.567

DI METHYL AMINE
HYDROCHLORIDE
WHITE POヽVDER

0.60

MIX XYHLENE CLEAN
AND COLOUR LESS

0.027

4 METHANOL CLEAN
AN D COLOUR LESS

0.237

may take appropriate action as per the decision of Norms Committee

面 赫 滝ら「 Status:Deffered
tand Re-indexed

1艦孵

翻渕
T中
管T

Decisiou : Deferred for comments of TE

F辻
ぼ~断
磐「
雨~‐
町 |

薦√
~浮

辮厭繭耐

「

丁.V二 ′υ ん ′Vυ V′ VV″ ∨ ´ ′`― 'パ =´
′
      1・

´ ・ ~ マ  ヤ ー ー ーー ー ー ーー ーー ー       t                       ,

Decisio■  : Comnlittee considercd thc casc as per agenda and in the light of earlier decision taken in

meeting no. l2lS2dated 10.12.2014, it was decided to ratity norms under Para4.i of FIBP vl as per details

,iven below or as appled by the firm, whichever is less:

Export Product Export

Quantity

S.No lmport Product QuantitY
Allowed

Heptine Carbonate l kg
1. l-Heptyne Technical 0.890 kg

2. l-Pentanol A{-Amyl
Alcohol

0.805 kg

RA may take appropriate action as per the decision of Norms committee

「 荘:ICasi,。
・1117/4/82-ALC4/2018FTIど

鶉設

CiENALf壼

341

:01/82/050/00025/AN/119/

90

L■S濫
き淵留
に″移

Name:TR10N



「

|    .Tl     1 1り 。62∝8  
「

Decision : Committee considered case as per agenda and and in the presence of the technical experts, it
was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as

ied by firm whichever is lower:
|

Export Product Export

Qtv.

S.No lmport Product Quantity
Allowed

ROSUVASTATIN CALCIUM(R‐ 10
OヽUTE) l kg

1. 6-[(lE)-2-(4-FLUOROPHENYL)―
5-(卜METHYLETHYL)-2-
ETHYЦ METHYLSULFONYL
MヽINO]-5-
)YRIMIDINYL]ETHENYL]-2,2-

)IM ETHYL-1,3-D10XANE 4-
CヽETIC ACID l,l_
〕IMETHYLETHYL ESTER

1.425 kg

may take appropriate action as per the decision of Norms committee

F蕊濡
硫r

i

Ｆ

‐

‐
３４３

‐

‐

IDecislon:Deferred fOr cOmments Of TE

HQ Filc

:01/82/050/00119/AM19/
RLA Filc

:03/94/040/Oo805/AM18/
Lic.No/Datc:0310818568

17.012018

需臨1:蔦罵」I‐隔脇脇蕊ふj罵IJ~T爾渭需轟108面が
「

Party Nalnc:SUNSHIELD
CHEMICALS LTD.

lR.o"F,,.
l:03 I 9 5 I 040 I 008s3/AM I 8/

Lic No/Datc:0310818560

17.01.2018

344

per the decision of Norms Committee

5:3誌I Iё3品 轟

“

tttξagぇぎ

`晨

:き 品 ょLき面」縞 ind il五ざ群 ふ 漢
^br葛
き高 温 i計葛 轟 :1

was decidcd to ratify the ad― hoc input Output norllls as pcr earlier decisiOn taken by NC in its 1/82 mccting

dated 01.05.2018 undcr para 4.7 ofIIBP as per details be10w Or as applied by fl出
l whichever is lower:

Export product Exp.

Qty

SI.No lmport items Qty. Allowed in kg

TH EIC-TRIS (2-Hydroxy Ethyt)

lsocyanurate
l kg Cyanulic Acid 0.546 kg

2 Ethylene Oxide 0.562 kg

Methanol 0.103 kg
RA may take appropriate action as

Case No。 :93/4/82-ALC4/2018

itr―
 -1-=―   …‐‐~ ~~―       ヽ _、 _ ‐―      __  ___         _

ln".i'm ic;;ift;;;;id;;;J;;;;;;;;;"s;;J;;il-;il;th;;;;;;;;f ih;;h,ili ffi;;, ;
lwas-.d1cide! 

to ratify the adJroc input output norms under para 4.7 of HBp as per details below or as

lapplied by firm whichever is lower:
I

I

91

No.:3/4/82‐ ALC4/2018 No/】Datc:4/82‐



Export product Exp.

Qty.

S!.No. lmport items Qty.Al!owedin kg

Ropinirole Hydrochloridc l kg 1 N-(2-Methyl-3-Nitrophcnethyl)-
N-Propylpropan- I -Aminc
Hvdrochloride

2.146

Methanol 5.54

Toluene 9.81

4 Acctonc 4.76

5 Pallirdiurn On Calbon 5% 0.100

RA may take appropriate action as per the decision of Norms Committee

F…… 1岬揚漁1螂
躍 ~
1濡
潔:

experts, it
below or as

: Committee considered case as per agenda and and in the presence of the technical

decided to ratify the ad-hoc input output nonns under para 4.7 of HBP as per details

by firm whichever is lower:

may take appropriate action as per the decision of Norms Committee

Export Product Export

Qtv.

S.No lmport Product Quantity
Allowed

FAMCICLOVIR 500MG TABLETS
Nct contcnt: 1090 500 kgs Fallncic10Vir)

l kg 1.
9-(4‐ACETOXY-3-
へCETOXYMETHYLBUT-lYL)―
2-AMINO-6-CHLOROPU RINE

0.642 kg

Party Namc:PttGNA :Mcct No/Datc:4/82-

IALC4/2018

il;il;,
ApprovedINTERNAT10NAL LTD

RLA File

:03/95/040/00859/AM18/

19062018

lii:11111「

1テJ憫馘FI面dテデ
i

hnical

347

Decision : Committee considered case as per agenda and and in the presence of the technical experts'

was decided to ratify the ad-hoc input output norms under para 4'7 of HBP as per details below or

applied by firm whichever is lower:

Export product Exp.

Qty.

SI.No. lmport items Qty. Allowed in

kg

INTRA UTERINE
CONTRACEPTIVE DEVICE―
COPPER T 380 A

l kg 1 COPPER urIREヽたITH

(99.99%PURITY)

0 000204 kg

HDPE GRANULES
(MOULDING GRADFl

0.001202 kg

POUCHES(PLASTIC) Net+10%

4 COPPER TUBE(99.99%
PURITY)    __

0.000169 kg

5 POLYPROPYLENE
GRANULES
(MOULDING GRADE)

0.0015543 kg

6 coMPOUND OF LDPE
RESIN&BARIUM
SULPHATE

0.000415 kg

92

ヘ



⌒

7 PVC GRANULES
(MOULDING GRADE)

0.000658 kg

8 HDPE GRANULES(OR
NYLON RISIN)
MEDICAL GRADE/
MOULDING GRADE

0.000177 kg

may take appropriate action as per the decision of Norms Committee

Mcct No/Date:4/82-

ALC4/2018
19062018

Lic.No/Datc:0310818629

19.01.2018

ision : Committee considered case as per agenda and deliberated on the matter in the presence of the
nical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
ils below or as applied by hnn whichever is lower:

Export Product Export
Quantity

S No Import Product Quantity Allowed
in kq

FENOFIBRATE BULK
GRANULATE(GRANULE
POWDED

6530.000

kg

l FENOFIBRATE
MICRNOIZED
IH/PH EUR

2060372

2 HYPROMELLOSE
(2910.3 CPS)PH.EUR

408.125

DOCUSATE SODIUM
PH.EUR 41 139

4 SUCROSE PH.EUR 2040.00

SODIUM LAURIL
SULFATE PH.EUR 14289

6 LACTOSE
MONOHYDRATE
PH.EUR

1857785

may take appropriate action as the decision of Norms Committee

348

per

|…馨
品歯れ五繭・ No/1)atc:4/82-

LC4/2018
19.06.2018

Decision : Committee considered case as per agenda and d;iibe;ated on ttle -"tt"r - th" p*r"r* 
"f ","

Party Namc:CADILA
HEALTHCARE LTD

hnical experts and it was decided to ratify the ad-hoc input output norms under para 4.i of HBp as per
.ails below or as applied by firm whichever is lower:

Export Product ExpOrt

Qty.

S.No lmport
Product

Quantity Allowed

NYSTATIN OINTMENT USP 100000
」NITS/GRAM(15 GRAM PACK)

Number

1. NYSTATIN USP 0.2785 gm/ 15 gm pack

NYSTATIN OINTM ENT USP 100000
UNITS/GRAM(30 GRAM PACK)

\umber
1. NYSTATIN USP p.557 gm/30 gm pack

:01/82/050/00151/AM19/

93

No。 :116/4/82¨ALC4/2018 Name:ABBOTT
CARE PRIVATE



may take appropriate action as per the decision of Norms Committee

剛
|

p""irio" , C;;iii;" ."r.ia.r"a .ui. ui p.. ug.,ra, .na nnd in the pi.i.r.. .r Lrr. i.iiii,lcar $;.t;.- il
was decided to ratify the ad-hoc input output norms as per earlier decision taken by NC in its 3182 meeting

50揮ated 08.05.2014 under para 4.7 ofHBP as pcr dct激 k bdow orasapJた d by irm研icheverお bttE

Export Product Export

Qty.

S.No lmport Product Quantity
Allowed

Artcrnethcr l kg 1. Arlcrnisinin 1.235 kg

HQ File

:01/82/050/00016/AN419/

RA may take appropriate action as per the decision of Norrns Committee

猿tttυ嘔刀Atty一
―

||

ICase No。 :23/4/82‐ ALl]4/2018 1PartyNamc:RECKITT
BENCKISER
HEALTHCARE INDIA
PRIVATE LIMITED

File

:01/82/050/00023/AM19/ 5/24/040/00517/AM18/

ゅ■131:‐b■ 113とおit311さ itlllrl
|

|

…  ― J

:sz iapptiea 
by firm whichever is lower:

Export Product Export

Qty.

S.No lmport Product QuantitY
Allowed

NABUMETONE l kg 1.
卜ACETYL-6-M ETHOXY
AヾPHTHALENE

2.25 kg

2 ИETHANOL 6.54 kg

RA may take appropriate action as per the decision of Norms committee

爾ジ 1薇TttT   hI  II…TI輛蔦
T
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No/Date:4/82-

Namc:DIVIS No/Datc:4/82-

irion , Con1*ittee considered case as per agenda and and in the presence of the technical experts,

decided to ratify the ad-hoc input output rtorms under para 4.7 of HBP as per details below or



田既蕊蕊;鳳L'~1協j脇鳳鳳鳥
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|;認需
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Decision : Committee considered case as per agenda and and in the presence of the technical
was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details

ied by firm whichever is lower:

RA may take appropriate action as per the decision of Norms committee

I experts,
below or

Export Product Export

Qtv.

S.No lmport Product Quantity
Allowed

FUMARALDEHYDE BIS(DlM ETHYL
CヽETAL) l kg 1. 'URAN 0.60 kg

2 ETHANOL 3.43 kg

Palty Nalllc:DIVIS

LABORATORIES LTD
NIleet No/Datc:4/82-

ALC4/2018
19.062018

:09/24/040/00535/A■ /118/

Decision : Deferred for comments of TE

[紺翼響
W

RLA File

:22/24/040/00079/AM18/

:Decision:Deferred fOr cOmments Of TE

IRA may take apprOpriate actiOn as perthe decisiOn of Norms COmmktee

considcrcd casc as pcr agcnda and dcliも gratcd-31 thc

Mcet No/Datc:4/82-

:01/82/050/00281/AM19/
Lic.No/Date:0910o65914

20.01.2018

Case No.:96/4/82‐ ALC4/2018 tatus:Deffered
ALC4/2018
19.062018

HQ File

:01/82/050/00096/AN119/
Lic.No/1Date:2210015848

2201.2018

|~~~ ~‐ ― …        ___ _ ___― ‐ 1                          :~~‐
~~・ ― マ ‐ ヽ′

             |

Decislon:COmmittee considered case as per agenda and and in thc presencc Ofthc technical cxpcrts, it

was decidcd tO ratitt thC ad_hOc input Output nomls under para 4.7 of HBPが
per details bc10w Or as

applied by firm whichever is lower:

Export Product Export

Qtv.

S.No lmport Product Quantたy

AIlowed
PURE CINEOLE l kg 1.

EUCALYPTOL OIL 1.01 kg

Party Name;ONEIRO
CHEMICALS PVT LTD

|  lb漢 i:i31‐ :ё3轟轟11138

95

matter in the presence of the

No。 :281/4/82-

No/1Date:4/82‐



nical experts and it was decided t
ils below or as applied by finn rvh

.o ratifl the ad-hoc iuput output norms under para4.7 of HBP as

ichever is lower:

Export Product
Ｖ呻Ｏｕａｎｔ
S No lmport Product Quantity Allowed

in ke
2-Chlororncthyl -3-5 Dinrethyl-4 Methoxy
Pylidine Hydrochloddc

6530000

kg
1 3,5 Lutidinc

2 Tolucne

Methanol 207

4 Ai:etone

,{ctivirted Carbon O 100

6 Arnnronium Persulphatcs

may take appropriate action as per the decision of Norms Committee'

「

358

澪1乳誌:::i」鳳ij

iil;i;;;: Deferred for comments of rE

甲

ラ而 I Meet No/Datc:4/82‐

ALC4/2018
19.06.2018

1360

RLA File

:08/24/040/00307/AM18/ 2301.2018

「M冊呈TD
sion : Committee considered case

rical experts and it was decided tr

ls below or as applied bY firrn whi

) as per age

c ratify the

chever is lc

,nda and deliberated on the nlatt(
ad-hoc input outPut norrns undet

)Wef:

: in the presence ot
para 4.7 of HBP as

Quantity
Allowed in

Export Product Export
Ouantity

ζ:No l lmport Product
i

4,7-Dichloro Quinolinc 6530000

kg
1

Di EtilyI Ethoxy

Mct1lylcncヽ 4そιlonaL
165

う
ん Mcta ChloЮ  Anilinc

Light Liquid Paralin

4 Tolunc

5 Phospltonrus
Oxychiolide

097

6 Mcthanol

may take aPProPriate action as Pe the decision of Norms Committee

Party NameiCADILA
HEALTHCARE LTD

|

D“tiol i beferred for comments ofTE

「
PT渤雪

96
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No/1)ate:4/82-

Re-indexed

薇I:209/4滝】1  
‐

F嘉し責:轟8:ALEMBIq___1瞥 贅ly留
tC4/82‐

LTD IALC4/2018       1and Re― indexed



RLA File

:08/24/040/00310/AM18/

per ommittee

Decision : Committee considered aase as per agenda and deliberated on the *utt". i., tfr" p..""r"" of tn"
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.i of HBp as per
details below or as applied by firm whichever is lower:

Export Product Export
Quantitv

S No Import Product Quantity
Allowed

AM10DARONE
HYDROCHLORIDE
TABLETS 200 MG

I Number
Tablet

1
AM10DARONE HYDROCHLORIDE USP 204 mg

，
４ CORN STARCH NF 4275111g
LACTOSE MONOHYDRATE NF/PH EU 70.00 1ng

4 MAGNESiUM STEARATE PH E/NF/JP 2 04 mg

POVIDONE USP(K30) 15.00 mg

6 SODIUM STARCH GLYCOLATE NF 18.00 mg

may take appropriate action as the decision of Norms

棚 丁̈翻rT
温lνAmy l鼎鼎α∝Юn%0

1  1DeciSon:Deferred for comments of TE                   
‐~

ALC4/2018 Party Name:GLOBAL
ALCIUM PRIVATE
LIMITED,  '

蔦 1鼎鼎
αttm"霧 5

ision : commitd ;;;;iA;;J;;;;;;"g;d; ;d d"iidffi-;;th" ;;ttil;,h" p."*"* J rh;
nical experts and it was decided to ratify the ad-hoc input output norms under para 4.i of HBp as per
ils below or as applied by firm whichever is lower:

Sl.

No.
Export Product Export

Otv.
lmport Product Quantity

Allowed in ke
1 MAGNESiUM LACTATE
GLUCONATE

1蛇
GLUCONO DELTA LACTONE

0755

つ
４

ZINC GLUCONATE(Eur Plν USP)
l kg GLUCONO DELTA LACTONE 0.945

MAGNESIUM GLUCONATE
(Eur PIVUSP) l kg GLUCONO DELTA LACTONE

0.945

4
POTASSIUM GLUCONATE(USP)

1蛇 GLUCONO DELTA LACTONE 0.930

62/0‐ FERROUS GLUCONATE
(BP/EP/USP) l kg GLUCONO DELTA LACTONE

0.887

6

MANGANESE CLUCONATE
(Eur Pl■/USP) l kg GLUCONO DELTA LACTONE

0.945

7

CALCiUM MACNESIUM LACTATE
GLUCONATE

l kg GLUCONO DELTA LACTONE
0.831

the decision of Norms CoRA may take appropriate action as per

97

mmittee

Filc
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ICase No.:211/4/82-ALC4/2018 PartyName:RONAK Nlcct No/Date:4/82-

IALC4/2018

119.06,2018 師

364

田研蔦高蔦品
「
丁障ち刷:OЮ蕊轟源瓦二y一丁辮

」
・
00438241   1

FM危

'応'OЮ

028νAMlν  ttJL高
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|

[b".iii6-r-Co**iit." ".nsidered 
case as per agenda and and in the presence of the technical experts,

lwas decided to ratify the ad-hoc input output notms under para 4.7 of HBP as per details below or

lapplied by firm whichever is lower:

l ntit,
ll lnt,, I I lAllowed

I fsnnsrruntc ACID lf f,g I t lorerHvl n,teloxnra 
f 
1.46 kg

ll I lz hoorur,,rn,reinr- lo.rzgt<ertt

I

lna ,.y take appropriate action as per the decision of Norms Committee

ICHEMICALS

Export Product Export

Qty.

S No lmport Product Quantity
Allowed

BARBITURIC ACID l kg 〕IETHYL MALONATE 1.46 kg

2 ,ODlUM METAL 0.179 kg

ICase No。 :75/4/82‐ ALC4/2018 Party Name:YASHO
INDUSTRIES PVT LTD

藩鶏蕊I;鳥ふ
町

D""t..d; C"-.rttt"" Considered case as per agenda and deliberated on the rnatter in the presence of the

technical expefis and it was decided to ratify the ad-hoc input output nonus under para 4-7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

S!.No. lmport items Qty. allowed

ISO EUGENOL lkg 1 CLOVE LEAF OIL 1.40 kg

2 RUTHENIUM(lH)2,4 PENTANED10NATE
(RUTHENIUM ACETYLACETONATE二

0.001 kg

RA may take appropriate action as perthe decision of Norms Committee

365

HQ Filc

:01/82/050/00027/AN119/

Party Namc:BAl,AJl AⅣlINES

LIMITED

na"irion : Committee considered case as per agenda and deliberated on the matter in the presence ot the

technical experts and it was decided to ratifi' the ad-hoc input output norms under para 4'7 of HBP as per

details below or as applied by firm whichever is lower:

Export Product Export
Ouantity

S.No Import Product Quantity
Allowed in kg

N―METHYL-2-
PYRROLIDONE

l kg 1 4ヽETHANOL 0.370

う
ん AMMONIA ANHYDROUS 0.160

3 l,4 BUTANED10L 1.044

4 METHYLAMINE CATALYST 0.008

GBL CATALYST 000075

t*V t-rf,e appropriate action as per the decision of Norms Committee

98

No/1Date:4/82-

No.:27/4/82‐ ALC4/2018

24.01.2018



||

HQ File

:01/82/050/00017/AM19/

lDecision : Deferred for comments of TE
臨酬鵜Ii淵L戸

…
1・囲需
‖赫̈

Party Namc:GLENMARK
PHARMACEUTICALS
ILTD.,

1直爵li3~…
………

卜Oν9″04ν0082νAN1lν

Meet No/Date:4/82-

ALC4/2018
1906.2018

Mect No/Date:4/82-

ALC4/2018

Lic.No/Date:0310818700

25.01.2018

fer Date:

Status:Deffered
and Re-indexed

ICase No。 :114/4/82¨

19.06.2018

:01/82/050/00114/AM19/

Deferred for comments of TE

Decision : Committec considered case as per agenda and and in
was decided to ratify the ad-hoc input output norms under para

語漱戸
げ

|

Mcet No/Datc:4/82-

ALC4/2018
19.06.2018

the presence ofthe technical experts,
4.7 of HBP as per details below or

lied by firm whichever is lower:

RA may take appropriate action as per the decision of Norms committee

IRLAF五も
~ ~~

「222″04υ00089AMlν:01/82/050/00094/AM19/

: Committee considered case as per agenda and and in
冊 寧 |

the presence ofthe technical experts, it
4.7 of HBP as per details below or as

Meet No/Date:4/82-

ALC4/2018
1906.2018

'as decided to ratify the ad-hoc input output norms under para
pplied by flrm whichever is lower:

RA may take appropriate action as per the decision of Norms committee

Export Product Export

Qtv.

S.No lmport Product Quantity
Allowed

HYOSCINE BUTYL BROMIDE 10MG tablets 1. HYOSCINE BUTYL BROMIDE 10.2 mg/tablet

Export Product Export
Otv.
S.No Import Product Quantity Allowed

Meropenem For ltteCtiOn

1000 1ng
Vials

1

Meropenem for Injection
JSP

1190.00 rng/vials

99

Lic.No/Datc:0310818712

No.:17/4/82-ALC4/2018 Narne:DR J

Name:GLOBAL
HEALTH CARE

LTD

File

No.:94/4/82‐ ALC4/2018 NameiSHAMSHREE
LTD.,

Name:YASHONo.:74/4/82-ALC4/2018
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2

卜01/82/050/00074/A、 119/ 「63/95ん46109647ふ11慧′ 2,01.2018

tus: Approved

:01/82/050/01194/AN118/  1:03/95/040/00835/AM18/

the presence of the technical experts, it

decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as

lied by firm whichever is lower:

RA may take appropriate action as per the decision of Norms committee

HQ File

:01/82/050/00135/AM19/

: Committee considered case as per agenda and and in the presence of the technical experts, it

was decided to ratify the ad-hoc input output nonns

applied by firm whichever is lower:

under para 4.'7 of HBP as per details below or as

37

3

RA may take approllriate action as per the decision of Norms committee

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

S!.No. lmport items Qty. allowed

ISO EUGENOL lkg CLOVE LEAF OIL 1 40 kg

RUTHENIUN/1(Hl)2,4 PENTANED10NATE(
RUTHENIUヽ l ACETYLACETONATE)

0 001 kg

may take appropriate action as per the decision of Norms Committee

lmport Product

SULFO TOBIAS ACID
PURITY 65%MIN)

NAS-5
2-DlAZO-1-NAPHTHOL-5-
IC ACID,SODlUM SALT)

Case No.:135/4/82-

ALC4/2018

Status:

Export Product Export

Qtv.

S.No lmport Product Quantity Allowed

Betamcthasone DiProPionatc l kg
1

Bctalllctilasonc EP/BP/1P/USP
0.868 kg

訴脚幣即ぽI~1羊髯#学I∫
¨‐

―

―

貯警 |

100

NameiZENITH No/Datc:4/82-

Narne:ANUH No/1Datc14/82-

Re-indexed



Case No.:76/4/82-ALC4/2018 P"tty N"*"'RELIANCE
INDUSTRIES LTD

Mcet No/Date:4/82‐

ALC4/2018
19.06.2018

13

|

田謗月蕊鳳;鳳 t… 1協漱鳳ふ鳥蔦
Decision : Deferred for comments of TE

町 1雖
¨

轟」¬習肝TbUTI面
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tf-
I iDecision : Deferred for comments of TE

隈週葬面罰幌籠2万r

i棚盤f
lRLA‐
F籠

IЮ
3″5Ю40Ю0898/AMlν

377

Party Name:SHIRDI
CHEMICALS PVT.

Decision : Committee considcred case as per agenda and and in the presence of the technical experts. it
was decided to ratify the ad-hoc input output norns as per earlier decision taken by NC in its 49182

meeting dated 06.03.2012 under para4.7 of HBP as per details below or as aJrplied by lirm whichever is

lower:

Export product Exp.

Qty.

SI.

No.

lmport items Qty. allowed

kg

PPPBP or2-Phenyl-3,3-bis(4-

hydroxyphenyl)Phthalinlide

Purity Miniinum 99.90%

lkg 1 Phenol
Clear Colourless Liquid

1.145

2 Aniline
Clear Colourless Liquid

0.800

3 Zinc Chloride Anhydrous
White Crystalline Pc.{der

0.546

4 Activated Carbon
Black Fine Powder

0483

may take appropriate action as per the decision of Norms Committee.

S;il;,D;ii;;;;
and Re-indexed

Lic.No/Datc:0510405456

3001.2018
１

｝

囮 面蕊戸
1躙

悪

Lic.No/Datc:0310818754

3001.2018

101

lD,|191 l Deferred for comment:of TE              ~~~~             |

No.:77/4/82¨ ALC4/2018 Party Name:YASHO
Re-indexed



IDecislon i Deferred for comments ofTE ヨ
・

Case No.:137/4/82¨ Mcet No/Date:4/82-

ALC4/2018
19.06.2018

鵬跳,γO∝ 37施W     II」
ヽ lDecision : Deferred for comments of TE

Case No.:136/4/82-

II訃

‐
ib8188081De満

Decision : Committee considered case as per agenda and and in the presence of the technical
was decided to ratify the ad-hoc input output norms as per earlier decision taken by NC
meeting dated26.ll.2014 under para4.7 of HBP as per details below or as applied by firm whichever is
lower:

Export Product ExpOrt

Qty.

S.No lmport Product Quantity
Allowed

CAFFEINE ANHYDROUS
l kg

1 5-AMINO-1,3-DIMETHYL-5-
IヽTROSO IIRACIL

1 34 kg

RA may take appropriate action as per the decision of Norms Committee

1雖
¨

器3瓢話1鳳ふ驚濡蒜:二;鳳赫 1辮需面面慧面
・
雷品31

MeetNo/Date,4182- lstatus:Deffered

experts, it
in its 1ll82

Status:Deffered
and Re-indexed

|

yI :蕊

戸 陪蹴 0/00544/蕊
ll:1::〕 :|:'も

:力§ゴ」Status:Deffered
and Re-indexed

Lic No/1Datc:0910065940 Detbr Date:
31012018

Decision : Deferred for conrmetrts of TE

ぽVT瓦西叩ド淋I頸 写 1町
Lic.No/Date:0310818814

:01/82/050/00132/AN119/

383

102

Decision : Comrnittee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para4.7 of HBp as per
details below or as applied by firm whichever is lower:

Ｓ‐
．
Ｎ。

Export Product Export
Otv.

Import Product Quantity Allowed in kg

1 bllootHginc Tablets CD 251ng(PaCk

sizc 100 Tabs)Nct Wt OFLamot● ginc
is 54 250 Kgs)

packs

I;unotriginc

22.50 ntgl25 mg tablet

０
４

62/0‐  Lainotligin● Tablets CD 5mg

(PaCk SiZC loo Tats)Nct Wt Of
■aillotHginc is 10(100 Kgs)

packs

Lanrotrigine

5.10 mg/ 5 mg tablet



103

is 54.250 Kgs.)

2

62ノ0‐ Lamotrigine Tablets CD 5mg

(PaCk SiZC 100 Tabs)Net Wt of
Lamotriginc is 10 500 Kgs)

packs

Lamotrigine

5.10 mg/ 5 mg tablet

Lamotrigine Tablets USP 100mg (Pack

size 100 Tabs.) Net Wt. of Lamotrigine
is 10.000 Kgs.)

packs

Lamotrigine

102.O mg/100 mg tablet

4

Lamotrigine Tablcts USP 150mg(PaCk

size 60 Tabs)Net Wt of Lamot● gine is

9 000 Kgs)

packs

Lamotrigine

153.0 mg/ 150 mg tablet

Lalllotriginc Tablcts USP 200mg(Pack

Jze 60 Tabs)Net Wt ofLamotH」 ncヽ

12 000 Kgs)

packs

Lamotrigine

204.O mg/200 mg tablet

6

Lamotrigine Tablets USP 25mg (Pack

size 100 Tabs.) Net Wt. of Lamotrigine
is 2.500 Kgs.)

packs
Lamotrigine

25 50 mg/25 mg tablet

'RA may take appropriate action as per the decision of Norms Committee

ICase No.:108/4/82‐

IALC4/2018
Pa●y Name:KAIRAV
ICHEMOFARBE
INDUSTRIES LTD.

Mcet No/Date:4/82‐

IALC4/2018
i19.06.20t8 i
I

Status:
,approved l

IHQ Fiit              l良 LA Fii`          ~  ILit.ヽ 6′bitibbibji急恵ib l         l
101/82/050/00108/AM19/      :03/94/040/00838/AM18/     131.01.2018             1             1

1384

|

Decision : Committee considered case as per agenda and and in the presence of the technical experts, it:
:was decided to ratifo the ad-hoc input output norms on net to net basis under para 4.7 of HBP as per details i

given below:

l;.., I I lAttowert I

Export Product Export

Qtv.

S.No lmport Product Quantity
Allowed

N-Methyl Pyrrolidone 240000
MT

1 \-Methyl Pynolidone ( Law Purity.) 240 000 MT

RA may take appropriate action as per the decision of Norms Committee
:Aハ ::ldyし 0卜● oν ν :υ ν ::0し● 0し しlυ ‖ 00 PCI しHC ucu●

Iv‖ v::■ Vil‖ 0し V::口 :=,い ヽ ヽ                    、

‐Case No。 :133/4/82-      Pa“ y Name:KOPRAN   IMeet No/Date14/82‐     Status:      |
ALC4/2018           RESEARCH         IALC4/2018          Approved

LABORATORIES LTD. 19.06.2018         ‐          ‐

IHQ File            lRLA File          ‐Lic.No/Date:0310818805 1
1:01/82/050/00133/AM19/   103/94/040/00861/AM18/  13101.2018             1              1

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of
,the technical experts and it was decided to ratifr the ad-hoc input output norms under para 4.7 of HBP

385.asperdetailsbeloworasappliedbyfirmwhicheverislower:

Ｓｌ
．
Ｎ。

Export Product Qty. Ｓｌ．
Ｎ。

Import Product Quantity
Allowed in ke

1 CLARITHROMYCIN GRANULES l kg l CLARITHROMYCIN 02778
2750/0

2 ACETONE 1.00

う
４

CLARITHROMYCIN GRANULES
33% l kg

CLARITHROMYCIN 0.3333

ACETONE 1.00

103
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RA may take appropriate action as per the decision of Norms Committee

Case No.:73/4/82¨ ALC4/2018 1Party Name:YASHO
IINDUSTRIES PVT.LTD.

:RLA File

Meet No/Date:4/82-

ALC4/2018
19.06.2018

Lic.No/Date:0310818816

31.01.2018

Status: Deffered
and Re-indexed

Defer Date:
:386
1

1

|

陣Q Fne
101/82/050/00073/AM19/   1:03/95/040/00923/AM18/

Decision:Deferred for comments of TE

3

CLARITHROMYCDヾ GRANULES
40% l kg

5 CLARITHROMYCIN 0404

6 ACETONE 100

4

CLARITHROMYCIN GRANULES
42% l kg

7 CLARITHROMYCIN 0.4242

8 ACETONE 1.00

5

CLARITHROMYCIN GRANULES
430/0 l kg

9 CLARITHROMYCIN 0.4343

ACETONE 1.00

|  ICase No.:154/4/82‐

1  lALC4/2018
,   :

|  IHQ File

IParty NameiSTERILE INDIA IMeet No/Datc:4/82‐

IPRIVATE LIMITED       ALC4/2018
1                         119.06.2018

RLA File Lic.No/Date:0510405492

Status:
Approved

|  101/82/050/00154/AM19/   1:05/24/040/00544/AM18/   102.02.2018

1 lD`tisi31 l ё品Aitお1もおき僣もおよι畠8:ζおよ五まida ttb猛と轟tA8 5,もζもAお 6Fiおも■8inic舶
｀
きもも五ξ:i

l  lWaS decided tO rati″ the ad_hoc input output norlns under para 4.7 of HBP as per details below or as

387 ap口
おd by■ m whcheverヽ bwer

Export Product Export

Qtv.

S.No lmport Product Quantky
AIlowed

CEFEPIME FOR INJECT10N 1 CEFEPIME HCL(NON STERILE)
0 655 kg

|   ‐RA may take appropriate action as perthe decisiOn of Norms Committee                   ‐

I   Case No.:63/4/82¨ ALC4/2018 Paty Name:SUNSHIELD    Meet No/Date:4/82-    status:

|  I                    ICHEMICALS LTD.      IALC4/2018         1Approved l
19.06.2018             ,

|  IHQ File              iRLA File             Lic No/Date:0310818841 1       1
1  101/82/050/00063/AM19/    :o3/95/040/00899/AM18/   102.022018        1      1

1  1Decislon:ln the nght of earlier decision taken by NC in its 6/82 meeting dated 29 08.2014′ it was

l  ldedded tO raJfy norms under Para 4.7 of HBP vl as per details given below Or as applied by the lrm′
|

1388 1WhiCheveris:ess:

Export Product Export

Quantity
S.No lmport Product Quantity

Allowed

ЭCTYLATED Dl―PHENYLAMINE
10DPA)

l kg

1
Dl―PHENYLAMINE 0.405 kg

Dl―ISO BUTYLENE
0.632 kg

lRA may take appropriate action as per the decision of Norms committee.

i389iCase No.:120/4/82¨ ALC4/2018,Party Name:AVA        IMeet No/Date:4/82‐

104

rStatus:



105

CHEMICALS PVToLTD., :Approved

Export product Exp.

Qty

S:.No. lmport items Qty. allowed

DISODlUM MAGNESIUM EDTA Content
6%(+/‐ 05)as Mg

l kg 1 ETHYLENE DlAMINE TETRA
ACETIC ACID

0.750 kg

RA may take appropnate action as perthe decision of Norms(lommittee                 l

HQ File

:01/82/050/00109/AM19/

ICase No.:109/4/82‐ ALC4/2018 Pa“y NameiBLUE CIRCLE
10RGANICS PVT.LTD.

RLA File

:03/94/040/00860/AM18/

Case No.:148/4/82‐ ALC4/2018 Parり NameiCADILA
IHEALTHCARE LTD

IHQ Filc

:01/82/050/001481ヽM19/

IMcet No/Date:4/82‐     Status:   |

IALC4/2018        1Approved l
119.06.2018             1          ,

Lic.No/Date:0310818863 1       1
05.02.2018                       1

1390

IDecision:Committee considered case as per agenda and deliberated on the matter in the presence ofthe

lech面 cJ expe■ s and性 was decded to ratn the ad―hoc mput Output noms under para 4.7 ofHBP as peri

details below or as applied by firm whichever is lower:

Export product Exp

Qty

SI.No. lmport items Qty. allowed

5‐AMNON,N,‐ BIS(2,3‐
DIHYDROXYPROPYL)
ISOPHTHALAMIDE HCL(ABA HCL)

l kg ISOPHTHALIC ACID 0.81 kg

3-AMINO‐ 1,2-PROPANED10L
(APD)

0.70 kg

PALLADIUM CARBON 0.001 kg

4 METHANOL 1 75 kg

RA may take appropriate action as per the decision of Norms Committee

IRLA File

l:08/24/040/00320/AM18/

IMeet No/1Date:4/82¨       ‐Status:
IALC4/2018         1Approved
119.06.2018             1

1Lic.No/Date:0810141926 .

105.02.2018             1

1391

I)ecision : the !ight of vvritten comments received from Department of Pharmaceuticals vide their

lF.NO.35011/373/2016-PI(Norms)dated 13 September 2016.2014′ it was decided to ratify norms

under Para 4 7 of HBP vl as per detans given belovv or as apphed by the firm′ whichever is less:

IExpOrt product

i::N'8NttTttT::会f:Uヒ::U:::::1枡 8
|

S.NO. lmport ltems Norms Recommended for 1

Tablet
100 ing/tablet 200 mg/tablet

1 BENZONATATE USP 102 mg 204 mg

2
GELATヽ NF

l59.6mg 178.5mg

105

ALC4/2018
19.062018

毬38掲50/00120/AMリ
IRLA File

:03/94/040/00844/AM18/

'Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
'technical experts and it was decided to ratifu the ad-hoc input output norms under para 4.7 of HBP as per

'details below or as applied by firm whichever is lower:



2
GLYCERIN USP 22.8mg 25.5mg

4
NONCRYSTALLIZNG SORBITOL SOLUT10N NF 68mg 76.5mg

5
TRIETHYL CITRATE NF 7.5mg 10.0 mg

106

:RA may take appropriate action as per the decision of Norms Committee.

Parり Name:CADILA
HEALTHCARE LTD

IRLA File

IMeet No/Date:4/82-

IALC4/2018
119.06.2018

'Status:
rApproved

ILic.No/Date:0810141927,
101/82/050/00150/AM19/     :08/24/040/00319/AM18/     105.02.2018            :

IDecislo■
:Committee considered case as per agenda and dcliberated on thc matter in the presence ofthe

technたd expeis and tt was decided to rad″ the ad_hoc input output norms under para 4.7 of HBP as per
details below or as applied by Arm whichever is lower

Export Product Qty. Sl.No. Import items Quantity
allowed Kg

IVABRADINE HCL l Kg 1 (lS)‐4,5-DIMETHOXY-1-

(METHYLAMINOMETHYL)‐
BENZOCYCLOBUTANE
HYDROCHLORIDE

1 075 kg

2 HOMO VERATRIC
ACID/3,4-

DIMETHOXYPHENYL
ACETIC ACID

0.804

3 AMINO ACETALDEHYDE
DIMETHYL ACETAL

0.431

:RA concerned may take further necessary action as per above decision of NC

‐Case No.:106/4/82-ALC4/2018 Parり Name:CAMPHOR&   Meet No/Date:4/82-    Status:
I                    ALLIED PRODUCTS      ‐ALC4/2018         Approved
i                  lLIMITED,            19.o62018        ‐

HQ Fiiさ      ~     kLA Fi18~~       ILiと 6`′bitさ :6」 ibtti患慧

`4 1101/82/050/00106/AM19/   1:03/94/040/00888/AM18/   105.02.2018      1

1Decision:COmmittee considered case as per agenda and deliberated on the matter in the presence ofthe

lteChnicJ expe■ s and l was decided tO ra伍 取 the ad― hoc input output norms under para 4.7 of HBP as per
details below Or as applied by flrm whichever is lower:‐

:RA may take appropttate action as perthe decision of Norms COmmittee

ICase No.:150/4/82¨

IALC4/2018

1HQ File

ICase No.:71/4/82‐ALC4/2018394 Parり NameiMANGALAM
DRUGS&ORGANICS

IMcet No/Date:4/82-

IALC4/2018
Status:
approved

Export product Exp

Qty.

S!.No. lmport items Qty. allowed in

kg

BACDANOL TOCO

(2‐ Ethy卜 4‐(223-Trimethylcyc10pent‐ 3‐ en‐

yl)― but_2-en-1-01)

lkg 1 Alpha Pinene 1.47

N-Butyraldehyde 0777

Sec Butanol 0.40

4 Aluminum Tri-sec-Butoxide 0.072

Di N Butylamine 0.077

106

1392
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1               1LIMITED          119.06.2018       1     1
1HQ Filc              lRLA File             :Lic.No/Date:0310818862 1Defer Datc::

|:01/82/050/00071/AM19/    :03/95/040/00932/AM18/   105.02.2018        :      |
IDecislon:Commitee considered case as per agcnda and deliberated on the mattcr in the presence ofthcl

lteChnical expcrts and it was decided to rati″ the ad_hoc input output norms under para 4.7 ofHBP as peri

details below or as applied by flrm whichcver is lower

Export product Exp.

Qty.

Si.No. lmport items Qty. allowed

TENOFOVIR DISOPROXIL FUMARATE l kg 1 [(R)‐9‐(2‐PHOSPHONYL
METHOXY PROPYL)ADENNE]

0 769 kg

RA may take appropriate action as per the decision of Norms Committee

CHEMICALS PRIVATE
LIMITED

Case No.:242/12/82-

ALC4/2017

HQ File

:01/82/050/01197/AM18/

|  ICase No。 :64/4/82-ALC4/2018 Party Name:YASHO
lNDUSTRIES PVT.LTD.

i3971

:  IHQ File

I喘柵
αSANOΠ NDA燈棚 Tα

″舘~1聯
led

l           119.06.2018     1

1良LA li18   ~  ~｀
~lti3:ヽ

o/bi`:6」 ibを i慧恵

`61 ~ ~~ ~.:03/95/040/00884/AM18/   105.02.2018        1

‐
Meet No/Date:4/82-

ALC4/2018
119.06.2018

Status:
Approved

IHQ File

101/82/050/00070/AM19/

RLA File Lic.No/Date:0310818880 1

|:03/95/040/00916/AM18/   105.02.2018       :

Decision : Committee considered case as per agenda and deliberated on the matter in the' presen.. of th.

395 technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
rdetails below or as applied by firm whichever is lower:

Export product Exp.

Qty.

Si.No. lmport items Qty. allowed

MESITYL OXIDE l kg 1 ACETONE 1.58 kg

RA may take appropriate action as per the decision of Norms Committee

3961

|

IDecision:Conlmittee considered case as per agenda and and in the presence of the technical experts, it

twas decided to ratifo the ad-hoc input output norms under para 4.7 of HBP as per details below or as:

lapplied by firm whichever is lower: :

Export Product ExpOrt

Qty.

S.No lmport Product QuantitY
Allowedin kg

RヽTICAINE HYDROCHLORIDE
1 SOPROPANOL

2 |+)‐2 BROMOPROP10NYL
3ROMIDE

0993

3 ‐PROPYLAMINE 026

4 「HIOPHENE ESTER BASE 0677

IMect No/Date:4/82-

'ALC4/2018

Status: Deffered
and Re-indexed

RLA Filc

:03/95/040/00946/AM18/

119.06.2018     1
1ti31ヽ o/Ditよ 6b16な i慧患ムilDefeib品 1~ ^
105.02.2018            1

107

|

101/82/050/00064/AM19/

, tRA may take appropriate action as per the decision of Norms committee



l  iCase No.:65/4/82-ALC4/2018

1  1

1%|。鳥
― 
―

Decision : Deferred for comments of TE

108

Parり Name:YASHO
INDUSTRIES PVT.LTD.

RLA File

103/95/040/00933/AM18/

Parり Name:YASHO
INDUSTRIES PVT.LTD

IMeet No/Date:4/82‐

‐ALC4/2018
119.06.2018

1Lic.No/Date:0310818854

105022018

Status:Deffered
and Re-indexed

Defei Date:

Status:
Approved

jstatus:

,Approved

:01/82/050/00065/AM19/

Decision : Deferred for comments of TE

ICase No.:66ノ 4/82-ALC4/2018 IMeet No/Date:4/82-     status:

ALC4/2018        1Approved
19.062018             1

Lic.No/Date:0310818858 1

0502.2018             1

IHQ File

101/82/050/00066/AM19/
RLA File

:03/95/040/00939/AM18/

I Decision : Comnlittee considered case as per agenda and deliberated on the matter in the presence of the‐

"9蹴lF乱1篤湾銚‖灘嘗r憮認ぜl獄
∝h四面四Юrms Ш

“
rpm 47 J HBP益

"r

Export product Exp

Qty.

SI.No. lmport items Qty. allowed

YAPOX CL 311/10"HYDROQUNONE
BIS"(2 HYDROXY ETHYL ETHER)

l kg HYDROQUNONE 0.61l kg

lRA may take appropriate action as per the decision of Norms committee

ICase No.:112/4/82-ALC4/2018P冨サ Name:AMINES&    IMeet No/Date:4/82¨
PLASTICIZERS LIMITED   ALC4/2018

119.062018

1400,

Lic No/Date:0310818924 1

06.02.2018             1

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical expefts and it was decided to ratiff the ad-hoc input output norms under para 4.7 of HBp as per
details below or as applied by firm whichever is lower:

RA may take appropriate action as per the decision of trtormr cornmittee

HQ File

:01/82/050/00112/AM19/
RLA File

:03/94/040/00882/AM18/

Party Namc:AVA Mcet No/Date:4/82¨

ICHEMICALS PVT.LTD,   IALC4/2018
1                          ‐19.06.2018

ICase No.:123ノ4/82-
IALC4/2018

HQ Filc RLA File
:01/82/050/00123/AM19/   1:03/94/040/00845/AM18/

Decision : Committee considered.case as per agenda and deliberated on the matter in the presence of theItechnical experts and it was decided to ratifu thi ad-hoc input output norms under para 4.7 of HBp as perdetails below or as applied by firm whichevei is lower:

ILic.No/Date:0310818932

0602.2018

Export product Exp.

Qty.

SI.No. lmport items Qty. allowed

N¨METHYL MORPHOLINE
OXIDE-50%

l kg MORPHOLINE 0.412

2 HYDROGEN PEROXIDE
50%

0.322

FORMIC ACID 0.218

:401

108

⌒
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Kg

DISODIUM ZINC EDTA
Content 1 5%け/-0.5%)

l kg 1 ETHYLENE
DIAMINE
TETRA ACETIC
ACID

0.685 kg

:RA concemed may take funher necessary ac● on as perabove dedJon ofNC
|

ICase No.:113/4/82‐ ALC4/2018 Parり Name:CAMPHOR&   ‐Mcet No/Dttei4/82-    Status:
1                    lALLIED PRODUCTS      IALC4/2018         1Approved
l              lLlMITED,         119.06.2018       1

1402

IHQ Filc              lRLA File             lLic.No/Date:0310818926 :
101/82/050/00113/AM19/    1:03/94/040/00887/AM18/    106.02.2018         1

1Decision:Committee considercd case as per agenda and deliberated on the matterin the presence ofthe

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

,details below or as applied by firm whichever is lower:-

|  IRA may take appropnate ac● on as perthe decision of Norms Commtttee

, Case lto. : t ozlllgi - ALC 4 l20l 8 Party N ame : C I PLA LIMITED. IMeet No/Datc:4/82- Status:
ApprovedIALC4/2018

■9.06.2018

‐403

IHQ File             lRLA File             Lic.No/Date:0310818916 1
:01/82/050/00107/AM19/    1:03/94/040/00883/AM18/    106.02.2018         1

1Decision:In the light of carlier dccision taken by NC in ls 13/82 meeting dated 19.12.2014,it was

ldecided tO rati″ the nOrms under Para 4.7 of HBP vl as per detaik given below or as applied by the irln,

:whichever is lcss:
|

Export Product: Amoxicillin and Clavulanate Potassium for Oral Suspension USP 250mg I 62.5m9

S.No. Import Item For export of 1000 No. pack

75 nll 100 1nl 150 nll

1 Amoxycillin Trihydrate 4.200 kR 5.649 kR 8.274 kg

2.
CLAVULANATE POTASSIUM WITH
SILICON DiOXIDE l■

2.3444 kg 3.126 kg 4.6888 kg

3. SILICONE DIOXIDE(SYLOID 244FP) 1.50 kg 2.00 kg 3.00 kg

4. llSCC HDPE BOTTLES 75ヽ4L(250/625) Relevant as per packing policY

5. 185 CC HDPE BOTTLES 100 ML(250/625)

6. 225 CC HDPE BOTTLES 150 ML(250/625)

7 28‐400 WHITE CLiC LOC CAP VVITH
PRINTED FSM-1

8 Cap 28/400 WHT CRC W/FS M‐I WITH
InlDUCTION SEALING

rRA may take appropriate action as per the decision of Norms Committee.

Export product Exp.

Qty.

S!.No. lmport items Qty. allowed in

kg

SANJINOL TOCO

(2‐ Ethyl-4‐ (223‐Trimethyicyclopent‐ 3‐cn‐

yl)― but‐ 2‐cn-1-o!)

lkg 1 Alpha Pinene 1.47

2 N-Butyraldehyde 0.777

3 Sec Butanol 0.40

4 Aluminum Tri-sec-Butoxide 0.072

5 Di N Butylamine 0.077

109



Case No.:86/4/82¨ ALC4/2018

I

HQ File
': :O 1 I 821 050 / 00086/4M 1 9/

110

Party Name:DHANUKA
ILABORATORIES LTD

IRLA File

105/23/040/00416/AM18/

IMcct No/Datc:4/82-

:ALC4/2018
119.06.2018

ILic.No/Date:0510405547

106.02.2018

Status:
rApproved

1404

Decision : Committee considered case as per agenda and and in the presence
was decided to ratify the ad-hoc input output norms under para 4.7 of HBp
applied by firm whichever is lower:

ofthe technicui ;rp;.t;, it
as per details below or as

RA may take appropriate action as perthe decision of Norms Commktee

Case No.:68/4/82-ALC4/2018 Parり Name:NAPROD LIFE
ISCIENCES PVT.LTD.

IRLA File
101/82/050/00068/AM19/     :o3/95/040/00961/AM18/

IDecision:Deferred fOr cOmments Of TE

IMcet No/Date:4/82-

‐ALC4/2018
11906.2018

1Lic.No/1Date:0310818900

106.02.2018

Status:Deffered
and Re-indexed

Defer Daie:

―……麟

Status:
Approved

11:き
8`1七け/4/82-ALむ 4た

“

患

"ぉ

商轟よζしヽ毯mЁLb
l                    lCHEMICALS LTD.

HQ File

:01/82/050/00067/AM19/
RLA File

:03/95/040/00963/AM18/

IMeet No/Date:4/82‐

:ALC4/2018
119.06.2018

1Lic.No/Date:0310818897
0602.2018

Decision : ln the light of earlier decision taken by in its 13/82 meeting dated 1.g.12.2014, it was decided to
ratify norms under Para 4.7 of HBP v1 as per details given below or as applied by the flrm, whichever is ,

less:

Export Product Export

Quantity

S No lmport Product Quantity
Allowed

CDPA(CUMYLATED DI
PHENYL AMINE) l kg

DIPHENYLAMINE
0 489 kg

RA may take apprOpnate action as perthe decisiOn of Norms Comm■
tee.

Export Product ExpOrt

Qty.

S.No lmport Product Quantity
Allowedin kg

Tan―Endo POWDER

1
)OTASSIUM PEN G(FIRST

DRYSTAL) 1 089

2 )IMETHYLFORMAMIDE 4685

3 「RIETHYLAMNE 0279

4 「RIMETHYL PHOSPHITE 0342

5 ИETHYLENE CHLORIDE 2783

6 CヽETONE 2525

7
)ARA NITRO BENZYL

〕ROMIDE 0632

8 loluene 0852

9 cヽclc Acid 0916

110

^
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l  iCase No.:87/4/82‐ ALC4/2018 Party Name:BELCO PHARMA,Mect No/Date:4/82¨     Status:
‐ALC4/2018         1Approved

.                          119.06.2018             1

|  IHQ File
1   101/82/050/00087/AM19/

ICase No.:121/4/82-

IALC4/2018

oot ,re oi,"

IHQ File

:01/82/050/00122/AM19/

1409

Parり Name:GLENMARK
PHARMACEUTICALS
LTD,

RLA File

Mcet No/Date:4/82-

:ALC4/2018

19.06.2018

Lic.No/Date:0310818971
107.02.2018

RLA Filc               iLic.No/Datc:0510405565 1
:05/23/040/00386/AM18/      10702.2018             ‐

Decision : light of earlier decision taken by NC in its l3182 meeting dated 19.12.2014. it was decided to

1 ratify the norms under Para 4.7 of HBP v I as per details given below or as applied by the firm, wh ichever
' is less:

::
Exnort Product:

407 

-

, HYDROCORTISONE CREAM BP l% W/W I5 G (Net content used 75.000 kg
. HYDROCORTISONE CREAM BP l% W/W 5 G (Net content used 27.500 kg)
, iuvonocoRTlsoNE OINTMENT BP l% w/W l5 C (Net content used 36.000 kg)

I ,HVOROCORTISONE OINTMENT BP l% W/w 5 G (Net content used 10.000 kg)

RA may take appropriate action as per the decision of Norms Committee.
壼

Status:Deffered
'and Re-indexed

Defer Date:

:01/82/050/00121/AM19/     103/94/040/00908/AM18/

Decision:Deferred for comments of TE

IMeet No/Date:4/82-

IPHARMACEUTICALS LTD。 , IALC4/2018
1                         119.06.2018

RLA File             iLic.No/Date:0310818969
:03/94/040/00896/AM18/      107.02.2018

rStatus:
Approved

,Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

itechnical experts and it was decided to ratifi the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

RA may take appropriate action as per the decision of Norms Committee

S.No. Import Item Norms proposed for Nos.
15 gm 05 gm

1 HYDROCORTISONE BASE 0.153 gm/15 Rm tube 0.051 gm/5 gm tubc

Export product Exp.

Qty.

S:.No. lmport items Qty. allowed

Olmesartan Medoxomil l kg 4-(1-HydrOxy-1-Methyl― Ethyl)-2-

Propyl-lH-lmidazole 5-CarboxyHc

Acid EthyI Ester

0.70 kg

5-(4-Bromomcthyl)(1,卜 Biphenyl)―

2YL Triphenyl‐ 1-H Tetrazole 95%

1.35 kg

3 4-Chloromethyl-5-Methyl- 1,3-

Dioxolen 2 One
0.48 kg

4 Tetrahydrofuran 3.43 kg

14101ALC4/2018

:  ICase No.:142/4/82- Pa=y Name:HERBOCHEM
INDUSTRIES

Meet No/Date:4/82-   Status:Deffered
lALC4/2018         and Re― indexed
1906.2018            1

111

一

:

1

|



Case No.:110/4/82‐ ALC4/2018 1Parり Name:IPCA        IMeet No/Date:4/82-
ILABORATORIES LIMITED  IALC4//2018

119.06.2018

HQ File IRLA File

112

IHQ File             lRLA File
101/82/050/00142/AM19/   1:06/24/040/00047/AM18/

1 Decision:Deferred fOr cOmments Of TE

ICase No.:153/4/82‐ ALC4/2018,Paty Name:STERILE INDIA

IPRIVATE LIMITED

ti`:ヽ o/D滸

`16`ibb」

をfib 158fer biお :

07.02.2018            1

Lic.No/Datci03 1081 895 1

07.02.2018

Status: ,,

Approved :

1

:4H

:01/82/050/00110/AM19/   ::03/94/040/00885/AM18/

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
,technical experts and it was decided to ratifli the ad-hoc input output norms under para4.7 of HBp u, p"r,rdetails below or as applied by firm whichever is lower:

Export product Exp.

Qty.

SI.No. lmport items Qty. allowed

ETODOLAC
l kg 7-Ethyl Tryptophol 0.72

2 Methyl -3-Oxopentanoate 0.54

3 Methanol 114

iRA may take appropriate action as per the decision of Norrrtorritt"E

,Mcet No/Date:4/82¨    lstatus:  |
IALC4/2018         1Approved i

‐                          1                          119.06.2018             1 ~~       |

IHQ File              ,RLA File              Lic.No/Date:0510405555 1       1
101/82/050/00153/AM19/    :o5/24/040/00545/AM18/   lo7.02.2018        1      1

|  IDき[ti01:ё6htti188 8。 Asia`ぉaぁξさas peiムまia」ふa deliberat8` on the matter in the prcsence ofthel

lっ畔lml∫織錦‖』常解憮絆肌機
∝htt mtt mmsLlnd釘

“
m47JH疇

"|

|二九一 1袢ポTI驚:鳥l i:01/82/050/00069/AM19/  1:o3/95/040/00976/AM18/  o802.2018      1

1  1DecisiOn:Deferred fOr cOmments Of TE

I~,1:ι
｀こ ili/4/8'ALむ あ ■ 8 Parw｀品 よAMヽゴs屁   ■ 3読 No'洗巌″82-~

|  |               ,PLASTICIZERS LIMITED  IALC4/2018
1   .                          1                           19.06.2018
414 HQ File RLA Fite Lic.No/Dare:0310819058:01182/050/001ll/AMtgt :03t94/040/0088r/AMr8/ 09.02.2018

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
, rtechlical expertslldjtwasi;id;;1;;;tifvthead;!o_cinputoutputnorrnsunderpara4.TofHBpasperl

Export product Exp.

Qty.

SI.No lmport items Qty. allowed

PIPERACILLDJ AND TAZOBACTAM
SODIUM STERILE(8:1)

l kg 1 PIPERACILLIN ACID 0.891 kg

2 TAZOBACTAM ACID 0.109 kg
RA may take appropriate action as per the decision of frf orm, Comrittee

Meet No/Date:4/82-

,Status:

Approved

Status: Deffered
and Re-indexed

Defer Date:

112

ICase No.:69/4/82-ALC4/2018



Export product Exp.

Qty.

SI No. lmport items Qty. allowed

N‐METHYL MORPHOLINE OXIDE-50% l kg MORPHOLNE 0.412

HYDROGEN PEROXIDE 50% 0.322

FORMIC ACID 0.218

ldetdヽ be10w or as applた d by irm

113

whichever is lower:

RA may take appropriate action as per the decision of Norms Committee

Case No.:134 14182-ALC412018 Parry Name:J.B.KHOKHANi Miet No/Date:4182-

:  IHQ File              lRLA File             Lic.No/Date:0310819057 1
1  101/82/050/00134/AM19/    1:o3/94/040/00909/AM18/    0902.2018         1

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

,technical experts and it was decided to ratifo the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:
1415

Export product Exp.

Qty.

S:.No. lmport items Qty. allowed

Erythromycin Oxime Base l kg 1 ERYTHROMYCIN TH10CYANATE
(ON 100%ACTIVITY BASIS)   _

1 20 kg

2 Isopropanol 0.78 kg

3 Hydroxylamine Hydrochloride 0 60 kg

RA may take appropriate action as per the decision of Norms Committee

|&CO.

Case No. : 83/ 4182- ALC4120 I 8,Party Name: SUN
PHARMACEUTICAL
IrNousrRrBS LTD.

IMcet No/Date:4/82-    Status:Deffered
lALC4/2018         iand Re‐ indexed
11906.2018

:Defer Date:

IMeet No/Date:4/82‐

:ALC4/2018
‐19.06.2018

ILic.No/Datc13 H 0066979 1Defer Date:

IALC4/2018

119.06.2018

Statuζ:  |
IApproved l
l        l

rStatus: Deffered
rand Re-indexed :

416 Hq nl.
~~~孫

面雨百
~~~ ~~lLicNo/Dttα

05T0405614

101/82/050/00083/AM19/     105/24/040/00558/AM18/     12.02.2018

Decision:Deferred for comments of TE

Case No。 :95/4/82‐ ALC4/2018 Party Name:DEEPAK
INOVOCHEM
ITECHNOLOGIES LTD

-F[A Fir.
:01/82/050/00095/AM19/ 1131/83/040/00129/AM18/    13.02.2018            1

: 'c'* N' ':ciet4t82-ALc4t20t' .iffiilxl8H}J, ,*,uoru X;tt),1ffte:4t82- ,ifiH". ,

LIMITED 19.06.2018

, lfrQ elf . RLA File .Lic.No/Date:31 10066982

. :011821050/00089/AMl9/ ::311831040100153/AMl8/ ,13.02.2018
418, Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the I

i rtechnical experts and it was decided to ratifu the ad-hoc input output norms under para 4.7 of HBP on net

i 'to net basis as under:

Export product Exp. Sl.No. lmport items Qty. allowed

113

'417 He pit.

iDecision : Deferred for comments of TE
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Qty.

SODlUM BENZOATE MICRONISED 53069350

kg

1 SODIUM BENZOATE POWDER 53069 350 kg

RA may take appropriate action as per the decision of Norms committee

ICase No.:81/4/82-ALC4/2018 Party NameiPARAMOUNT   Meet No/Datei4/82‐
IAROMACHEM PRIVATE   IALC4/2018

Status:
Approved

ILIMITED

HQ File              lRLA File
101/82/050/00081/AM19/   1105/24/040/00570/AM18/

責。 rit   
―
      IRLA Fiに            Lic.No/btte:o3164o5`33 ‐

101/82/050/00085晨 M19/   1:o5/24/040/00567/AM18/   ‐13.02.2018      1

1熙1継鍮讐辮綱措甲紺濡憮需識すれ嶽宮3r:

1906.2018

Lic.No/Date:0510405635

13.02.2018

,Decision : considered case as per agenda and deliberated on the matter in ttre priiince of the technical ,'experts and it was decided to ratifu the ad-hoc input output norms under puru +.7 of HBp as per details
below or as applied by firm whichever is lower:

Export product Exp.

Qty.

S:.No. lmport items Qty. allowed

じARVACROL
l kg D‐LIMONENE(LIMONENE,

CITRUS TERPENE,ORANGE
TERPENE,BRAZALIAN CITRUS
TERPENE STANDARD CITRUS
TERPENE)

3.20 kg

RA may take appropriate action as per the decision of ltorri comritGE

|  ICase No.:84/4/82¨ ALC4/2018 1Party Name:PAYAL       .Meet No/Date:4/82-    status:

Status:
Approved

|  :                    IPOLYPLAST PRIVATE     ALC4/2018          Approved
‐   |                     ILIMITED               19 06.2018

1  1HQ Fi18              1良LA llit ~           Li`:｀ 8′bielbζ 10463`'j l
l 101/82/050/00084/AM19/   1Ю 524/040/00532/AM18/   113.02.2018      1

Decision : Committee considered case as per agenda and deliberated on the matter in tn the presence of the

F201∝ dk bdOギ
giis―聯IelЪy覇濡W品11藁子∬Ъ落|

Export product Exp.

Qty.

SI.No. lmport items Qty. allowed

PVC P!asticizers(DiNP) l kg 1 Pathlic Anhydride 0.372 kg

2 Iso nananole 0,726 kg
RA may take appropriate action as per the decision oi Norm, cornmitt"e

ICase No.:85/4/82‐ ALC4/2018 Party NameiSTERILE INDIA  Meet No/Date:4/82-

IPRIVATE LIMITED      IALC42018
19.06.2018

Export product Exp.

Qty.

S:.No. lmport items Qty. allowed

kg
Ceftriaxone Sodium (Sterile) l kg 1 Ceftriaxone Sodium

(Non Sterile)
1.04 kg

114

ハ

419



may take appropriate action as per the decision of Norms Committee

Ｆ
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…
‐
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IHQ File

10RGANICS PVT.LTD

IRLA File

:05/24/040/00563/AM18/:01/82/050/00082/AM19/

Decision : Deferred for comments of TE

Case No.:102/4/82-ALC4/2018 Palty Name:CONCORD
BIOTECH LTD

:Lic.No/Datei0510405632 1Defer Date:
113.02.2018            1

IMcet No/Date:4/82-
‐ALC4/2018
11906.2018

'Status: Deffered
and Re-indexed

IMeet No/Date:4/82-

IALC4/2018

119.06.2018

Status:
Approved

２
И

Ｆ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

サ

ー

ー

‘

―

―

‥

―

―

HQ File

:01/82/050/00102/AM19/

RLA File

:08/24/040/00329/AM18/

|

:

′

1424
IHQ File             lRLA File
101/82/050/00103/AM19/    1:08/24/040/00328/AM18/

I Decision:Deferred for comments of TE

|  ‐Case No.:79/4/82-ALC4/2018 Patty Name:KLJ
PLASTICIZERS LIMITED

F261HQFile
|:01/82/050/00079/AM19/     :05/23/040/00455/AM18/

|、  ..｀ TIII=

Meet No/Date:4/82-   Status:Deffered
lALC4/2018        and Re‐ indexed
11906.2018            1

:Lic.No/Date:0810142015 1
114.02.2018             ‐

114.02.2018

1Mcet No/Date14/82-
IALC4/2018

119.062018

lti8:ヽも
'5igi」

iibё

`69急

4158●「b農81
115.02.2018            1

IMeet No/Date:4/82¨     Status:Deffered

‐ALC4/2018         and Re― indexed
11906.2018            1

Lic No/Date:0510405666 1Defer Date:

116.02.2018            1

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to rati$ the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

Sl.No. lmport items Qty. allowed

kg

MYCOPHENOLATE MOFETIL POWDER
FOAM

l kg MYCOPHENOLIC ACID( NOT
FOR DIRECT MEDICAL USE )
POWDER           FOAM
THIS  AUTHORISATION  IS
ISSUED UNDER PARA 407 0F
HBP     SUBJECT     TO
RATIFICATION OF NORMS BY
NC

0.941 kg

RA may take appropriate action as per the decision of Norms Committee

Case No.:103/4/82-

IALC4/2018

Lic.No/Date:0810142000 Defer Date:

Palty Name:CONCORD
BIOTECH LTD

IRLA File

|

Status:Deffered
and Re-indexed

Decision : Deferred for comments of TE

115

ICase No。 :90ノ4/82‐ ALC4/2018 Pan7Name:CLEAN
SCIENCE AND
TECHNOLOGY PVT.LTD.

`2510由

8

:01/82/050/00090/AM19/     :31/83/040/00150/AM18/

IRLA F‖ e
:

iDecision : Deferred for comments of TE
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‐Case No.:280/4/82-

IALC4/2018

116

1Party Name:DIVIS
ILABORATORIES LTD

Mcet No/Date:4/82‐

IALC4/2018

119.062018

'Status:Deffered I

and Re-indexed

427.,⌒ ぃ.               `        ‐~‐

|‐

4′

119晶児50/00280/AM19/ IЪち爵l'i,:::;:,1↓ |:,
1  1Decision:Deferred fOr cOmments Of TE

14291

ILic.No/Date:0910065998 1Defer Date:

:り022018    1

IParty Name:RELIA旺 LIANCE
INDUSTRIES LTD

Decision : Deferred for comments of TE

ICase No.:181/4/82¨ ALC4/2018 Party Name:ENALTEC LABS ,Meet No/Date:4/82-    istatus:
1                          1

1         「

VT.LTD.      1倍
鸞 綿 f    ttpprOVll|         「VLし・り・     1欲械猫T    ttpproved

障Q RL          ――      |
101/82/050/00181/AM19/    :o3/94/040/00939/AM18/   120.02.2018

Decision : Committee considered.case as peragenda and deliberated on the matter in the presence of thetechnical experts and it was decided to ratitr the ad-hoc input output norms under para 4.7 of HBp as per
details below or as applied by firm whichever is lower:

IRA may take appropriate action as per the decision oilo*, coii'it-iE

Export product Exp.

Qty.

SI.No. lmport items Qty. allowed

DEXKETOPROFEN…
l kg 2‐(3-BENZOYLPHENYL)

PROP10NITRILE 99%MIN

【KETOPROFEN NITRILE)

1.82 kg

2

N―OCTYL― D‐GLUCAMINE
2-(3-BENZOYLPHENYL)
PROPIONITRILE 99%MIN
(KETOPROFEN NITRILE)

0.36 kg

「

‐
Case No.:143/4/82-
‐ALC4/2018

,Paty Name:HELLO PAINTS
I(P)LTD

IMcet No/Date:4/82-

:ALC4/2018
119.06.2018

'Status:Deffered
and Re-indexed

Status: Deffered
and Re-indexed

′301。 iぉ :RLA File
|  101/82/050/00143/AM19/   ::05/23/040/00453/AM18/

l  btttibilbき fellta for cthiき二iζ 61+E

ICase No.:140/4/82-

IALC4/2018

|お ルヽb滸もbSib4b``恵 4bさ拮ib圧ょ
20.02.2018    1

一　

一
1

1431

IMeet No/Date:4/82‐

IALC4/2018

119.06.2018

ILic.No/Datc:0510405700‐ Defcr Date:
121.022018

―
一
: :Case No.:t4t/4/82- 

tparty Name:Siinfig INDIA tMeet No/Da te:4tg2_ Status:Deffered ,;orrt*cuzort pRri;il;il.il; rrrur^ 

lit"r-.rr;f and Re_indexed

HQ File RLA File Lic.No/Date:05 10405693 Defer Date:

116

^

‐Case No.:139/4/82-

‐ALC4/2018
IMeet No/Date:4/82-

:ALC4/2018

119.06.2018

Status:Deffered
and Re-indexed

ILic.No/Date:0310819233 DeferDate:
19.02.2018

汗

…

IParty Name:RECKITT

IBENCKISER(INDIA)
IPRIVATE LIMITED

101/82/050/00140/AM19/
:RLA File

i:05/24/040/00592/AM18/



:01/82/050/00141/AM19/

Decision : Deferred for comments of TE

117

:05/24/040/00577/AM18/  21.022018

1  lCase No.:175/4/82-

|  ‐ALC4/2018

433 HQ lil`

IParり Name:INDO AMINES
LIMITED

RLA File

Mcet No/Date:4/82-

ALC4/2018
19.06.2018

lStatus:Deffered
'and Re-indexed

Lic.No/Date:0310819353 Defer Date:

:01/82/050/00175/AM19/     .:03/94/040/00869/AM18/     122.02.2018

1Decision:Deferred for comments of TE

ICase No.:144/4/82-       Parり Name:DHANUKA   IMeet No/Date:4/82¨    Status:Deffered

.ALC4/2018            LABOIRATORIES LTD    IALC4/2018         and Re‐ indexed l

119.06.2018    1    1

1HQ File             ‐RLA File            Lic.No/Date:0510405705 1Defer Date:   |
:01/82/050/00144/AM19/     :05/23/040/00448/AM18/     .23.02.2018                           1

Decision : Committee considered case as per agenda and and in the presence of the technical experts.

was decided to ratifu the ad-hoc input output norms under para 4.7 of HBP as per details below or

applied by firm whichever is lower:

ｉｔ

ａｓ

Export Product Export

Qtv.

S.No lmport Product Quantity
Allowed in kg

7 AVNA POWDER

1
tPhenylacetamideo 3 Chloromethy
)ephalosporanic Acid Para
!,lethoxyBenzyl Ester

2672

2 「RIPHENYL PHOSPHINE

3 3UTYL ACETATE 506

4 METHYLENE CHLORIDE(
MDC)

1266

5 'HENOL 0933

6 ИETHANOL

RA may take appropriate action as per the decision of Norms committee

ICase No.:101/4/82¨ ALC4/2018 Paty Name:DEEPAK
INOVOCHEM
ITECHNOLOGIES LTD

|  IHQ File              lRLA File             tic.No/Date:3110066994 1
1   101/82/050/00101/AM19/      131/83/040/00131/AM18/      126.022018             1

‐    Decision:Comnlittcc conSidered case as per agcnda and and in the presence ofthe technical

l  lwas decided to ratitt the ad‐ hoc input output norllls under para 4.7 of HBP as per details

,435 ,applied by firm whichever is lower:

RA may take appropriate action as per the decision of Norms Committee

IMect No/Datei4/82-

IALC4/2018

119.06.2018

Status:
Approved

experts,

below or

Export product Exp.

Qty.

Sl.No. lmport items Qty. Allowed in kg

2,6 Xylidine l kg 2,6 xylenol 1.40 kg

Catalyst Not allow as specific

description not given

117
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Case No。 :2/4/82-ALC4/2018  1Parり Name:ENALTEC LABS Meet No/Date:4/82-
IPVT.LTD.             ALC4/2018

1906.2018

IHQ File               lRLA File
101/82/050/00002/AM19/      1:03/94/040/00971/AM18/

Lic.No/Date:0310819410 ‐

26.02.2018             1

Case No.:286/4/82¨

ALC4/2018
Pa●y Name:SURVIVAL
ITECHNOLOGIES PVT.LTD.

Mcet No/Date:4/82‐

ALC4/2018
19.06.2018

Lic.No/Date:0310819412

26.022018

rStatus:
Approv ed

Status:Deffered
and Re-indexed

Oefer Oate:

1436

|

|

Decision : Commiftee considered .ut. ut per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratifu the ad-hoc input output norms under para 4ll of HBp as per
details below or as applied by firm whichever is lower:

RA may take appropriate action as per the decision of Norms Committee

1371。「18~  ~   IRLAn3~~‐
|  |:01/82/050/00286/AM19/  :o3/95/040/00993/AM18/

1  lbιιiζ161 i bι fefたaf。 lt`品島Litζ

`11ft

ICase No.:104/4/82-ALC4/2018 1Parり Name:BALAЛ  AMINES MeetNo/Date:4/82-
lLIMITED               ALC4/2018

119.06.2018

Status:
,Approved :

1irl
|

|

1438

. eclslon : Comllllttec considered casc as per agelper agenda and deliberated on thc matter in thc presence ofthel

Itechnical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBp as per
'details below or as applied by firm whichevei is lower:

IHQ File              lRLA File
101/82/050/00104/AM19/   1:31/83/040/00157/AM18/

'PVT.LTD

Lic No/Date:3H0066996 1

127.02.2018             1

‐ALC4/2018
11906.2018

Export product Exp.

Qty.

Si.No. lmport items Qty.AIlowed

N‐ ETHYL‐2‐PYRROLIDONE
l kg GAMMA BUTYROLACTONE 0.72 kg

2 MONOETHYLAMINE 70%
SOLUT10N

0.533 kg

RA may take appropriate action as per the decision or rrrormicorr*ittee

ICase No.:182/4/82-ALC4/2018 Parり Name:ENALTEC LABS Meet No/Date:4/82- Status:
Approved

439 HQ File RLA Fite Lic.No/Date:O3tlgtg427) :01/821050/001 82/AM19/ ::03t94/040/0og76tAMIB/ 2i.oz.2ot8
Decision : Committee.considered case as per agenda and deliberated on the matler in the presence of theItechnical experts and it was decided to raiif, ,fr'" ,J-t". ir;;;;;;r, norms under para +i of HBp as per

Export product Exp.

Qty.

S!.No. lmport items Qty.a!lowed

inkg

ATORVASTATiN CALCIUM l kg (4R‐CIS)‐ 1,1-DIMETHYLETHYL‐ 6‐
CYANOMETHYL‐ 2,2‐ DIMETHYL‐ 1,3-
D10XANE‐ 4‐ACETATE

0.708

2

4-FLUORO―ALPHA‐ (2-METHYL-1‐
OXOPROPYL)‐ GAMA‐ OXO‐ N,BETA‐
DIPHENYL BENZENEBUTANAMIDE
(4R―CIS)-1,1‐DIMETHYLETHYL-6-
CYANOMETHYL-2,2‐DIMETHYL-1,3‐
DIOXANE-4-ACETATE

0.994

118
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details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

SI.No. lmport items Qty. allowed

NITAZOXANIDE l kg 1 2‐AMINO‐ 5-NITRO THIAZOLE 0 59 kg

RA may take appropriate action as per the decision of Norms Committee

CaseNo.:13814182-ALC4l20l8 ParryName;JUBILANTLIFE MeetNo/Date:4182- Status:
SCIENCES LIMITED      IALC4/2018 Approved

1906.2018

IHQ File RLA File ILic.No/Date:0510405724

101/82/050/00138/AM19/      105/23/040/00449/AM18/      127.02.2018             1

1Decision:In the light of earlicr decision taken by NC in its 2/82 1necting datcd 16.05.2018 and it was■′しし■0■ V■■ ● ■■■ し1=ν ■■6■ ■● V・ ν“・・
■V■ ‐νψ

'υ
●V● ● ●―●ヽV● ` V′  ^ヽ V ‐‐̂  ~~~― ― ^― ――‐――o ~~‐ ~~ ――                  |

ldecided to rati″ the ad― hoc input output norms under para 4.7 ofHBP as per dctails below or as applied byl

firm whichever is lower:

Export product Exp.

Qty.

S!.No. lmport items Qty.AIlowed

Gamma Picoline l kg 1
Denatured Ethyl Alcohol

1.60 kg

Ammonia 0.40 kg

Catalyst (CP7l9l) 0.002 kg

RA may take appropriate action as per the decision of Norms Committee

ICase No.:145/4/82¨       Party Name:JUBILANT LIFE IMeet No/Date:4/82-   Status:Deffered

ALC4/2018            SCIENCES LIMITED     :ALC4/2018         1and Re― indexed
11906.2018            ‐

IHQ File             lRLA File             Lic.No/Date:0510405736 Defer Date:
:01/82/050/00145/AM19/     105/23/040/00430/AM18/     127.02.2018

rDecision : Deferred for comments of TE

い
|

|

ICase No.:146/4/82-       Parり Name:JUBILANT LIFE,Meet No/Datc14/82-   Status:Deffered
‐  IALC4/2018            SCIENCES LIMITED     IALC4/2018         and Re― indexed

|   |                         |                         119.06.2018            1

1421。由
`     =LA由

も  ~~~| ic.No/Date:0510405723 1Defer Date:

101/82/050/00146/AM19/    :05/23/040/00381/AM18/   127.02.2018         
‐

Decision : Deferred for comments of TE

Ⅲ Ⅲ
N`。おたたがALむわ

“

恵
1漁酔 i滉鷲 LAL 造酬 TC″

紗~洲
糧WI』

I  I                  FLAVORS           119.06.2018        1

4431H6嵐ぉ       ~ lktA riお
~ ~~‐・~~―

titi｀ルbiもb`ib46`ウうOib`拮i5嘉よ「
マノ
1器島児5α0000αAMl% 性あ刷:OЮ0597AMlツ  |プおら欄

|  IDecisio■ :Deferred for comments ofTE

I  ICase No.:105/4/82¨ ALC4/2018 Paty Name:BALAJI AMINES IMcet No/Date:4/82-    Status:
|  |                    ILIMITED              IALC4/2018         1Approved

F“ |

|| HQ File
119.06.2018

RLA File             lLic.No/Date:3110066997

119

一
|
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16iたシ63b′ b6103,AM19′    libi′恵j/64b/6o166広M18/   105.031'61な        |     |

1熙:撲犠1寝椰森節鰤認喩濡漱需
'碁

濡襲
Export Product Export

OuantiW
S.No Import Product Quantity

Allowed in ke
N‐METHYL‐ 2-
PYRROLIDONE

l kg 1 METHANOL 0.370

つ
４ AMMONIA ANHYDROUS 0.160

1,4 BUTANEDIOL 1.044
4 METHYLAA41NE CATALYST 0.008
5 GBL CATALYST 0.00075

RA may take appropriate action

ICase No.:162/4/82¨

IALC4/2018
,Paty Name:GLOBAL
ICALCIUM PRIVATE

Mcet No/Date4/82‐   Status:Deffered
lALC4/2018        ,and Re‐ indexed
119.062018            1

1Liti｀ 6′ 5at8ibケ ibiiう 0うケbもおr bitも :

,05.03.2018            1

Status:
Approved

`も

loiお   ―口
MTEQ
IRLA File

l 101/82/050/00162/AM19/  1:0724/040/00280/AM18/

ICase No.:195/4/82‐ ALC4/2018,Parり Name:PIINDUSTRIES IMeet No/Date:4/82‐
ILTD IALC4/2018

19.06.2018

HQ File RLA File Lic.No/Dare:t3100488g7,:01182/050100195/AMtgt :13t24/040/00062tAMt8t 05.03.2018
Decision : committee.considered.case as per agenda and deliberated on the matter in the presence of thei ltechnical experts and it was decided to raiifu thl ad-hoc inpri"*p* norms under para 4.7 of HBp as per

1446 :details below or as applied by hrm whichever is lower:

IRA mayね ke apprOpriate atton as per he dedJOn d Norms cOmmは ee

こ五tt責
`::iう

と/4/8'―ALむ4/26i患 |五:し 五ヽおも:li iヽ 5むSTRIЁS IMbeiヽ 6′bitま4/821~  ti:tuζ
:

ILTD
I織鰍鶴f    lpproVed

IHQ File              lRLA File         
‐

Lic No/Date:1310048886
1:01/82/050/00196/AM19/    :13/,4/040/000く 0/△ 、イlQ/   ^ξ Aぅ ぅハ■o|  |:01/82/050/00196/AM19/   1:13/24/040/00059//AM18/   1譴

:詭 ち 品

=‐

・・ ν・ VV‐ υOoυ

‐

17鷺狙iT踊讐辮綱萎甲紺濡籠彙臨競1需臨r

)、veri

| ||

Export product Exp.

Qty.

Si.No lmport items Qty. allowed

inkg
2,6‐ DIMETH¨
(DMl)

l kg 4-Methyl Benzaldehyde 1.022 kg

Propionic Anhydride 1.34 kg

Export product Exp.

Qty.

Si No. lmport items Qty al!owed in

kg
PIA‐ 4 Chemical Name:2‐ ch10rO_
4‐(methyisuifOnyl)_3-[(2,2,2‐

tHnuroethoxy)methyl)]bcnzoic

acid

l kg 3-Chloro -2-Methyl aniline 0.625
2 Sodium Nitrite 0.350
3 Sodium Methyl Mercaptide 1.698

|
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⌒

iDecision : Deferred for comments of TE

i



4 Bromine 0.650

5 Ethvlene Dichloride 0.933

6 Hydrogen Peroxide 1.00

IRA may take appropnate acuOn as perthe decision of Norms Committee

Case No.:165/4/82¨
‐ALC4/2018

4481。
rile一
―

:01/82/050/00165/AM19/

HQ Flle

:01/82/050/00279/AM19/

く3ase No.:177/4/82-

IALC4/2018

450責
Oriiさ

121

Party Name:SYNNAT
PHARMA PRIVATE
LIMITED

RLA File

:02/24/040/00188/AM18/

RLA File

109/24/040/00622/AM18/

IMeet No/Date:4/82-

IALC4/2018
119.06.2018

1Lic.No/Date:0210208260

107.03.2018

lMeet No/Datei4/82-

Status:Deffered
and Re-indexed

Status:
,Approved

一
雄
一
Ｄ
一ｔＤ

IDecision:Deferred for comments of TE

ICase No.:279/4/82‐ ALC4/2018 Parり Name:DIVIS
I                    ILABORATORIES LTD IALC4/2018

■906.2018

1Lic.No/Datc1091 0066056

■2.032018

rDecision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratifo the ad-hoc input output norrns under para 4.7 of HBP as per

tdetails below or as applied by firm whichever is lower:

, .RA Tly ta1(e appropriate action as Rer tf e decislon of Norms Commlttee

ICase No.:170/4/82-ALC4/2018 Party Name:NEOGEN
ICHEMICALS LIMITED

IMcet No/Date:4/82-

IALC4/2018
119.06.2018

1Lic No/Date:0310819876

;Status:Deffered
and Re-indexed

|

―――一一―――一一 ―」

~~1111二

I~|

…

l~…

… …

|

Parり Name:RELIANCE   lMeetNo/Date:4/82‐
lNDUSTRIES LTD.     IALC4/2018
1                         119.06.2018

RLA Flle

:01/82/050/00177/AM19/     :03/95/040/01001/AM18/    ■403.2018

Decision:Deferred for comments of TE

IHQ File RLA File

1451

::01/82/050/00170/AM19/   1:o3/95/040/00955/AM18/   116.03.2018        1      1

1)ecision i Committee considered case as per agenda and deliberated on thc rnatter in the presence ofthe  l

ltechntJ expcns and l was dedded to rati″ the ad_hoc mput ou"ut nOms under para 4.7 ofHBP asper l

details below or as applied by flm whichever is lower:

Export product Exp.

Qty.

Sl.No. lmport items Qty. allowed

inkg

6-BROMOHEXYLTRIMETHYL
AMMONIUM BROMIDE

l kg 1,6 HEXANED10L 1.233 kg

2 HYDROBROMIC ACID 48% 3.53 kg

Export product Exp.

Qty.

SI.No. lmport items Qty. allowed in

kg

DEXTROMETHORPHAN HBR l kg N‐FORMYL OCTABASE 1.35

PHOSPHORUS PENTOXIDE 130

HYDROBROMIC ACID 0.66

4 METHANOL 2.334

121
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RA may take appropriate action as per the decision of Norms Committee

Case No.:172/4/82‐ ALC4/2018 Parり Name:NEOGEN
CHEMICALS LIMITED

Meet No/Date:4/82‐      status:
ALC4/2918          Approved
19.06.2018

Lic.No/Date:0310819883

1603.2018

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4i of HBp as per

452 details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

S:.No. lmport items Qty. allowed

inkg
6‐BROMttHEXYLTRIMETHYL
AMMONIUM BROMIDE
(BHTAB)

l kg 1 1,6 HEXANEDIOL 1 233 kg

2 HYDROBROMIC ACID 48% 3.53 kg

RA may take appropriate action as per the decision of Norms Committee

HQ File

:01/82/050/00172/AM19/

IHQ File
:01/82/050/00173/AM19/

RLA File

:03/95/040/00954/AM18/

RLA File

:03/95/040/00922/AM18/

,Meet No/Date:4/82-   lstatus:

1徴″鰍ザ    lpproVed
Lic.No/Date:0310819881 1

116.03.2018             1

ICase No.:173/4/82‐ ALC4/2018 Parり Name:NEOGEN
l                 ,CHEMICALS LIMITED
i                     l

IDecお bn:COmm“ tee consiacぉaぁζ
`左

ζぉさ:亀も五da温五deiもも島iもa6ithe h轟ざ十五iAも

`18:8お

c86FiAも

4531∫‖IllliliIIを 11」
iX:117楷〕況∫lR∬:£:昔T::習冦∫T:[「 :『l11:l:i:3τ li:::::|::『″鷺1計

)y

Export product Exp.

Qty.

Sl.No. lmport items Qty. allowed

inkg
N‐DECYL BROMIDE(1‐
BROMODECANE)

l kg DECYL ALCOHOL(1‐ DECANOL,ECOROL) 0.794 kg

HYDROBROMIC ACID 48% 0.848 kg

RA may take appropriate action as per the decision of tr,torms committee

IMcet No/Date:4/82-

IALC4/2018
119.06.2018

HQ File RLA Fite Lic.No/Dare:03 108 19879' ::011821050100174/AMlgt :03t95t040t0O}73tAMIB/ ,tO.O:.ZOtS

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
Itechnical experts and it was decided to ratif, thi ad-hoc input output norms under para 4.7 of HBp as per

454 ldetails below or as applied by firm whichever is lower:

Export product Exp.

Qty.

S!No. lmport items Qty. allowed

inkg
6‐BROMOHEXYLTRIMETHYL
AMMONIUM BROMIDE
(BHTAB)

l kg 1 1,6 HEん゛ EDIOL 1.233 kg

2 HYDROBROMIC ACID 48% 3.53 kg

RA may take appropriate action as per the decision of f,lorriCorrG

iCase No.:174/4/82-ALC4/2018 1Par″ Name:NEOGEN
l                 lCHEMICALS LIMITED

Status:

lApproved

122
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ヘ

Case No.:168/4/82-

|  IALC4/2018
Party Name:CLEAN
ISCIENCE AND
ITECHNOLOGY PVT.LTD.

IMeet No/Datc:4/82-  IStatus:Deffered

lALC4/2018        and Re‐ indexed
119.06.2018            1

1ti`:ヽ 6′ D読さ:」 libb`ケ 66慧 158feib農
`:120.032018            1

155七ド■
=~…

     ………
:面=A「鷲
……………………

IRLA File‐HQ File
101/82/050/00168/AM19/    1:31/83/040/00165/AM18/

‐Decision:Deferred for comments of TE

IPaty NameiCLEAN
:SCIENCE AND

ICase No.:169/4/82-

IALC4/2018
ITECHNOLOGY PVT.LTD.

156声。Fi18~… IRLA File

:01/82/050/00169/AM19/ l:3 I 183 1040100 I 64lAMl 8/

Case No.:l7l 14182-ALC412018 Parry Name:NEOGEN
ICHEMICALS LIMITED

面

~… … ｀ ~~

IRLA File

li03/95/040/00977/AM16/

Mcet No/Date:4/82‐
‐ALC4/2018
119.06.2018

1Lic.No/Date:0310819987

121.03.2018

Status:
Approved

|:01/82/050/00171/AM19/

Decおion:In the light of earlicr dccision taken by NC

671:』認鵞::品ま1;¶」l寵 1ヽ離;翼鷺ra47
in its meeting No. 8/82 dated

of HBP vl as per details given

IRA may takc appropriatc action as pcr the dccision ofNorllns Comlnittee.

|

ICase No.:178/4/82¨

IALC4/2018

―

:RLA File

l:03/95/040/01042/AM18/

:ALC4/2018
119.062018

and Re-indexed

IHQ File
l:01/82/050/00178/AM19/

IDecision:Deた rred for comments of TE

:Lic.No/Date:03108200H:Defcr Datcl

22.03.2018     1

一　

　

　

　

　

９

一　

　

　

　

　

５

一　

　

　

　

４

ICase No.:1`6/4/82-

IALC4/2018

1HQ File
l:01/82/050/00166/AM19/

:HQ File

Party Name:DEEPAK
INOVOCHEM
ITECHNOLOGIES LTD

IRLA File

l:31/83/040/00156/AM18/

,Meet No/Date14/82-
‐ALC4/2018
119.06.2018

,Status: Deffered
land Re― indexed

ILic.No/Date:3110067012,Dcfer Datc:

123.03.2018            1

IDecisio■ :Deた rred for comments of TE 壼

PaロツName:BALAJI AMINES Mcet No/Datc:4/82¨
LIMITED               ALC4/2018

1906.2018

IRLA File               Lic No/Datei3110067016 1

:31/83/040/00176/AM18/      128032018             1

Status:
Approved

Export product Exp.

Otv.

Sl.

No.
Import items Qty. allowed

卜BROMO-6-CHLOROHEXANE l kg 1 1,6 HEXANDIOL 0.878 kA

2. HYDROBROMIC ACID 48% 3.014 kg

:01/82/050/00167/AM19/

123

IMeet No/Date:4/82-

IALC4/2018

119.06.2018

Status: Deffered l

iand Re-indexed r

lLi..No/Date:3 1 1 0067007 rDefer Date: 1

:Decision : Deferred for comments of TE
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itechnical experrs and it wii de"iO"a to .utit, th; ad-h; inpui ortpui ;.r; ;;; p., 
"uiti., 

decision taken :

by NC in its 21182 meeting dated 06.02.2014 under para 4.i of Hsp as per detaiis below or as applied by :

firm whichever is lower:

Export Product Export
Quantitv

S.No Import Product Quantity
Allowed in ksGAMMA

BUTYROLACTONE
l kg 1 1,4 BUTANEDIOL 1.16

う
乙 GBL CATAYLYST 0001

may take appropriate action as per the decisionlof Norms COmmittee

Case No.:5/4 182-ALC4/2018 party Name:OTSUKAＦ

Ｉ ICHEMICAL INDIA
IPRIVATE LIMITED

IALC4/2018

119.06.2018

:and Re-indexed

461

:HQ File
~lRLA Rb

ILic.No/Date:0510406266 1Defer Date:
:01/82/050/00005/AM19/ 105/24/040/00039/AM19/ 12704.2018..vttoLlvJwtwvvvJ/^lvrl7l :u)/z4tv+uluuuSg/AMlg/ :27.04.2019
Decision : Commiftee considered case as per agenda and deliberated on the matter in the prpresence ofthofthc

ldetailS be10w Or as applied by f1111l whichevcr is 10wer:

RA may take appropriate action as per the decision or r,lorms cffiitte"

Export product Exp.

Qty.

Si.No. lmport items Qty. allowed in

kg
7-Phenylacetamideo -3--
Chloromethyl Cephalosporanic
Acid Para Methoxybenzyl Ester
(GCLE)

White/LightYellow powder

l kg Pcnicillin G Potassium lst cwstals

yhlte/LightYellow POwdcr
180

2 Methanol

!q!id
1.50

3 Dimethyl Formamide
Colourless Liquide

0.80

4 Methylcnc Ch10ride

―

1.50

5 2-Mercaptobenzothiazole
Ceramish Powder

0.25

6 IsoprOpyI AIcohOl

Liquid
0.80

7 Sodium Benzene Sulfi nate
Powder 1.20

8 Para Anisic Alcohol (p_Methoxybenzyl
Alcohol)
Liquid

0.52

9 1,4 Dioxane
liquide 1.20

124
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iCase No.:287/4/82-

lALC4/2018

Parり Name:PREGNA
INTERNAT10NAL LTD.

Meet No/Date:4/82‐
lALC4/2018

‐19.06.2018

,Status: Deffered
and Rc― indexed

:01/82/050/00287/AM19/     :03/95/040/00201/AM19/

Decision : Deferred for comments of TE

Lic.No/Date:0310821409 1Defer Date:

04.06.2018            ‐

Casc No.B-1
M.No.4/AM18
Date 19.06.2018.2018

M/s.FINE ORGANIC INDUSTRIES PVT.LTD
Flle No.01/82/050/01032/AM18

RLA No.03/94/040/00678/AM18
Adv.Auth.No.0310817368dated28.11.2017

Decision: Committee considered the request of the firm for amendment in the description of UOM of import itemo to
be read as kg instead of ks/ke. Rest of minutes would remain same.

Case No B‐ 2

M.No.4/AM18
Date 19 06.2018.2018

Ｖ

Ｆ

Ｆ

Ｆ

Ｉ

Ｆ

Ｉ

Ｆ

Ｉ

/s.ENALTEC LABS PVT LTD
le No.01/82/050/01015/AM18

1e.No.01/82/050/01016/AM18
1e No.01/82/050/01013/AM18

1e No.01/82/050/01014/AM18

1e No.01/82/050/01021/AM18

RLA No.03/94/040/00618/AM18
RLA No.03/94/040/00619/AM18
RLA No.03/94/040/00616/AM18
RLA No.03/94/040/00617/AM18
RLA No.03/94/040/00660/AM18

Adv.Auth.No.03108
Adv.Auth.No.03108
Adv.Auth.No.03108
Adv.Autho No.03108
Adv.Auth.No.03108

6857 dated 07

6850 dated 07

6922 dated 09

6923 dated 09

7157 dated 20

.2017

.2017

.2017

.2017

.2017

Decision: Committee considered the request of the firm for amendment in the description of UOM in respect of import
item to be read as kg instead of kg/kg. Rest of minutes would remain same.

*******
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462 Hg nit.


